
 Thursday,  April  9,  953

 ्

 PARLIAMENTARY

 DEBATES

 HOUSE  OF  THE  PEOPLE

 OFFICIAL  REPORT

 eel

 PARLIAMENT  SECRETARIAT

 NEW  DELHI

 Price  Six  Annas  (Inland)
 Price  Two  Shillings  (Foreign)



 Gazettes  &  Debates  Section
 Parhavios  Libre  y  Siniding

 Room  No,  FG-025
 Block  Ss

 THE  Re  Ace.  Na,  Fc 3b

 PARLIAMENTARY  DEBATB&@e4.....25J2.!.la2244......

 (Part  I—Questions  and  Answers)

 OFFICIAL  REPORT

 HOUSE  OF  THE  PEOPLE

 Thursday,  9th  April,  953

 The  House  met  at  Two  of  the  Clock.

 [Mr.  Deputy-SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 CARs  AND  TRUCKS  FOR  CENTRAL  GOVERNMENT

 #1233,  Dr.  Ram  Subhag  Singh:  (a)
 Will  the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state  whether  it
 is  a  fact  that  instructions  were  issued
 last  year  to  various  Ministries  of  the
 Central  Government  to  buy  cars  and
 trucks  made  in  India?

 (b)  If  so,  whether  as  a  result  of  this
 the  bulk  requirements  of  motor  vehi-
 cles  for  i  |  ous  Ministries  are  being
 obtained  from  Indian  firms?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  The  instructions  were  that  as  far
 as  possible  cars  and  trucks  assembled
 in  India  should  be  purchased.

 (b)  Yes,  Sir.
 Dr.  Ram  Subhag  Singh:  May  I  know

 the  value  of
 fhe  purchases  made  last

 year,  of  motor-vehicles  of  Indian
 make?

 Shri  T.  T.  Krishnamachari:  The  total
 purchases  from  lst  March,  952  to
 28th  February  953  were  of  the  order
 of  about  Rs.  5,40,64,210,  The  pur-
 chases  for  the  Ministries,  of  trucks
 and  cars  were  as  follows:—

 Cars  Rs.  8,824,
 Trucks  Rs,  90,360,

 Shri  Gadgil:  May  I  know  whether
 the  object  of  buying  cars  from  these
 Indian  concerns  is  to  encourage  In-
 dian  industry?  Then  what  percen-
 tage  of  the  total  parts  of  these  cars  is
 manufactured  in  this  country?
 49  PSD

 906

 Mr.  Deputy-Speaker:  That  question
 has  often  been  asked.

 Shri  T.  T.  Krishnamachari:  As  I
 have  said  before  on  a  previous  occa-
 sion  when  a  similar  question  was
 asked,  the  percentage  varies  with  each
 make.  There  is  one  car  that  is
 assembled  in  this  country,  where  quite
 a  number  of  parts  are  made  in  this
 country.  They  have  got  facilities  for
 casting  cylinder-blocks,  and  _  for
 machining  most  of  the  driving  parts.
 There  are  other  concerns  which
 Port  sometimes  engines  as  q  whole  but
 assemble  the  other  parts  and  the
 bodies  here.  The  industry  is  in  a
 transitional  stage,  and  each  unit  has
 got  its  own  particulaf  stage  of  prog-
 ress,

 Shri  Gadgil:  In  view  of  the  fact  that
 this  House  was  very  generous  in  grant-
 ing  advance  protection  to  this  indus-
 try,  may  I  know  how  soon  do  the
 Government  expect  that  a  fully  00
 per  cent.  India-make  car  is  likely  to
 be  on  the  market?

 Shri  T,  T,  Krishnamachari:  An  in-
 quiry  has  been  assigned  to  the  Tariff

 pte  roa
 in  this  regard.  They  were

 asked  to  inquire  linto  the  various
 stages  of  manufacture.  and  the  pro-
 gress  made  by  several  units.  and  also
 to  recommend  to  Government  whether
 protection  was  necessary,  in  which  case
 what  kind  of  protection  is  to  be  given.
 I  expect  their  report  in  a  few  days,
 and  I  will  be  able  (०  answer  this
 question  specifically,  after  we  have
 considered  that  repoft.

 Shri  Venkataraman:  May  I  ask
 whether  at  the  same  time  Government
 have  granted  import  licences  to  the
 tune  of  Rs.  44  crores,  to  the  Bombay
 Government,  to  import  automotive
 engines  and  trucks?

 Shri  T.  T.  :  I  do  rot
 think  that  it  is  in  relation  to  «  pur-
 chase  made  by  the  Bombay  Govern-
 ment.  The  Bombay  ent  were
 getting  some  trucks  under  one  of
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 these  aid  programmes.  It  is  to  faci-
 litate  the  Bombay  Government  to  avail
 themselves  of  this  aid,  that  the  ‘icences
 were  issued,  al

 Shri  Venkataraman:
 Mey

 I  ask
 whether  these  types  of  Diesel  auto-
 motive  engines  were  not  available  in
 this  country  and  therefore  they  were
 allowed  to  import?

 Shri  T.  T.  Krishnamachgri:  Vaybe,
 Sir,  that  some  of  these  engines  were
 available,  but  they  were  available  in
 an  assembled  condition.  So  far  as
 trucks  are  concerned,  the  progress  that
 has  been  made  in  the  matter  of  manu-
 facture  has  been  next  to  nothing.  In
 cars,  we  have  made  certain  progress.
 But  in  trucks,  progress  is  yet  to  be
 made.  Therefore  this  question  of  ub-
 taining  supplies  locally  does  not  arise
 in  this  case.

 Shri  Venkataraman:  Are  there  not
 enough  assemblers  in  India  who  put  in
 a  large  percentage  of  Indian  contents
 in  that  manufacture,  and  assemble  9
 large  number  of  these  units  in  India,
 and  if  so,  why  was  an  import  licence
 granted  to  the  Bumbay  Government?

 Shri  T.  T.  Krishnamachari:  [  am
 afraid,  the  hon.  Member  has  not  under-
 stood  me  aright,  or  perhaps  I  have
 not  explained  myself  clearly.  The
 position  in  regard  to  trucks-is  that  the
 quantum  of  labour  content  in  the
 assembling  of  a  truck  is_fairly  negli-
 gible.  The  engines  come  as  a  whole,
 and  the  other  parts  aré  h  pieces.
 The  hon,  Member  will  understand  that
 there  is  no  body  for  a  truck  except  the
 one  that  is  built  locally,  and  therefore
 the  question  of  Indian  labour  being
 spent  on  it  is  not  a  very  vital  factor.
 In  any  event,  the  Bombay  Government
 were  given  licences  so  that  they  could
 avail  themselves  of  a  free  gift  more
 or  less,  which  was  offered  under  an
 aid  programme,

 Shri  Damodara  Menon:  May  I  know
 the  total  number  of  cars  produced  by
 Indian  firms  last  year?

 Shri  T.  T.  Krishnamachari:  I  should
 like  to  have  notice.

 श्यो  अछूत  राय  कास्त्रो  :  में  यह  जानना

 चाहता  था  कि  वह  कौन  सी  हिन्दुस्तानी
 फर्म्स  है  जिन  से  ज्यादा  से  ज्यादा  टैक्सी  और

 ट्रक  वगैरह  खरीदी  जाती  हैं  ?

 Shri  T.  T.  Krishnamachari:  I  should
 like  to  have  notice.

 Shri  Kelappan:  May  I  know  what
 the  annual  requirements  of  this  coun-
 try  are  by  Way  of  cars  and  trucks?
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 Shri  T,  T,  Krishnamachari:  That  is
 a  matter  on  which  I  would  like  to
 defer  pronouncing  an  opinion,  until  I
 have  the  authoritative  report  of  the
 Tariff  Commission.  It  has  been  esti-
 mated  that  about  12,000  cars  and  about
 an  equal  number  of  trucks  are  requir-
 ed,  on  the  basis  of  previous  purchases
 —these  estimates  might  be  wrong  or
 it  mjght  even  be  /that  these!  esti.
 mates  may  be  optimistic  on  the  basis
 of  what-  has  been  a  pent-up  demand.
 I  would  like  to  defer  any  expression
 of  opinion  until  I  have  the  authorita-
 tive  pronouncement  of  the  Tariff
 Commission  in  this  matter.

 Shrimatj  Tarkeshwari  Sinha:  May
 I  know  whether  it  is  a  fact  that  the
 Standard  Motor  Company  vf  U.K.  has
 offered  a  specially  designed  economy
 car  costing  only  £500,  and  whether
 the  Government  have  given  some
 orders  for  that  type  of  cars?

 Shri  T,  T.  Krishnamachari:  Govern-
 ment  are  not  in  need  of  economy
 cars.  But  I  do  understand  that  the
 local  counterpart  of  the  Standard
 Motor  Company  of  Coventry,  is  intend-
 ing  to  import  the  component  parts  of
 small  cars  and  assemble  them  in  India.

 Shri  T.  N.  Singh:  May  I  know  what
 is  the  total]  value  of  cars  and  trucks
 asSembled  outside  India  and  have
 been  imported  here,  for  the  puposes
 of  the  State  Governments  and  the
 Government  of  India’s  Ministries?

 Shri  Tr.  T.  Krishnamachari:  I  am
 afraid  the  answer  requires  a  degree
 of  precision,  which  I  would  not  like  to
 hazard  at  the  moment.  I  should  like
 to  have  notice.

 Several  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  We  have  spent

 ten  minutes  over  this  already.  Next
 question.

 PRICES  OF  AUTOMOBILE  PARTS

 #1234,  Shri  Balakrishnan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  steps  were  taken  to  bring
 down  the  prices  of  automobile  parts;

 (b)  whether  the  prices  of  automobile
 parts  are  controlled;  and

 (c)  whether  restriction  is  imposed  to
 import  automobile  parts  in  order  to
 encourage  indigenous  plants?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  Imports  have  been  liberalised  and

 at  the  intervention  of  Government,  the
 main  assemblers  and  stockists  have
 agreed  to  make  reductions  in  their
 selling  prices  to  large  scale  consumers
 and  to  dealers,
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 {b)  No,  Sir,
 (c)  No,  Sir.

 Shri  Mohiuddin:  May  I  know  whe-
 ther  the  assemblers  or  automobile
 manufacturers  are  being  encouraged  to
 manufacture  specialised  parts  and  dis-
 tribute  them  to  other  manufacturers,
 instead  of  every  manufacturer  trying
 to  manufacture  every  part  himself?

 Shri  T.  T.  Krishnamachari:  Yes,  Sir.
 If  my  hon,  friend  had  listened  to  what
 I  stated  here  in  reply  to  the  debate  on
 the  Demands  for  Grants  in  respect  of
 the  Commerce  and  Industry  Minis-
 try,  he  would  realise  that  the  mind  vf
 Government  works  in  the  same  way  as
 his  mind  works.  It  is  our  intention
 to  find  out  how  far  we  can  encourage
 these  assemblers  to  place  their  orders
 for  component  parts  within  India  it-
 self,  and  how  much  facility  we  will
 have  to  afford  them  is  a  matter  to  be
 investigated.

 Shri  S.  V.  Ramaswamy:  What  is  the

 perenne
 of  reduction  they  have

 agreed  to?

 Shri  T.  T.  Krishnamachari:  Sir,  the
 mark-up  value  varied  between  90  and
 l0  per  cent.  of  the  landed  cost  and
 they  pleaded  that  they  had  to  have
 sufficient  intermediaries  and  agents
 who  had  to  carry  not  stocks  of  merely
 the  fast-moving  parts  but  also  the  slow-
 moving  parts  and,  therefore,  the  com-
 pensation  needed  made  them  mark  up
 the  prices  by  about  90  to  0  ver  cent.
 Government  have  decided  that  these
 assemblers  and  other  importers  should
 quote  one  price  to  the  main  purchasers and  leave  the  trade  to  adjust  the  pro-
 fit  margins  amongst  themselves.
 Certain  figures  have  been  furnished  tc
 as.  The  maximum  in  respect  of  mark-
 up  to  cover  landed  cost  including
 handling,  storage,  interest  and  all  that,

 is
 38

 per  cent.,  the  minimum  is  25  per
 cent,

 Shri  Nanadag  rose—
 Mr,  Deputy-Speaker:  Let  us  proceed

 to  the  next  question,

 BUILDING  FOR  SUPREME  COURT

 #1235,  Shri  V.  P,  Nayar:
 mms

 Will
 the  Minister  of  Works,  H  and
 Supply  be  pleased  to  state  whether
 Government  have  finalised  the  plans
 for  the  construction  of  a  permanent
 building  for  the  Supreme  Court  and  if
 so,  where  will  the  proposed  new  build-
 ing  be  located?

 (b)  Is  it  a  fuct  that  the  building  will
 have  only  Court  Rooms  and  Chambers
 for  the  Judges  and  not  rooms  for  the

 Advocates  and  Agents?
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 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh))  (a)
 Yes,  Sir.  The  new  building  tor  the
 Supreme  Court  is  proposed  to  be  built
 on  the  triangular  pilot  between
 Hardinge  Avenue  and  the  Delhi
 Mathura  Road  near  the  Hardinge
 Bridge.

 (b)  Besides  the  Court  Rooms  and
 Chambers  for  the  Judges,  the  build-
 ing  will  initially  contain  accommoda-
 tion  for  the  offices  of  the  Court,  the
 Bar  Association,  its  library,  and  can-
 teen.  The  question  of  construction  of
 chambers  for  the  advocates  and
 agents  will  be  considered  after  the
 main  building  is  completed.

 a.
 In  the

 proposed  design  of  the  building  there
 is  scope  for  expansion.

 Shri  V.  P.  Nayar:  May  I  know,  Sir.
 whether  Government  are  aware  that  at
 present  the  Supreme  Caqurt  has  sepa-
 rate  rooms  for  advocates  and  agents?

 Sardar  Swa
 con

 Singh:  Yes,  Sir.  A
 provision  is  being  made  even  in  tbe
 new  building.

 Shri  V.  P.  Nayar:  May  I  know,  Sir,
 what  steps  Government.  will  ‘take  to
 avoid  this  inconvenience?

 ‘Sardar  Swaran  Singh:  I  thought  it
 was  convenience.

 Shri  V.  P,.  Nayar:  You  say  that  you
 won't  have  rooms  for  them  until  the
 new  building  is  completed.  You  can-
 not  have  the  rooms  overpight.

 Sardar  Swaran  Singh:  ag
 ei

 iar
 won't  require  it  unless  the  building  is
 completed.

 Shri  ¥  P,  Nayar:  May  I  know,  Sit...

 Mr.  Deputy-Speaker:  We  are  not  ar-
 guing  any  matter.

 Shri  ्,  P.  Nayar:  Another  question.
 There  is  no  good  arguing  also.  May  i
 know,  Sir,  the  approximate  cost  of  this
 building  and  also  whether  this  is  go-
 ing  to  be  constructed  under  the  direct
 supervision  of  Government  or  under
 contract?

 Sarder  Swaran  Singh:  The  appro-
 ximate  cost,  Sir,  according  tu  the
 plans  which  have  beeh  finalised  ‘s  50
 lakhs,  and  it  is  going  to  be  construc-
 ed  accogding  the  normal  rules  of
 const  H  ion  ्  ich  ate  adopted  by  the
 Central  P.W.D.

 ft  अलग  शाम  शास्त्री  :  में  यह  जानना

 चाहता  हूं  कि जब  हाउसिंग  की  इतनी  कठिनाई

 है  तब  इतना  बडा  शची  कर  के  क्‍या  ऐसी
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 झावश्यकता  थी  कि  जो  हम  यह  नई  इमारत

 बनाने  लगे  है  जब  कि  प्रालरेडी  सुप्रीम

 कोर्ट  के  लिये  बिल्डिंग  थी  झोंक  यह  काम  चल

 रहा  था  ?

 सरदार  स्व  सिह  :  इस  सवाल  का  जवाब

 देना  कुछ  थोड़ा  ऐम्जैरासिंग  सा  है,  इसलिये  कि

 बालि या मेंट  की  तरफ  से  यह  मांग  की  जा  रही

 है  कि  यह  सारी  की  सारी  बिल्डिंग  पार्लियामेंट

 के  काम  के  लिये  ही  रखी  जाये  भौर  यहां

 से  सुप्रीम  कोर्ट  को जितनी  जल्दी  हटाया  जा

 सके  उतना  अच्छा  ।

 Dr.  Ram
 Subhas.  8b ine

 When  is  the

 00204
 77  work  likely  to  be  under-

 taken
 Sardar  Swaran  Singh:  Sir,  the  de-

 tailed  plans  are
 en

 drawn  up  and
 it  may  be  posdible  to  start  construc-
 tion  towards  the  end  of  this  year.

 Shri_8,  V.  Ramaswamy:  One  ques-,
 tion,  Sir.”

 Mr,  Deputy-Speaker:  No.
 question.

 Exopus  07  INDIANS  FROM  CEYLON

 ©7236.  Shri  8.  N.  Dam  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  an  exodus  of  a_  very
 large  number  of  persons  of  Indian
 origin  from  Ceylon  is  apprehended  due
 to  some  changes  being  made  by  the
 Government  of  Ceylon  thrqugh  ४०
 Immigration  Act  Amendment  Bill;

 (b)  if  so,  what  are  the  provisions  in

 nl
 Bill  which  will  lead  to  this  exodus;

 an  है
 (०)  whether  and  If  so,  what  steps

 have  so  far  been  taken  to  prevent  this
 exodus},

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 Yes.  The  Indian  Community  in
 Ceylon  apprehends  such  exodus,

 Next

 (b)  The  main,provisions  of  the  Bill
 are:

 (l)  It  provides  a  penalty  of  a  fine
 up  to  Rs,  1,000,  or

 कह  open
 up  to

 six  months,  or  both,  for  anyone  trans-
 porting,  harbouring,  or  knowingly  em-
 ploying  a  person  who  has  entered  in
 Ceylon  or  is  remaining  there,  in  con-
 travention  of

 oo
 provision  ef  the

 Immigrants  and  igrants  Act  or  any
 Order  or  regulations  made  thereunder.
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 (2)  I¢  an  Assistant  Superintendent
 of  Police  after  investigation  certifies
 that  he  believes  an  entry  of  a  person
 in  Ceylon  is  in  contravention  of  the
 Act,  then  a  presumption  of  illicit
 entry  will  arise  against  him  and  it  wilF
 be  required  of  him  to  establish  that
 his  entry  or  remaining  in  Ceylon  is
 lawful.

 (3)  All  offences  under  the  Act  are
 made  non-bailable.

 (4)  The  maximum  length  of  Tempo-
 rary  Residence  Permit  38  limited  to
 five  years;  a  Permanent  Residence
 Permit  will  be  issued  for  a  definite
 period  exceeding  five  years.

 The  Indian  community  in  Ceylon
 is  naturally  gravely  perturbed  by  far-
 reaching  provisions  of  the  Amending
 Bill  and  apprehends  exodus  in  large
 number  of  such  of  the  persons  0०
 Indian  origin  from  Ceylon  as  are  dis-
 charged  from  service  by  their  em-
 ployers.

 (c)  The  Indian  High  Commissioner
 in  Ceylon  has  brought  the  consequenc-.
 es  antics pated  of,  to  the  notice  of  the
 Government  of  Ceylon.  It  is  proposed
 to  make  further  approach  to  that
 Government  in  the  matter.

 Shri  S,  N.  Das:  May  I  know,  Sir,.
 whether  and  if  so  in  what  respect,

 the  modified  prvyisions  of  the  Bill  run
 counter  to  the  assurance  given  by  the
 Prime  Minister  of  Ceylon  to  our
 Prime  Minister  in  1948?

 Shri  Anil  K.  Chanda:  I  have  enu-.
 merated  the  details  of  the  Bill.  Cer-
 tainly  they  go  against  the  assurance
 which  had  been  given  to  us  before.

 Shri  s.  N.  Das:  May  I  know,  Sir,
 the  number  of  people  who  are  likely
 to  be  affected  by  these  provisions?

 Shri  Anil  है,  Chanda:  It  is  difficult
 to  arrive  at  a  very  definite  figure,  but
 it  is  estimated  that  it  may  be  any-
 thing  between  0  and  50  thousand.

 Shri  S.  N.  Das:  May  I  know,  Sir,
 whether  there  is  any  likelihood  of
 these  provisions  being  modified  by  the
 Ceylon  Government  on  the  represen-

 &
 being  made  by  those  concern-

 e

 Shri  Anil  हू,  Chanda:  We  «vo  not
 know,  Sir;  but  certainly  ps  hope  so.

 sit  अलग  राय  शास्त्री  :  में  जानना  चाहता

 हूं  कि  हाई  कमिश्नर  ने  जब  से  हस  बिल  के

 सम्बन्ध  में  सीलोन  सरकार  का  ध्यान  दिलाया

 है  उस  के  बाद  से  कुछ  फर्क  हुआ  है,  झगर  हु
 है  तो  क्‍या  ?
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 Shri  Anil  K,  Chanda:  Well,  the  dis-
 cussions  are  still  going  on.

 Shri  M.  8.  Gurupa@§$wamy:  Apart
 from  the  protest  made  so  far,  is  the
 Government  contemplating  any  other

 step  to  bring  about  relief?

 Shri  Anil  K.  Chanda:  I  do  not  know
 -of  any  other  method  but  the  diploma-
 ti¢  method  which  is  being  followed  at
 the  moment.

 Shri  Muniswamy:  May  I  know,  Sir,
 whether  a  large  number  of  the  persons
 who  are  now  in  Ceylon  belong  to

 South  In@ta?

 Shri  Ani]  K.  Chanda:  I  believe  so.

 Shri  Achuthan?  Will  there  Be  any
 change  of  policy  on  account  of  this
 Bill  with  regard  to  our  helping  them

 ‘with  food  materials?

 Mr.  Deputy-Speaker:  He  wants  to
 retaliate.

 Shri  Nambiar:  May  I  _  know,  Sir,
 ‘whether  the  dispute  over  the  issue  of
 ration  cards  to  these  Indians  is

 ‘solved  or  not?

 Shri  Ani]  K.  Chanda:  The  position
 is  as  it  was  before.

 Shri  S.  N.  Das:  As  a  result  of  the
 ‘negotiations......

 Shri  Anil  K.  Chanda:  I  am  sorry,
 Sir,  I  made  a  mistake.  The  ration

 ‘cards  haye  been  issued.

 Shri  S.  N.  Das:  As  a  result  of  the
 negotiations  being  carried  on  at  dip-
 lomatic  level,  may  I  know  whether  the

 consideration  of  fhis  BNl  has  been
 postponed?

 Shri  Anil  K,  Chanda:  Well,  the  Bill
 has  been  passed  by  the  Lower  House.
 It  has  to  go  up  to  the  Senate.

 Shri  Thanu  Pillai:  May  I  know,  Sir.
 ‘whether  any  large  number  of  Indians
 have  already  come  Back  to  india  in
 view  of  this  present  legislation  which

 ‘has  been  passed?

 Shri  Aiill  हू,  Chanda:  I  would  like
 ‘to  have  notice,

 STANDARDISATION  OF  MICA

 ©1237.  Shri  N.  P.  Siaka:  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  what  part  the
 Indian  Standard  Institute  (Mica  Sec-

 tion)  plays  so  far  as  standardisation  of
 ‘Mica  is  concerned?
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 (b)  What  are  the  criteria  it  adopts
 to  lay  down  standards  of  sizes  and
 qualities?

 (c)  Are  those  criteria  or  the  stan-
 dards  fixed  by  it  acceptable  to  foreign
 buyers?

 (d)  What  method  has  been  adopted
 to  verify  that  the  Mica  trade  adheres

 to  the  standards  fixed?

 The  Minister  of  Commerce  and  Is-
 dustry  (Shri  T.  T,  Krishnamachari):
 (a)  The  Mica  Sectional  Committee  of
 the  Indian  Standards  Institution  is
 concerned  with  the  preparation  of
 Indian  standards  on  mica.  Further,
 in  its  capacity  as  the  Secretariat  for
 the  International  Technical  Committee
 on  Mica  of  the  International  Organi-
 sation  for  Standardisation,  it  has
 assisted  in  the  preparation  of  draft
 international  standards  on  mica  which
 are  at  present  under  circulation.

 (b)  The  guiding  principle  is  that
 the  standards  should  be  practical  and
 generally  acceptable  to  the  interests
 concerned,  namely,  producers,  -onsu-
 mers,  traders  and  technologists,  due
 regard  being  paid  to  the  natural  limi-
 tations  connected  with  the  types  and
 varieties  of  mica  available  in  nature
 and  the  human  limitations  of  the  spe-
 cialised  skill  necessary  for  process  ee
 it.

 (c)  and  (d).  Do  not  arise  because
 No  standards  on  mica  have  heen
 finalised  yet,

 Shri  N.  P.  Sinaa:  May  I  know,  Sir,
 how  this  institution  actually  functions
 in  mica  zones—does  it  go  from  fac-
 tory  to  factory  and  door  to  door  and
 then  inspect  and  then  lay  down  stand-
 ards?  How  does  it  function?

 Shri  T,  T,  Krishnamachari:  I  do  not
 think  the  institution  undertakes  any
 roving  task  of  that  nature.  The  Com-
 mittee  which  is  in  charge  of  mica  is
 composed  of  specialists  who  have
 physical  knowledge  of  the  manner  in
 which  mica  is  produced,  and  therefore

 the  information  that  is  necessary  for
 producing  draft  standards  is  available
 to  the  institution,

 Shri  N.  P.  Sinha:  May  I  also  know
 whether  it  is  a  part  of  the  Central
 Mica  Marketing  Organisation  that  is
 going  to  be  started  very  soon?

 Shri  T.  T,  Krishnamachari:  I  can-
 not  quite  understand  the  import  of
 the  question.  I  would  like  the  hon.
 Member  to  elucidate  the  question
 himself.
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 Shri  N.  P.  Sinha:  The  Government
 is  proposing  to  start  a  Central  Mica
 Marketing  Board  which  will

 wate
 direct-

 ly  concerned  with  inspecting  mica
 which  is  exported.  May  I  know  if
 this  institution  will  function  under
 the  Centra]  Mica  Marketing  Board  or
 independent!y  of  it?

 Shri  T.  T.  Krishnamachari:  I  do  not
 know,  Sir,  about  the  accuracy  of  the
 first  part  of  the  question.  Naturally,
 Sir,  the  Indian  Standards  Institution
 co-operates  With  all  bodies  that  are
 interested  in  regard  to  commodities
 for  which  it  bas  to  prescribe  .atan-
 dards.  It  does  not  function  ag  a  sub-
 ordinate  body  in  any  case.

 Shri  N.  P,  Sinha:  May  J]  know  whe-
 ther  there  is  any  standardisation  of
 processed  mica?

 Shri  V.  T.  Krishnamachari:  So  far
 as  the  Indian  standards  are  concerned,
 we  have  two  standards  now,  pres-
 cribed  by  the  Indian  Standards  Insti-
 tution.  One  is,  methods  for  grading

 rocessed  mica,  and  the  other  is,  classi-
 cation  of  processed  muscovite  mica.

 But  these  are  not  the  internationally
 accepted  standards  yet.

 Shri  Nanadas;:  May  I  know  whether
 this  intensification  of  standards  is  in-
 fluenced  by  America  which  is  the
 largest  importer  of  our  mica?

 Shri  T.  TT.  Krishnamachari:  Sir,
 America  happens  to  be  one  of  the
 participating  members  of  the  Interna-
 tional  Standards  Organisation.  The
 other  members  are  Brazil,  France,
 Germany,

 Suey
 ary,  Czechoslovakia

 and  the  United  Kingdom.  Other  coun-
 tries  are  also  interested  as  observers—
 Australia,  Austria,  Belgium.  Chile,
 Sweden,  Italy,  Japan,  Mexico,  Nether-
 lands,  New  Zealand,  Poland,  Portu-
 gal,  Rumania,  Switzerland,  Spain,
 Union  of  South  Africa  and  Yugoslu-
 via.

 Shri  Nanadas:  May  I  know,  Sir,
 whether  there  is  any  governmental
 machinery  to  take  effective  steps  to
 keep  up  the  standards?

 Shri  T,  T.  Krishnamachari:  Well,
 the  hon.  Member  may  know  that  this
 House  passed  the  Indian  Standards.
 Institution  Certification  Marks  Act
 of  4952  and  the  Act  does  not  envisage
 any  compulsury  enforcement  of  stan-
 dards.  The  question  of  standards  is
 ‘left  to  the  buyer  and  the  seller.  But,
 certainly  the  provisions  of  this  Act
 will  be  attracted  when  sub-standard
 quality  goods  are  supplied.

 ft  अलग  राय  शास्त्री  :  में  यह  जानना

 चाहता  था  कि  इस  मुल्क  में  कुल  कितना
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 माइकल  पैदा  होता  है  शोर  उस  का  कितना

 परसेंटेज  बाहर  जाता  है  ?

 Shri  T.  T.  Krishnamachari:  I  am  con-
 cerned  more  or  less  with  standard-
 isation.  I  should  liKe  to  have  notice.

 Shri  B.  S,  Murthy:  Will  the  hon.
 Minister  be  pleased  to  state  how  this
 new  international  standardisation  will
 affect  the  mica  industry?

 Shri  T.  T,  Krishnamachari:  Actually,
 Sir,  the  position  is  really  in  the  draft
 stage.  I  do  not  think  it  can  adversely
 affect  the  industry  at  all  because  in
 fixing  the  standards,  our  own  point  of
 view  is  taken  into  account,  the  point
 of  view  and  the  physical  conditions
 under  which  mica  has  to  be  extracted
 and  the  defects  that  mica  will  suffer
 thereby  are  also  taken  into  accuunt.
 I  do  not  anticipate  that  India  or  the
 Indian  Standards  Institution  will
 agree  to  any’  standard  which  will
 affect  the  mica  interests  of  this  country
 adversely.

 SUBMBERSION  OF  HERAHI  VILLAGE  IN  TILAIYA
 ZONE

 #1238,  Shri  N.  P.  Sinha:  (a)  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  whether  village
 Herahi  in  Tilaiya  zone  of  the  D.V.C.
 is  likely  to  be  submerged?

 (b)  If  so,  what  attempts  have  been
 made  to  rehabilitate  the  villagers
 suitably?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Mathi):  (a)  Yes,  Sir.

 (0)  8  houses  were  constructed  and
 about  660  acres  of  land  reclaimed  for
 these  villagers  as  they  wanted  that
 the  land  should  be  reclaimed  and
 houses  built  by  the  Corporation  in
 village  Gaurig  Karma.  The  villagers
 have  however  not  yet  occupied  the
 houses  and  the  land.

 Shri  N.  P,  Sinha:  May  J  know  why
 they  have  not  yet  moved?  Is  there
 any  special  reason  behind  it?

 Sbri  Hathi:  There  might  be  several
 reasons,  Sir.  But,  one  of  the  chief
 reasons  would  be.  as  I  presume,  their
 hesitation  to  leave  their  old  associa-
 tions  in  the  village  where  they  have:
 been  living  for  generations.  The
 second  is  that  they  say  the  houses  are
 not  suitable  for  them.  These  are
 just  the  two  reasons  that  I  have

 a
 able  to  gather  from  the  Corgora-

 on.

 Shri  N.  P.  Sinha:  Is  it  truce  that  they
 have  made  a  grievance  that  they  are-
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 not  getting  suitable  land  for  cultiva-
 tion  and  that  al!  their  cultivable  lands
 are  going  to  be  submerged?

 Shri  Hathi:  Land  has  _  also
 reclaimed,  660  acres.  That  is
 to  be  given  to  them.

 Shri  T.  N,  Singh:  Was  it  anticipated
 originally  that  this  village  would  be
 submerged  or  has  the  submersion
 been  found  to  be  feasible  or  possible?

 Shri  Hathi:  It  was  anticipated  that
 the  village  would  be  submerged.
 The  villagers  were  asked  to  exercise
 the  option  whether  they  wanted  lands
 and  houses  or  whether  they  wanted
 cash,  They  said  they  wanted  to  have
 land  and  houses  and  not  cash.

 Shri  K.  0,  Sodhia:  Who  construct-
 ed  these  houses?

 Shri  Hathi:  The  0.  V.  Corporation.
 hri  K.  C.  Sodhia:  Will  not  the

 Government  bring  to  book  the  Ccrpo-
 ration  for  that?

 Shri  Hathi:  There  is  no  question  of
 bringing  them  to  book.  They  were

 024
 707

 a
 as  the  villagers  wanted

 em.
 Shri  S,  C.  Samanta:  May  I  know

 whether  agricultural  land  has  been
 allotted  to  therm  or  whether  any  arran-

 aaa
 for  agricultural  !and  will  be

 made?

 Shri  Hathi:  660  acres
 reclaimed,  Sir

 Shri  Sarangadhgr  Das:  May  I  know,
 Sir,  if  the  Corporation  had  consulted
 the  villagers  as  to  the  kind  of  houses
 they  wanted,  before  they  were  built?

 Shri  Hathi:  They  had  generally
 consulted,  but  not,  of  course,  about
 the  designs.

 Shri  T.  N.  Singh:  Is  the  unwilling-
 ness  of  the  displaced  villagers  only
 peculiar  to  the  villagers  of  this  village
 or  villagers  of  other  villages  also
 which  have  been  submerged?

 Shri  Hathi:  From  the  other  vi''ages.
 the  villagers  have  already  shifted  to
 the  ee  ly  built  houses.  It  is  only

 been
 foing

 have  been

 With  this  village  that  it  is  so,

 DBNEUTRALISATION  OF  FORMOSA
 #1239,  Shri  A.  N.  Vidyalankar:  Will

 ee
 Prime  Minister  be  pleased  to

 state:

 (a)  whether  his  attention  has  been
 drawn  to  the  announcement  of  the
 American  President  ordering  the  de-
 neutralisation  of  Formosa;  and
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 (bo)  whether  the  Government  of
 India  were  informed  or  consulted  be-
 fore  the  announcement  was  made?

 Minister  of  External The  Deputy
 Chanda):  (a) Affairs  (Shri  Anil  K.

 Yes,

 (b)  No,
 Shri  A,  N.  Vidyalankar:  Did  the

 Government  of  India  lodge  any  pro-
 test  against  the  action  of  the  U.  S.
 Government  or  did

 they
 advance  any

 proposals  of  their  own?
 Shri  Anil  हू,  Chanda:  No,  Sir;  we

 have  not  lodged  any  protest.
 Shri  A,  N,  Vidyalankar:  May  I  know

 whether  the  Government  of  India
 had  no  opinion  of  its  own  or  whether
 they  did  not  want  to  express  any
 opinion  on  the  matter?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  The  Government  of  India
 does  not  express  any  opinion  about
 everything  that  happens  in  the  world.

 Shri  Raghuramaiah:  May  |  know,
 Sir,  whether  in  respect  of  any  action
 taken  ur  contemplated  to  be  taken
 or  proposed  to  be  taken  by  the  Ame-
 tican  Government  in  respect  of  For-
 mosa,  subsequent  to  de-neutralisation,
 there  has  been  any  consultation  with
 this  Government?

 Shri  Jawaharlal  Nehru:  No,  _  Sir;
 none  whatever.  This  Government
 does  not  recognise  the  Formosa  Gov-
 ernment,

 Shri  Gadgil:  May  I  know  whether
 such  consultation  was  not  implicit  in
 the  fact  that  the  Government  of  India
 was  a  consenting  party  to  the  action
 taken  by  the  U.N.O.  in  Koreq  in
 June,  1950?

 Shri  Jawaharlal  Nehru:  No,  Sir,  it
 was  not,

 जॉक  नदी  धाटी  परियोजना

 +१२४०,  भरी  जांगड़े  :  क्‍या  सिंचाई
 तथा  विद्युत  मंत्री,  जोंक  नदी  घाटी  परियोजना

 के  सम्बन्ध  में  १२  दिसम्बर  १९५२  को

 पूछे गये  तारांकित  प्रश्न  Ho  ११३६९  के  लिये

 गये  उत्तर  की  शोर  निर्देश  कर  के  बताने  की

 चंपा  करेंगे  :

 (क)  यदि  अंक  नदी  घाटी  परियोजना

 के  प्राथमिक  स्तर  के  सम्बन्ध  में  परिमाप
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 प्रौढ़  ड्रिलिंग,  बोरिंग  तथा  प्रिय  कार्य  के  व्यय

 के  अनुमान  का  काम  पूरा  हो  गया  है  ;

 (ख)  यदिजोंक नदी  घाटी  परियोजना

 को  कार्यान्वित  किया  गया  है  तो  इस  परियोजना

 पर  कुल  कितना  व्यय  होगा  शौर  यह  काम

 कितने  समय  में  समाप्त  होगा;

 (ग)  इस  परियोजना  के  कार्यान्वित

 करने  से  जोंक  नदी  घाटी  के  पानी  के

 धरातल के  भ्रन्दर  कितने  एकड़  कृषि  के  योग्य,

 अनुपयोगी  ज़मीन  कौर  जंगली  पत्थरी ली

 जमीन  डूबेगी;

 (च)  कितने  गांव  और  वहां  रहने
 वाले  कितनी  संख्या  के  लोगों  को  उक्त  परियो-

 जना  को  भ्रमण  में  लाने  पर  उनके  निवास

 स्थानों  से  हटाना  पड़ेगा  कौर  छोड़ी  जाने  वाली

 जमीन  के  लिये  उनको  कितना  रुपया  प्रति-

 कर  के  रूप  में  देना  पड़ेगा;

 (ड)  इस  परियोजना  को  कार्यान्वित

 किये  जाने  से  कितने  एकड़  भूमि  की  सिंचाई

 होगी  कौर  कौन  कौन  सी  फसलें  पैदा  की  जा

 सकेंगी;

 (बच)  इस  योजना  के  भ्र धीन  जो  नहर
 का  पानी  प्राप्त  होगा,  वह  स्थायी  पर्था
 साल  भर  की  सिंचाई  वाला  होगा  अथवा

 सामयिक;

 (छ)  क्या  केन्द्रीय  सरकार  ने  यह  भांकड़े

 एकत्रित  करने  का  प्रयास  किया  है  कि  गत

 ११  वर्षों  में  इस  योजना  द्वारा  सिंचाई  किये

 जाने  वाले  क्षेत्र  में  भ्रौसतन  कितनी  वर्षा  हुई

 है  कौर  कितने  बार  इस  क्षेत्र  में  प्रायः  दिक्काल
 की  स्थिति  पैदा  हुई  हे  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  ‘(Shri  Hathi):  (a)  All  sur-
 vey  and  inyestigation  work  have  been
 completed  except  for  the  reservoir
 survey  which  is  being  carried  out  by
 the  Survey  of  India  and  some  geologi-
 cal  invest  Hiatioon

 (b)  No,  Sir,
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 (c)  Area  likely  to  be  submerged.

 Cultivated  and  uncultivated  land,
 29,800  acres.

 Waste  and  barren  ands.  31,400
 acres.

 (d)  Number  of  villages  likely  to  be
 submerged—58.

 Population  likely  to  be  removed  to
 other  places—l7,500.

 Amount  of  compensation  likely  to
 be  paid  in  this  connection,  Rs.  3  crore.

 (6)  About  2,00,000  acres  will  be
 commanded  of  which  1,830,000  acres
 will  actually  receive  irrigation,  the
 main  crop  being  rice.  Firm  power
 of  9,000  KW  or  15,000  KW  at  40  per
 cent.  load  factor  is  also  expected  to
 be  generated.  These  figures  are
 tentative.

 (f)  Perennial.
 (g)  Yes,  Sir.  During  the  last  2

 years  there  were  scarcity  conditions
 as  a  result  of  low  rainfall  in  1940,
 1941,  943  and  ‘1948.

 Shri  Jangde:  May  I  know  what  has
 been

 the  expenditure  incurred  up  till
 now?

 Shri  Hathi:  About  three  lakhs,  Sir.
 Shri  Jangde:  Has  the  final  report

 been  published?
 Shri  Hathi:  Not  yet,  Sir.
 Shri  Jangde:  May  I  know,  Sir,

 what  will  be  the  commanded  area  if
 the  project  is  adopted  as  an  irriga- tion  project  and  not  ag  multi-purpose project?

 Shri  Hathi:  It  is  both  irrigation  as
 well  as  power.  The  total  irrigated area  would  be  about  1,30,000  acres,

 Shri  Jangde:  May  I  know  whether
 the  Government  has  made  any  esti-
 mate  of  the  expenditure  that  may be  incurred  when  the  project  is
 executed?

 Shri  Hathi:  Not  yet,  Sir,  because
 the  data  led  estimates  will  be  prepar- ed  only  after  the  final  report  is
 received.

 Shri  T.  N,  Singh:  May  I  know  to
 which  Government  the  cast  of  inves-
 tigation  and  survey  will  be  debited

 either  completely  or  in  part,  as  there
 has  been  some  dispute  between  the
 M.  9,  Government  and  the  Central
 Government  in  regard  to  this
 question?

 Shri  Hathi:  Yes,  Sir,  it  is  true  that
 the  expenditure  has  to  be  debited  to
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 the  Madhya  Pradesh  Government  but
 the  Madhya  Pradesh  Goveroment
 have  not  yet  agreed  to.  this  expendi-
 ture  being  borne  by  them.

 Shri  T.  N,  Singh:  What  is  the  posi-
 tion  at  present?

 Shri  Hathi:  At  present,  it  is  the
 Central  Government  that  will  bear
 ‘the  expenditure.

 Shri  K,  G.  Deshmukh:  May  I  know
 whether  a  portion  of  the  expenditure which  has  been  incurred  up  to  this
 time  for  the  survey  has  been  met  by
 the  Madhya  -.Pradesh  Government?

 Shri  Hathi:  Not  yet,  to  my  know-

 सरदार  Yo  एस०  सहगल  :  क्या  में  जान

 सकता  हूं  कि  क्‍या  यह  सच  है  कि  मध्य  प्रदेश

 की  सरकार  ने  ज़िम्मेदारी  लेने  से  माहीं  कर

 दी  है?

 Shri  Hathi:  That  is  the  position  as
 it  stands  today.

 Shri  Jangde:  Has  the  Government
 taken  a  decision  as  to  whether  this
 Project  is  worth  taking  up  or  worth
 abandoning?

 Shri  Hathi:  Investigations  are  going
 on.  It  means  that  it  is  worth  takin
 up.  However,  a  final  decisioy  wi
 be  possible  only  after  the  project
 survey  is  finally  prepared.

 OFFICERS  IN  NORTH  EAST  FRONTIER
 AGENCY

 *1241,  Shri  Rishang  Keishing:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  the  names  of  Officers  working  in
 the  North  East  Frontier  Agency  as
 Assistant  Polifical  Officers  ang  Politi-
 cal  Officers;

 (b)  whether  Government  provide
 them  with  any  special  facility  in  view
 of  the  fact  that  these  Officers  are  al-
 most  cut  off  from  the  rest  of  the
 country  and  members  of  their  fami-
 lies;  and

 (c)  whether  tribal  people  of  Assam

 Manip
 ur  are  given  consi-

 deration  in  the  matter  of  appointment

 Beas
 suitable  local  men  are  not  avail-

 able?

 ‘The  Parlamen
 Gecretary

 to  the
 Prim  (Shri  ON  75  ys. e  5
 (a)  A  statement  is  laid  on  the  Table

 of  the  House.  [See  Appendix  VIII.
 annexure  No.  40.
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 (b)  Yes.

 The  officers  are  provided  with  the
 following  special  facilities:—

 a)  Rent-free  accbmmodatiun;
 (2)  Compensatory  allowance  equal

 to  30  per  cent,  of  pay,  when

 nl
 within  the  tribal  areas:

 an
 (3)  Supply  of  essential  foor-stufts

 and  other  cammodities  at
 subsidized  rates.

 (c)  Yes.

 Out  of  six  Political  Officers  two  are tribal  people,  one  belonging  t  the Assam  State  (Lushai  Hills  District) and  the  other  is  ga  Tangkhal  Naga  of the  Manipur  State.
 Of  the  5  posts  of  Assistant  Pollti- cal  Officer,  seven  are  filled  by  tribal

 People,  two  from  the  United  Khasi
 and  Jaintia  _Hills  District;  two  from the  Naga  Hills  District;  two  from  the Lushai  Hills  District;  and  one  from the  Khampti  Area  (Mishmi  Hills).

 Shri  Rishang  Keishing:  May  I  know
 whether  the  Public  Service

 7
 Commis. sion  has  anything  to  do  with  the appointment  of  these  officers,  and  also may  I  know  whether  they  have  to undergo  certain  competiti  i-

 a  al  etitive  exami

 Shri  J.  N,  Hazarika:  There  is  no provision  for  competitive  examina- tion.  Generally,  they  are  recruited by  a  Board  consisting  of  the  Adviser to  the  Governor,  one  Political  Officer drawn  from  the  areas  and  one  mem- ber  of  the  Assam  Public  Service Commission.

 Shri  Rishang  Keishing;  May  I  know if  applications  are  generally  called
 sor  wa

 if
 7

 how  many  applicants Cre  there  last  year  and  how
 were  selected?  =

 Shri  J.  N.  Hasarika:  All  the  apnii-
 interview,  because  for  the  recrtiiment to  thege  posts  certain  qualifications
 Salk  ee  uch  fe

 physical  fitness, 8  9  number
 qualittes,  for  oo

 eng
 ip

 initiative.  imagination  and 7  “y  resource-

 Shri  Rishang.  Keishing:  A:

 ane  by  from  the  anayeer  i  ther applications  are  nof  nm
 these  posts?

 e  alled  fer  for

 The  Prime  Minister  (Shri  Jawabar- la]  Nehruj:  Often,  these  people  are taken  from  the  existing  services where  possible.  I  am  not  ite  sure.
 But  we  find  it  fairly  difffeu att  to  find
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 the  people—applications  or  no  appli-
 cations—because  there  is

 ng  exceaayve keenness  to  serve  in  ese
 difficult  posts  in  out  of  the  way  places
 which  are  sometimes  a  fortnight’s
 march  from  the  nearest  road.

 Shri  Sarmah:  Who  is  the  appointing
 authority?

 Shri  Jawaharlal  Nehru:  The  North
 East  Frontier  Agency  is  _  directly
 under  the  Government  of  India,  func-
 tioning  through  the  External  Affairs
 Ministry,  and  the  Governor  077  the
 province  is  the  agent  of  the  Govern-
 ment  of  India,  so  that  for  all  practical
 purposes  the  Governor  is  the  autho-
 rity.

 Shri  Rishang  Keishing:  In  vi  of
 the  fact  that  many  educatéd  hill men
 have  not  been  getting  employment,
 will  Government  consider  the  feasibi-
 lity  of  inviting  applications  for  such
 posts  in  future?  os

 Shri  J,  N.  Hazarika:  It  is  one  of
 the  recommendations  made  by  the
 Board.  Some  increase  {n  the  cadre  is
 contemplated  and  the  claims  of  per-
 sons  belonging  to  the_tribes  will  be
 borne  in  mind  in  making  the  selec-
 tions  for  the  new  posts.

 Shri  Jawaharlal  Nehru:  May  I  add
 a  word?  It  Government’s  _  policy
 to  engage  for  these  posts  people  from
 those  nits  as  far  ag  possible.  In  fact,
 their  proportion  is  going  up.  We  are

 try
 ing  to  follow  that  procedure.  f

 might  inform  tHe  House  that  I  have
 been  in  search  for.  the  last  six
 months  of  some  suitable  hillmen  to
 employ  in  the”  Central  “Government.
 The  mere  fact  of_having  a  degree
 does  not  necessarily  qualify  a  person
 for  this  post.

 Mr.  Deputy-Speaker:  Next  question.

 LoaNS  TO  AFGHANISTAN

 91243,  Shri  Lakshman  Singh  Charak:
 (a)  Will  the  Prime  Minister  be  pleased
 to  state  how  much  loan  has  been  given
 to  Afghanistan  by  the  Government  of
 India  since  19477

 (b)  What  is  the  nature  of  the  aid
 included  in  this  loan?

 (c)  What  other  assistance  is  being
 given  and  has  been  given  to  Afghan-
 istan  since  9477

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil)  K,  Chanda):  (a)
 and  (b).  Facilities  for  the  purchase
 of  essential  commodities  such  as  tex-
 tiles,  sugar  and  other  consumer  goods
 of  the  maximum  value  of  Rs.'l  crore
 have  been  extended  tn  the  Govern-
 ment  of  Afghanistan.
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 (c)  Assistance  has  been  given  to
 Afghanistan  and  other  countries  in
 matters  of  trade,  recruitment  of
 experts,  training  of  students  in  India
 and  other  similar  matters.

 Shri  Dabhi:  What  are  the  terms  of
 the  loans?

 Shri  Anil  K.  Chanda:  I  have  not
 got  the  details.

 बोगियों  जाने  वाला  प्रतिनिधि  मंडल

 +१२४४.  श्री  रघुनाथ  सिंह  :  (क)
 क्या  प्रधान  मंत्री  बताने  की  कृपा  करेंगे  कि

 बोणियो  भेजे  जाने  वाला  प्रतिनिधि  मंडल.

 वहां  कब  भेजा  जायेगा;

 (ख)  क्‍या  मंडल  में  विभिन्न  विषयों

 के  विशेषज्ञ  भी  होंगे  ?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 As  soon  as  arrangements  are  made
 with  the  Government  of  Nurth  Borneo,

 (b)  It  will  be  a  smal)  delegation  of
 three,  one  of  whom  will  be  our
 presentative  in  Malaya.  The  other
 two  will  be  persons  with  experience
 in  colonisation.

 Shri  Dabhi:  Has  any  interim  agree-
 ment  been  entered  into  with  the
 North  Burneo  Government  on_  this
 question  of  settlement  of  Indians?

 ‘Shri  Anil  K.  Chanda:  Till  the  dele-
 gation  has  visited  and  reported,

 oni  al
 there  cannot  be  any  agree-

 men’

 sit  रघुनाथ  सिह  :  इस  इरीगेशन  का
 झ्राबजेक्ट  शौर  उद्देश्य  क्या  होगा  ?

 प्रधान  मंत्री  (भी  जवाहर  लागू  नेहरू)  :

 वहां  जा  कर  वहां  के  हालात  देखना  कौर  यह
 जानना  कि  हिन्दुस्तान  के  लोगों  का  वहां  जा

 कर  बसना  कहां  तक  मुनासिब  है  ?

 Shri  8,  8,  Murthy:  How  has  this
 delegation  gone  there?  Were  we  in-
 vited  to  send  one,  or  are  we  sending
 it  as  a  friendly  gesture?

 Shri  Jawaharlal  Nehru:  It  is  not
 a  goodwil]  delegation,  although  I  hope
 it  will  carry  our  goodwill  with  jt.

 Mir.  Deputy-Speaker:  Next  question.
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 PASSPORTS  FOK  DISPLACED  PERSONS

 *°7245,  Shrimati  Renu  Chakravartty:

 wal
 the  Prime  Minister  be  pleased  to

 state:

 (a)  whether  passports  are  required
 of  displaced  persons  from  East  Bengal
 who  have  come  to  India  before  the  in-
 troduction  of  passports,  but  who  have
 not  received  border  slips  or  displaced

 +  persons  cards;

 (b)  whether  it  is  a  fact  that  on  the
 28th  February,  953  two  Members  of
 Hajangs  hill  tribes  of  Maymensingh,
 Jay  Gopal  and  Bhawan  Hajang,  were
 arrested  on  the  plea  that  they  did  not
 have  passports  and  were  taken  to
 Rangra  Camp  in  Garo  Hills;  and

 (c)  how  displaced  persons  who
 have  come  to  these  areas  long  before
 the  introduction  of  passport  system

 «can  prove  their  identity  as  Indian
 nationals?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K,  Chanda):  (a)
 Displaced  persons  from  East  Bengal
 who  migrated  to  India  before  450
 October,  952  and  have  since  continu-
 ed  to  stay  on  in  India  are  not  requir-
 ed  to  obtain  passports  or  visas  for
 continued  stay  in  India.

 (b)  Jay  Gopal  and  Bhawan  Hajang
 were  arrested  on  25th  February,  4953
 on  suspicion  of  entry  ifte  India
 after  l5th  October,  952  without  valid
 travel  documents.  As  enquiries  re-
 vealed  that  Bhawan  Hajang  had  come
 to  India  before  that  date,  he  was
 discharged  on  |2th  March,  1953.  Jay
 Gopal  was  prosecuted  under  Section
 3(3)  of  Passport  Act  read  with  Rule

 6  of  the  Passport  Rules.  The  result
 of  the  case  is  not  yet  known.

 (c)  Entry  from  East  Bengal  into
 _India  before  l5th  October,  952  may

 be  proved  by  means  of  any  documen-
 tary  evidence  that  may  be  available
 and  failing  that  by  reliable  cral
 evidence.

 Shrimati  Renu  Chakravartty:  Is  it
 Possible  for  Members  of  Parliament
 to  identify  a  person  having  come  into
 India,  before  l5th  October?  In  _  this
 case,  Jaya  Gopal  has  been  here  for
 the  last  one  and  a  half  years,

 °
 Shri  Anil  K,  Chanda:  He  is  being

 prosecuted.  I  do  not  know  what  will
 be  the  decision  of  the  court.

 Shri  Nambiar:  Have  any  instances
 been  brought  to  Government’s  notice
 in  which  Muslim  employees  formerly
 working  in  India  ‘went  to  Eus,  Ben-
 gal  on  their  private  work  and  when
 they  wanted  to  come  back  to  India
 they  were  not  given  visas?
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 Shri  Anil  K.  Chanda:  I  would  like
 to  have  notire,

 The  Prime  Minister  (Shri  Jawahar-.
 lal  Nehru):  By  which  Government.
 were  they  not  given  visas?

 Shri  Nambiar:  By  our  Government,

 Shri  Jawaharlal  Nehru:  Either  they
 are  Indian  citizens  and  hold  our  pass-
 ports,  and  the  visas  are  given

 by
 the

 other  Government,  or  they  are  Pakis-
 tani  nationals  holding  Pakistani  pass-
 ports,  and  the  visas  are  given  by  us.

 Shri  Nambiar:  These  Muslim  em-
 ployees  belonged  to  the  Indian  Coffee
 Board  at  Calcutta.  They  went  to
 Pakistan  to  see  their  relations  and
 do  some  other  private  work.  When
 they  came  back  to  India,  they  were

 cna
 visas  by  the  India  Govern-

 ment.

 Shri  Jawaharlal  Nehru:  There  is  no
 question  of  visas  for  them.  Either
 they  are  recognised  as  Indian  natio-
 nals  and  then  they  come  back,  or  if
 they  are  not  so  recognised,  they  have
 to  get  a  Pakistani  passport.  I  may
 mention  that  our  Pagsport  Officer  in
 Dacca—this  would  enable  Members
 to  realise  the  quantity  of  work  we
 have  to  cope  with—has  dealt  with  and
 issued  104,000  visas  during  the  last
 three  or  four  months.  So,  we  have
 had  to  increase  the  staff  and  they  are
 dealing  night  and  day  with  the  issue
 of  visas.  There  may  be,  of  course,
 mistakes  here  and  there,  but  04,000°
 visas  in  the  course  of  the  last  three or  four  months  is  a  substantial  num-

 Shrimati  Renu  Chakravartty:  May  I
 know  if  Government  have  any  idea
 as  to  the  number  of  people  of  the
 type  mentioned  in  this  question  in
 these  areas  who  have  been  asking  for
 a  long  time  to  be  recognised  as  regis-
 tered  refugees?

 Shri  Ani]  K.  Chanda:  I  want  notice:
 I  have  not  got  the  figures.

 Shrimatij  Renu  Chakravartty:  I  am.
 not  quite  clear  about  the  answer  to
 part  (c)  of  the  question.  How  is  it
 that  one  is  able  to  show  that  one  is
 an  Indian  national  and  has  arrived
 before  l5th  October  1952?

 Shri  Anil  K,  Chanda;  It  is  a  ques-
 tion  of  fact  and  it  can  be  proved
 either  by  documents  that  may  be  in
 his  possession,  or  failing  that  by  re-
 liable  oral  evidence.

 Shrimati  Renu  Chakravartty:  What
 ig  the  document  referred  to?  I  am
 not  quite  clear,



 32927  Oral  Answers

 Shri  Jawaharlal  Nehru:  As  a  matter
 of  fact  there  is  no

 fies:
 about

 this.  henevery  the  slightest  evidence
 is  produced  of  any  kind,  the  local
 people  are  given  discretion  to  accept
 that.  But  where  they  definitely  sus-
 pect  a  person,  then  they  will  not  take
 action,  ur  will  not  issue  the  necessary
 documents

 MERGER  OF  FRENCH  SETTLEMENTS IN  INDIA

 #1264,  Shri  M.  L.  Agrawal:  (a)  Will
 the  Prime  Minister  be  pleased  to  state
 when  Government  formally  pro
 to  the  French  Government  to  start

 negotiations  op  the  subject  af  direct
 transfer  of  the  ame  four  French
 Settlements  to  India  without  a  refe-
 rendum?

 (b)  Has  the  French  Government
 given  any  reply  rejecting  or  accepting
 the  proposal  of  the  Governmént  of

 dia  and  if  so,  when?

 Depaty  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)  In

 ‘October,  952
 (b)  The  matter  is  still  under  corres-

 pence
 between  the  two  Govern-

 ments
 Shri  M.  L.  Agrawal:  When  can  we

 expect  a  final  decision  to  be  taken  in
 the  matter?

 Shri  Anil  K.  Chanda:  It  is  impos-
 sible  to  say,  Sir.  when  the  correspon-
 dence  wijl  come  to  an  end

 PORTUGUESE  SETTLEMENTS

 "12%.  Shri  M,  L.  Agrawal:  (a)  Will
 the  Prime  Minister  be  pleased  to  state
 whether  the  Portuguese  acceded  to
 the  formal  proposal  of  the  Govern-
 ment  of  India  to  start  negotiations  on
 the  subject  of  direct  transfer  of  Goa,
 Daman,  and  Diu  to  India?

 (b)  Have  the  Portuguese  Govern-
 ment  responded  to  the  several  ye

 ba
 re-

 .sentations  made  to  them  ७  Gor ernment  of  India  regarding  the  vari-
 ous  Legislative  measures  promulgated
 by  them.  which  discriminate  ngainst
 Indians?

 (c)  If  the  answer  to  parts  (a)  and
 (b)  above  be  in  the  negative,  what
 further  steps  do  the  Government  of

 me
 contemplate  to  take  in  the  mat-

 te

 The  Deputy  Minister  of  External
 Affairs  (8  Chanda):  (a)  No
 formal  reply  has  yet  been  received

 (b)  Not  so  far.
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 (c)  The  Government  of  India  will
 continue  to  do  ev  possible  to
 settle  the  various  questions  at  issue  by
 means  of  peaceful  negotiation  in  con-
 sonance  w  Eh  their  declaréd  policy.

 RECOMMENDATIONS  OF  HRAKUD  DAM
 ADVISORY  COMMITTEE

 #1248,  Pandit  Lingaraj  Misra;  (a)
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  whether  the
 suggestions  and  recommendations  of
 the  Adviscry  Committee  on  the  Hira-
 kud  Dam  Project,  as  em  in
 their  Report  of  March  1952,  have  been
 considered  and  accepted?

 (b)  Has  their  recommendation,  that
 in  providing  a  Canal  System  for  the
 Puri  District,  the  rivers  Kuakhai.
 Kushabhadra  and  Bhargov  should  not
 be  closed  up  at  their  sourceg  as  pro-
 posed  in  the  Project  Report,  been  ec-
 cepted?

 (c)  Has  the  Hydrodynamic  Research
 Station  at  Poona  been  asked  to  carry

 on  investigations  by  means  of  model
 experiments  in  this  connection  as  sug-
 gested  by  the  Committee?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  ’a)  ‘Yes.  Sir,
 the  suggestions  and  recommendations
 of  the  Committee  were  considered  and
 mostly  accepted  in  regard  to  Stage  I
 of  the  Project,  which  is  in  hand,  with
 the  exception  of  some  items  like  irri-
 gation  in  the  Mahanadi  delta,  transmis-
 sion  lines,  etc.,  which  are  still  under
 investigation.  Final  decision  in  the
 matter  will  be  taken  after  the  detailed
 investigations  are  completed.

 (b)  This  is  under  investigation  beth
 in  the  fleld  and  in  “he  model  experi-
 ments  under  progress  at  Poona

 (c)  Yes,  Sir.
 Shri  Meghnad  Saha:

 tion  of  the  hon.  Mintster  been  drawn
 to  the  fact  that  one  of  the  terms  of
 reference  of  this  Committee  was  to
 report  on  the  technical  feasibility  of
 the  scheme  and  that  the  Cdmmittee  has
 refused  to  comment  on  the  technical
 feasibility?

 Shri  Hathi:  They  sa
 not  the  ideal  site  for

 Shri  Meghnad  Saha:
 asked  to  comment  on  the  technical
 feasibility  and  they  have  refused  to
 comment  on  that.  Does  it  not  show

 that  the  whole  scheme  5  very  un-
 sound  as  was.  pointed  out  by
 Mr.  Rangiah  in  1947?

 Shri  Hathi:  The  report  of  the  Com-
 mittee  was  laid  on  the  Table  of  the
 House;  I  do  not  think  fhey  have  said
 it  fs  not  feasible.

 o
 that  this  is

 e  dam,  etc.

 Has  the  atten-

 They  were
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 Shri  S.  N.  Das:  May  I  know
 whether  it  was  on  the  recommenda-
 tion  of  this  Committee  that  the  sub-
 sidiary  dém  sita  of  the  project  was
 abandoned,  or  whether  it  was  hased
 on  other  considerations?

 Shri  Hathi:  It  was  not  solely  on
 the  recommendation  of  this  Com-
 mittee.

 Shri  Meghnad  Saha:  In  view  of  the
 refusal  of  the  Mazumdar  Committee
 to  comment  either  favourably  or
 otherwise  on  the  technical  aspects  of
 the  scheme,  do  the  Government  pro-
 Pose  to  appoint  another  committee  to
 report  on  the  same  matter,  because  it
 is  a  very  serious  affair......

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  going  into  arguments.  Shri
 Sarangadhar  Das.

 Some  Hon.  Members:  Let  the
 Minister  answer  the  first  part  of  the
 question.

 Mr.  Deputy-Speaker:  I  cannot  allow
 suggestions  to  be  made,  as  if  it  were
 a  resolution.

 Pr
 Shri  Sarangadhar  Das:  May  I  know,

 ,  if  the  Government  have  accepted
 the  recommendations  of  that  ras mittee  as  to  the  apportionment  of  the

 ८4  cost  of  the  project  for  three  different
 purposes,  irrigation,  power  and  navi-
 gation?

 Shri  Hathi:  Generally  they  have
 been  accepted,  Sir.

 =

 Shri  Lokenath  Mishra:  Wil!  G.overn-
 ment  be  pleased  to  say  whether  before
 coming  to  any  final  decision  they  will
 ascertain  popular  opinion  ‘n  the  matter
 of  closing  certain  rivers  at  their
 source?

 .  Shri  Hathi:  That  is  98  technical
 aspect.

 Shri  T.  N.  Singh:  What  is  the  posi-
 tion  regarding  the  phasing  of  the
 various  aspects  of  the  Hirakud  pro-
 ject  in  the  light  of  the  recommenda-
 tions  made  by  this  Committee,  and
 have  any  further  alterations  become
 necessary  due  to  the  late  submission of  the  report?

 ?  Shri  Hathi:  The  stages  as  have
 been  recommended  are  the  main  dam
 and  the  power  house;  units  No.  |  and
 No.  2  in  the  power  house  and  some
 of  the  electric  transmission  lines.

 Shri  Sarangadhar  Das:  Are  Govern-
 ment  aware  that  the  Government  of
 Orissa  have  not  yet  accepted  the
 recommendation  as  to  the  ap

 a  ae ment  of  the  cost  of  the  pro  for
 the  various  purposes?
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 Shri  Hathi:  I  have  no  information.

 Shri  8.  C.  Samanta:  May  I  know,
 Sir,  how  long  it  will  ‘take  the  Hydro-
 dynamic  Research  Station  at  Poona
 to  complete  the  experiments  on  this.
 model?

 Shri  Hathi:  I  cannot  give  an  exact
 date;  it  might  be  a  few  months  more.

 Shri  C.  Samanta:  How  long  does.
 it  generally  take?

 Shri  Hathi:  It  all  depends  upon  the:
 experiments  on  the  model.

 EXHIBITION  OF  INDIAN  FiLmMs  ABROAD:

 "1249,  Shri  Nanadas:  (a)  Will  the
 Prime  Minister  be  pleased  to  state-
 what  steps  Government  have  taken  for
 opening  exhibition  centres  in  foreign
 countries  for  the  exhibition  of  Indian
 films  since  1947?

 (b)  How  many  Indian  films  either
 in  English  or  in  Indian  languages  have
 been  exhibited  in  foreign  countries
 since  947  and  how  long  was  each  pic--
 ture  exhibited  and  in  what  countr  es?

 The  Deputy  Minister  of  External.
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 There  are  no  exhibition  centres  as
 such  but  most  of  our  missions  abroad
 have  been  provided  with  projectors
 and  a  selection  of  Government  pro-
 duced  short  documentary  films  for
 noncommercial  exhibition.  A  few
 library  copies  of  full  length  films.
 have  also  been  obtained  for  occasional
 exhibition  through  our  missions.  Some:
 of  the  missions  are  also  supplied  with
 monthly  editions  of  news  reels.

 Since  the  export  of  commercial  films
 is  entirely  unrestricted,  the  Govern-
 ment  have  no_  detailed  information
 about  their  exhibition  abroad.

 (b)  The  information  is  being  col-
 lected  and  will  be  placed  on  the  Table:
 of  the  House  of  the  People  in  due
 course.

 Shri  Nanadas:  Is  the  fact  that  very
 few  of  our  films  were  exhibited  in
 foreign  countries,  due  to  the  un-
 attractiveness  of  our  films  or  the  un-
 helpful  attitude  taken  by  the  foreign
 Governments  and  the  exhibitors?

 Shri  Anil  K.  Chanda:  Most  of  our
 films  are  in:«Indian  languages.  There-
 is  difficulty  about  the  language  and
 I  think  it  is  a  deterrent  to  the  exhibi-
 tion  of  our  films  abroad.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  how  many  Indian  films  will  be:
 shown  in  the  International  Filnr
 Festival  at  Cannes  which  is  going  to-
 be  held  this  month?
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 Shri  Anil  K.  Chanda:  This  question
 may  be  directed  to  the  Minister  for
 Information  and  Broadcasting.

 Shri  N.  M.  Lingam:  May  I  know
 ‘whether  reports  are  being  received
 from  our  missions  abroad  regarding

 the  films  exhibited?
 Shrimati  Tarkeshwari  Sinha:  I  find

 the  main  question  on  this  is  addressed
 to  the  Minister  of  Information  and
 Broadcasting.

 Mr.  Deputy-Speaker:  “Minister  of
 Information  and:  Broadcasting”  has

 ‘been  ont
 d  to  “Prime  Minister”.  I

 understand  this  correction  has  been
 .circulated  to  eyery  hon.  Member.
 ‘Therefore,  the  hon.  lady  Member  will
 ‘be  a  little  more  careful  in  this  matter.

 Shrimati  Tarkeshwari  Sinha:  Most
 ‘of  the  Members  are  under  the  im-
 pression  that  it  was  not  circulated.

 Mr.  Deputy-Speaker:  They  are  all
 “wrong.

 Shri  Algu  Rai  Shastri:  But  why  is
 the  Minister  of  Information  end
 ‘Broadcasting  sitting  there  quietly  like
 .a  shy  girl?

 Mr.  Deputy-Speaker:  Next  question.

 Ot  REFINFRY  BY  CALTEX  (INDIA)  LTD
 *1250.  Dr.  Amin:  Will  the  Minister

 of  Production  be  pleased  to  state:
 (a)  whether  the

 nes
 otiations  with

 Messrs.  Caltex  (India)  Ltd.,  for  setting
 up  a  refinery  on  the  East  Coast  have
 ‘been  completed;

 (b)  whether  any  agreement  has
 been  made  with  this

 ager  ares
 and  if

 80,
 कं

 are  the  terms  0  8  agree-
 ment;

 (c)  what  will  be  the  future  price
 policy  with  regard  to  the  products

 ‘produced  at  this  refinery;
 (d)  what  sort  of  assistance  do  Gov-

 ernment  propose  to  give  to  this  com-
 pany  for  setting  up  the  refinery;  and

 (e)  what  sort  of  control  will  Gov-
 -ernment  be  able  to  exercise  over

 the  working  of  this  refinery?
 The  Minister  of  Production  (Shri

 KK.  C  Reddy):  (a)  Yes.

 (9)  Yes.  A  statement  showing  the
 ‘main  terms  of  the  agreement  Is

 Paes ~on  the  Table  of  the  House.  [See  pen-
 dix  VIII,  annexure  No.  41)

 (c)  Caltex  will  be  permitted  to
 -establish  the  prices  of  the  refinery  pro-
 -ducts  from  time  to  time  at  an

 4
 level

 not  higher  than  that  at  which  they
 «can  make  available  for  sale  equivalent
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 imported  products,  provided  that,  sub-
 ject  to  this  principle,  they  will  con-
 sult  the  Government  before  altering
 the  prices  of  any  of  the  products.

 (d)  Government  have  agreed  to  pro-
 vide  reasonable  dock  and  harbour
 facilities,  supply  of  building  materials,
 railway  transport  for  the  despatch  of
 refinery  products,  supply  of  suitable
 water  and  electrical  energy  in  adequate  ii
 quantities  and  at  reasonable  vost,  suit-
 able  telephone  facilities,  etc.  Govern-
 ment  have  also  agreed  to  provide  the
 necessary  foreign  exchange  for  the
 operation  of  the  refinery  although
 during  the  period  of  construction  of
 the  refinery,  Caltex  will  not  request  for
 foreign  exchange  from  Government.

 (९)  The  projected  refinery  is  to  be
 set  up  and  owned  entirely

 tf
 private

 capital  and  Government  will,  subject
 to  the  terms  of  the  agreement,  exercise  ‘
 only  such  control  as  is  exercised  over
 other  industries.  Government  will,
 however,  also  see  that  the’  various
 assurances  given  in  this  regard  by
 Caltex  are  implemented.

 Dr.  Amin:  What  will  be  the  issued
 capital  of  this  new  company?

 Shri  K.  C.  Reddy:  It  is  expected  to
 be  about  Rs.  74  crores.

 Dr.  Amin:  What  will  be  the  surplus
 by  products  which  will  be  available  to
 the  Indian  chemical  industries,  and  in
 what  quantity?

 Shri  है.  C.  Reddy:  I  cannot  name
 the  by-products,  but  one  of  the  terms
 of  agreement  is  that  such  by-products
 should  be  made  available  to  Indian
 industries.

 Dr.  8.  P.  Mookerjee:  The  hon.
 Minister  has  said  that  if  the  prices  are
 revised  Government  will  be  consulted.
 But  who  will  ultimately  decide.  Gov-~-
 ernment  or  the  foreign  concern?

 Shri  K.  C.  Reddy:  It  should  have
 the  concurrence  of  Government  for
 any  change  in  prices.

 Dr.  Lanka  Sundaram:  May  I  know
 whether  the  hon.  Minister  would
 place  a  copy  of  the  full  text  of  the
 agreement  on  theT  able  of  the  House.

 Shri  K.  C.  Reddy:  Well,  Sir,  there
 are  certain  terms  of  the  agreement™
 and  certain  assurances  given  by  the
 Government  in  regard  to  which  some
 correspondence  and  discussions  have
 yet  to  take  place  with  certain  other
 authorities.  Before  that  it  will  not  be
 proper  just  now  to  place  the  full
 agreement  on  the  Table  of  the  House.

 Dr.  Lanka  Sundaram:  Is  the  hon.
 Minister  aware  that  during  the  course
 of  the  debate  on  the  Company  Law
 (Amendment)  Bill  in  the  last  session
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 the  hon.  the  Finance  Minister  agreed
 to  have  a  discussion  on  these  three
 Agreements—not  only  with  respect  to
 Caltex  but  with  respect  to  the  other
 two  also—and  for  that  purpose  at
 least  the  texts  of  the  agreements  are
 mecessary?

 Shri  K.  C.  Reddy:  I  did  not  say  that
 the  text  of  the  agreement  will  not  be
 made  available.  I  said  that  in  the
 public  interest  it  cannot  be  made  avail-
 able  just  now.

 Shri  G.  P.  Sinha:  Do  Government
 propose  to  nominate  some  of  the
 officials  on  the  Board  of  Directors  in
 view  of  the  fact  that  this  is  one  of
 the  most  important  basic  industries  of
 the  country  and  the  prices  should  be
 properly  regulated?

 Mr.  Deputy-Speaker:  It  is  a  sugges-
 tion  for  action.

 Shri  T.  N.  Singh:  May  7  know
 whether  Government  have  any  control
 over  the  re-export  business  of  this
 concern  and  whether  anything  is  con-
 tained  in  the  agreement  to  regulate
 the  re-export  of  refined  products  of
 this  company?

 Shri  K.  C.  Reddy:  I  do  not  quite
 follow.  Re-exports  of  what  products?

 Shri  T.  N.  Singh:  For  instance
 petrol  or  other  petroleum  products
 May  be  re-exported  by  them  after  re-
 fining  and  manufacture  here.  I  want
 to  know  whether  Government  have
 any  powers  under  the  agreement  to
 control  such  re-exports.

 Shri  K.  C.  Reddy:  One  of  the  terms
 of  the  agreement  is  that  so  long  as
 our  country  requires  these  products
 they  ought  to  be  sold  in  this  country
 before  any  question  of  re-export  can
 be  considered.

 Shri  K.  हू,  Basu:  What  are  the
 shares,  if  any,  of  Indian  capital,  and
 may  I  know  whether  they  have  the
 ‘same  rights  as  their  British  or  Caltex
 counterpart?

 Shri  हू,  0.  Reddy:  I  have  mentioned
 in  the  statement  which  I  have  laid  on
 the  Table  that  Indian  investors  can
 take  25  per  cent.  of  the  issued  capital in  the  form  of  cumulative  shares.

 Shri  K.  हू,  Basu:  May  I  know
 whether  the  prices  to  be  fixed  will  be
 47  the  prevalent  internatidnal  basis  or
 it  will  be  actual  cost  of  production  plus a  reasonable  profit  made  here?

 Shri  K.  C.  Reddy:  Several  elements
 80  into  the  priee  of  petroleum  pro-
 ducts,  for  instance  the  price  of  crude
 oil,  transportation  charges,  insurance

 charges  and  89  on  and  30  forth,  and
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 all  these  aspects  will  be  taken  into
 consideration  at  the  time  of  fixing  the
 prices  ultimately.

 Shri  Punnoose:  From  the  s‘atement
 laid  on  the  Table  it  appears  that
 ad

 equate
 steps  to  train  an  adequate

 number  of  Indian  rsonnel  will  be
 provided  for.  May  I  know  who  will
 decide  this  adequacy  of  steps  and  the
 adequacy  of  the  number,—Government
 or  the  company?

 Shri  K.  C.  Reddy:  Surely  Govern-
 ment  will  have  a  voice  in  the  matter.

 Shri  Punnoose:  May  I  know  why  it
 ras  been  specifically  stated  that  the
 personne!  will  have  to  be  selected  by
 the  management  and  why  Government
 will  have  no  share  in  it?

 Shri  K.  C.  Reddy:  The  actual  selec-
 tion  must  of  course  be  left  to  the  firm
 which  is  managing  the  industry,  --the
 actual  personnel,  A.B.C.  etc.  But  so
 far  as  the  number  of  personne!  is  con-
 cerned,  Government  will  have  a  voice.

 Shri  Sarangadhar  Das:  If  after  sup-
 plying  the  needs  of  India  there  is  any
 surplus  of  the  products,  petrol  and
 other  products,  in  what  area  of  the
 world  will  they  be  allowed  to  be
 marketed?

 Shri  K.  C.  Reddy:  At  this  stage  it  is
 not  possible  to  say.

 Mr.  Deputy-Speaker:  That  is  hypo-
 thetical.

 EDUCATIONAL  AND  CULTURAL  FILMS

 *1251.  Shri  T.  8,  A.  COnettlar:  Will
 the  Minister  of  ion  «and
 Broadcasting  be  pleased  to  state:

 (a)  the  number  of  educational  and
 cultural  films  produced  by  Govern-
 ment  so  far;

 (b)  how  they  are  sought  to  be  popu-
 larised;  and

 0)
 whether  there  is  any  proposal  to

 sell  these  films  on  a_  subsidised  or
 concessional  scale  to  educational  insti-
 tutions?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  The
 number  of  educational  and  cultural
 documentaries  produced  by  the  Films
 Division  is  93.

 (b)  The  films  are  shown  in  cinemas
 all  over  the  country,  and  in  rural  areas
 through  mobile  vans.  Prints  are  also
 sold  or  made  available  on  hire  to
 institutions  assoclations  and  indivi-
 duals  who  have  facilities  for  exhtbi-
 tion.  Selected  films  are  seut  to  our
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 Missions  abroad  and  arrangements
 Ihave  been  made  for  commercial  dis-
 tribution  in  a  number  of  countries.

 (c)  A  concessional  rate  is  already  in
 force  in  regard  to  supplies  to  educa-
 tional  institutions.

 Shri  T.  8.  A,  Chettiar:  What  is  “the
 concessional  rate?

 Dr.  Keskar:  Rs.  1/8/-.
 Shri  T.  8,  A.  Chettiar:  Is  it  sold  at

 concessional  rates  to  the  educational
 institutions?

 Dr.  Keskar:  Generally  the  films  are
 hired,  they  are  not  sold.

 Shri  M.  D.  Joshi:  May  I  know  the
 period  of  time  during  which  these  93
 films  were  produced?

 Dr.  Keskar:  The  question  is  about
 the  number  of  educational  and  cul-
 tural  films  produced.  We  have  pro-
 duced  these  and  many  other  films  also.
 A  statement  was  laid  on  the  Table  of
 the  House  during  the  course  of  this
 session  in  which  all  the  names  of  the
 films  that  were  produced  and  the  dates
 of  their  production  are  given.

 Shri  Namdhari:  Will  the  Govern-
 ment  encourage  the  production  of  such
 films  which  will  inspire  the  people  in
 raising  their  moral  and  _  spiritual
 character  according  to  the  traditions
 of  our  country?

 Mr.  Deputy-Speaker:  That  is  the
 object.

 |
 Shri  Namdhari:  It  is  a  serious  ques-

 tion.
 Dr.  Suresh  Chandra:  Do  the  Ministry

 of  Information  and  Broadgasting  have
 any  plan  to  produce  films  of  our  cul-
 tural  centres  like  Ellora  and  Ajanta

 and  South
 Indian  temples  in  parti-

 cular?
 Shri  Raghunath  Singh:  Banaras

 also.
 Dr.  Keskar:  The  hon.  Member  has

 probably  not  looked  at  the  list.  Some
 of  the  suggestions  that  he  has  made
 have  already  been  carried  out.

 ft  amy:  कया  में  जान  सकता  हूं  कि

 सरकार  ने  समाज  शिक्षा  के  लिये  कितने  फिल्‍म

 तैयार  किये  हैं  ।

 Bto  केसकर  :  समाज  हछिक्षा  के  लिये

 कई  फिल्‍म  तैयार  किये  हें  ।  और  ज्यादा

 करने  की  योजना  इस  वक्‍त  हमारे  सामने

 है  ।
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 Shrimati  Renu  Chakravartty:  May  I|
 know  if  in  our  Embassies  abroad,
 especially  in  the  U.S.A.,  they  have  any
 programmes  of  showing  these  films  in
 the  educational  institutions  in  order  to
 show  them  what  Ingian  people  are
 really  like  and  to  make  them  get  rid
 of  their  ignorance  about  us?

 Dr.  Keskar:  Our  &mbassies  in  the
 U.S.A.  and  in  other  places  try  to  show
 as  widely  as  _  possible  the  documen-
 taries  produced  by  our  Films  Division,
 and  I  might  inform  the  House  that
 we  are  getting  very  appreciative  re-
 actions  of  a  number  of  documentaries
 that  have  been  shown  there.

 Mr.  Deputy-Speaker:  The  Question
 hour  is  over.

 WRITTEN  ANSWERS  TO  QUESTIONS.

 साइकिलों  में  लगाये  जाने  वाली  मशीन

 #१२४२,  सेठ  गोबिंद  दास  :  क्या  वाणिज्य

 तथा  डौग  मंत्री  बताने  की  कृपा  करेंगे  :

 (क)  यदि  सरकार  को  ज्ञात  है  कि

 बम्बई  की  एक  फर्म  ने  साइकिल  में  लगाने
 की  एक  ऐसी  सस्ती  मशीन  का  ग्रा विष् कार
 किया  है  जिसे  एक  साइकिल  मोटर-साइकिल
 की  भांति  शीघ्रता  से  भ्रनाथास  हो  दौड़ने
 लगती  है  ;

 (ख)  इस  मशीन  के  कब  तक  बाज़ार
 में  जाने  की  सम्मावना  है  श्र  इस  मशीन  के
 निर्माण  में  प्रोत्साहन  देने  के  लिये  सरकार  की
 झोर  से  क्या  सहायता  दी  गई  है  ;  तथा

 (ग)  जनसाधारण  इस  मशीन  से  दीना

 तिरी क्र  लाभ  उठा  सकें,  इस  के  लिये  सरकार

 द्वारा  क्‍या  क्‍या  प्रयत्न  किये  गये  हैं  या  किये

 जाने  हैं  ?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  Government  understand
 that  a  firm  in  Bombay  is  at  present
 engaged  in  experiments  in  this  direc-
 tion.  The  manufacture  of  the  machine
 is  still  in  the  experimental

 pare
 and

 the  final  mode]  is  reported  to  not
 yet  ready.  The  firm  has  not  so  far
 approached  Government  for  any  aid.

 (c)  Does  not  arise.



 7937  Written  Answers

 KABUL  REPUGBES  AND  S‘ATE  PENSIONERS

 #1252,  Shri  K.  0,  Sodhia:  (a)  Will
 the  Prime  Minister  be  pleased  to  state
 the  total  number  ci  xabul  Refugees
 and  State  Pensioners  living  in  India?

 (b)  Under  what  agreement  are  they
 being  allowed  to  live  in  India  at  the
 expense  of  India?

 (९)  How  long  will  they  continue  to
 do  80?

 The  wi)
 Minister  of  External

 Affairs  (Ss  Anil  K.  Chanda):  (a)
 There  are  at  present  27  Afghan  refugees
 in  India,  of  whom  22  receive  main-
 tenance  allowance  from  Government.

 (b)  For  reasons  of  State  connected
 with  India’s  international  obligations
 to

 :
 neighbouring  friendly  Govern-

 ment.

 _(c)  For  their  lifetime  or  until  such
 time  as  they  leave  India.

 DIPLOMATIC  REPRESENTATIVES
 978.  Shri  M.  L,  Agrawal:  Wiil  the

 Prime  Minister  be  pleased  to  state  the
 personnel  country-wise  manning  at  the
 close  of  the  last  financial  year  1952-
 53  all  the  diplomatic  missions  abroad

 as  Ambassadors,  High  Commiss:  नि
 Ministers,  Consuls-General  and  Com-
 missioners  etc.,  on  belralf  of  the  Gov-
 ernment  of  India?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  A  statement  giving  the
 required  information  is  attached.
 {See  Appendix  VIII,  annexure  No.  42.]

 BORDER  INCIDENTS

 979.  Shri  Bheekha  Bhai:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  total  number  of  incidents
 on  Indian  borders  caused  by  Pakis-
 tani  Police  during  the  years  95i-52

 and  1952-53;
 (b)  the  total  nymber  of  persons

 shot  dead  by  Pakistan  Police:
 (c)  the  total  number  of  persons  in-

 jured;  and

 (d)  the  total  number  of  persons  in-
 jured  and  shot  dead  by  Pakistani
 private  individuals  such  as  dacoits?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  According  to  available
 information,  24l  and  39  incidents  in
 which  Pakistani  nationals  were  in-
 volved  took  place  on  the  Indo-
 Pakistani  borders  in  95l  and  952  res-

 ively.  The  exact  number  in  which
 i  police  were  involved  is  not

 Snowe
 but  information  has  been  called

 48  PSD

 .
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 (b)  to  (d).  Information  has  been
 called  for  from  the  State  Governments
 concerned.  It  will  be  laid  on  the  Table
 of  the  House  when  received.

 Textits  ENQuiRY  COMMITTEE

 ‘>  Sardar  Hukam  Singh:
 (a)  Will  the  Minister  of  Commerce

 and  Industry  be  pleased  to  state  whe-
 ther  the  Textile  Enquiry  Committee
 appointed  by  the  Government  of  India
 in  November  last  has  submitted  any
 interim  report  so  far?

 (b)  When  is  the  final  repert  ex-
 pected  to  be  received?

 The  Minister  of  Commerce  and
 Industry  (Shri  T,  T.  Krishnamachari):
 (a)  No,  Sir.

 (b)  It  was  expected  that  the  Com-
 mittee  would  submit  its  report  in  July-
 August  this  year.  I  now  understand
 that  it  would  take  some  more  time.

 INTERNATIONAL  CONFERENCES

 981.  Dr.  Amin:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  the  total  amount  of  money  spent
 by  the  Government  of  India  on  In-
 ternational  Conferences  held  abroad

 in  each  of  the  years  950  and  952
 and  in  India  in  1951;

 (b)  the  names  of  International
 Conferences  held  in  India  and  abroad
 and  places  where  they  were  held

 ee
 the  years  1950,  95l  and  1952;

 an

 (c)  the  total  amount  of  money  spent
 on  each  of  the  International  Confer-
 ences  held  abroad  in  the  years  4950
 and  952  and  in  India  in  95l?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  Information  in  so  far  as
 the  Ministry  of  External  Affairs  is  con-
 cerned,  is  placed  on  the  Table  of  the
 House.  [See  Appendix  VIII,  annexure
 No.  43.)

 Information  from  other  Ministries
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 KHADI  AND  VILLAGE  INDUSTRIES  PRODUCTS

 982.  Shri  8.  N.  Das:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  the  total  quantities  of  Khadi
 and  products  of  other  village  Indus-
 a

 age
 ae  by  the  Ministry  on

 beh  f
 ey  a,  gi

 er  erg
 ao

 parate  figures  for  ea  ng
 up  to  the  date  available;
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 (b)  the  total  value  of  the  purchases,
 giving  separate  figures  for  each  Minis-
 try;  and

 (c)  the  names  of  the  firms  or  asso-
 cilations  from  whom  _  purchases  were
 made?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)  to
 (०),  Two  statements  giving  the  re-
 quired  information  are  placed  on  the
 Table  of  the  House.  [See  Appendix
 VIII,  annexure  No.  44.]

 Statement  I  gives  details  of  purchases
 of  khadi  cloth  and  other  textile  pro
 ducts  of  village  industries  such  as
 handloom  products.  Statement  II  shows
 details  of  purchases  of  other  indigenous
 cottage  industries  products,  excluding
 textile  items.  Figures  are  given  for
 the  period  from  ist  April,  952  ta  Sist
 January  953  upto  which  date  they
 are  available.

 TEXTILE  INDUSTRY

 983.  Shri  G.  P.  Sinha:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  number  of  new  textile  in-
 dustries  which  have  been  started  in
 India  after  1950;

 (b)  the  total  capital  lacked  -up  in
 textile  industry  of  this  country;

 (c)  the  total  number  of  textile
 mills  in  the  country  in  different  pro-
 vinces;  and

 (d)  the  total  numter  of  workers
 employed  in  it?

 The  Minister  of  Commetee  and
 Industry  (Shri  T.  T,  Krishnamachari):
 (a)  27  cotton  textile  mills.

 (b)  About  Rupees  !,१5  crores.
 (९)  A  statement  is  Jaid  on  the  Table of  the  House.
 (d)  About  750,000.

 STATEMENT

 State  No.  of  Mills

 Bombay  :
 (a)  Ahmedabad  City  67
 (b)  Bombay  City  63
 (०)  Bombay  Rest  50

 Saurashtra  i
 Kutch
 Madhya  Bharat  36
 Bhopal  1
 Ajmer  4
 Rajasthan  7
 PEPSU  ]
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 State  No.  of  Milla

 Punjab  8
 Delhi  3
 Uttar  Prades!  24

 Bihar  2
 Weat  Bengal  £4

 Orissa  t
 Medhya  Predesh  ll

 Hyderabad  6

 Madras  8h

 Mysore  8

 Korala  9

 IMPORT  AND  PRODUCTION  OF  STEEL

 984.  Shri  G.  P.  Sinha:  (a)  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  annual  ton-
 nage  of  steel  and  its  value  imported
 into  India  in  the  year  1952?

 (०)  How  many  iron  and  _  steel
 manufacturing  concerns  are  working
 in  India  and  what  percentage  of  na-
 tional  demand  is  met  by  internal
 output?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  196,262  tons  of  steel  valued  at
 Rs,  2,082  lakhs  approximately  were
 imported  during  1952.

 (b)  There  are  3  concerns  manu-
 facturing  iron  and  steel  in  InJia.  Their
 total  production  comes  to  about  47  per
 cent.  of  the  estimated  total  demand
 at  present.

 SCHOOLS  IN  NorTH  East  FRONTIER  AGENCY

 985.  Shri  Rishang  Keishing:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  the  number  of  schools  in  the
 North  East  Frontier  Agency  run  by
 Government  and  _  private  and  other  re-
 ligious  and  social  organisations;

 (b)  the  medium  of  instruction  in
 the  schools  and  the  script  in  which
 their  Janguage  text  books  are  written;

 (c)  the  number  of  students  from  the
 North  East  Frontier  Agency  who  are
 getting  Government  Scholarships  for
 their  post  Matriculation  studies?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  The  number  of  schools
 is—

 Lower—3
 Middle—6
 Higher—}

 All  Schools  run  by  private  organisa-
 tions  have  now  been  taken  over  by
 Government.
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 (b)  Assamese  is  the  medium  of  in-
 struction  where  it  is  understood.  In
 other  primary  schools  the  tribal  langu-
 age  is  used  provided  teachers  are
 available.  The  text  books  are  in  Roman
 or  Assamese  script  as  the  tribal  langu-
 ages  have  no  script  of  their  own.  The
 Tibetan  script  is  used  for  the  Tibetan
 speaking  area.

 (c)  There  are  only  2  students  from
 North-East  Frontier  Agency  who  have
 passed  their  Matriculation  Examina-
 tion  and  are  now’  continuing  their
 studies.  Both  are  in  receipt  of  Govern-
 ment  scholarships.

 BorpDER  INCIDENTS

 986.  Sardar  A.  8S.  Saigal:  (a)  Will
 the  Prime  Minister  be  pleased  to  state
 how  many  border  incidents  have  taken
 place  in  West  Bengal  every  year
 since  the  l5th  of  August,  947  to  the
 3lst  of  December,  9527

 (b)  How  many  times  Government
 have  written  to  the  East  Bengal  Gov-
 ernment  for  immediate  joint  inquiries,
 release  of  the  kidnapped  Indians  and
 for  deterrent  action  against  the  East
 Bengal  Police  and  with  what  result?

 The  Prime  Minister  (Shri  Jawahar-
 lai  Nehru):  (a)  There  were  no  inci-
 dents  in  1947.  In  the  five  years  from
 948  to  ‘1952,  there  were  36,  17,  148,
 98  and  9l  incidents  respectively.

 (b)  Almost  all  the  incidents  were
 taken  up  with  the  East  Bengal  Govern-
 ment.  Joint  enquiries  were  held  in
 about  36  incidents.  A  settlement  was
 reached  on  many  boundary  kidnaoping
 and  cattle  lifting  disputes.

 CITIZENS  OF  JAMMU  AND  KASHMIR  INTERNED
 IN  PAKISTAN

 987.  Shri  Lakshman  Singh  Charak:
 (a)  Will  the  Prime  Minister  be  pleas-
 ed  to  state  how  many  citizens  of
 Jammu  and  Kashmir  had  come  from
 Pakistan  at  the  time  of  exchange  of
 prisoners?

 (b)  How  many  are  still  interned  in
 Pakistan?

 (c)  Was  this  point  discussed  during
 the  recent  discussions  between  Dr.
 Graham  and  the  representatives  of
 India  and  Pakistan?

 Ao
 If  so,  what  are  the  results  there-

 or:

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  and  (b).  Information
 is  being  collected.

 (c)  No.

 (a)  Does  not  arise.
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 KNOWLEDGE  OF  EvROPrAN  LANGUAGES  AND
 Hinvi  sy  Empassy  STAFF

 988.  Shri  Lakshman  Singh  Charak:
 (a)  Will  the  Prime  Minister  be  pleased
 to  state  whether  it  is  a  fact  that  our
 embassy  staff  in  foreign  countries
 know  a  number  of  European  languages?

 (b)  Do  all  our
 a

 and
 staff  know  Hindi  well?

 (c)  If  not,  have  they  all  been  asked

 p  pick  up  the  language  in  a  skort
 me?

 The  Prime  Minister  (Shri  Jawahbar-
 lal  Nehru):  (a)  Officials  serving  in
 Indian  Missions  abroad  are  expected
 and  encouraged  to  learn  the  language of  the  country  where  they  are  posted.
 Officers  recruited  to  the  Indian  vorelan Service  are  required  to  learn  a  foreign
 language  compulsorily  as  a  condition
 of  their  service  and  are  encouraged  to
 learn  additional  languages.

 (b)  Over  70  per  cent.  of  our  officers
 and  staff  abroad  have  at  least  a  work-
 ing  knowledge  of  Hindi.

 (c)  Indian  Foreign  Service  proba-
 tioners  are  required  to

 ar
 a  depart-

 mental  examination  in  ndi  before
 they  are  confirmed.

 लंदन  में  भारतीय  बूताधास  के  कर्मचारी

 ९८९.  श्री  रघुनाथ  सिह  :  (क)  क्‍या

 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 लंदन  में  भारतीय  दूतावास  में  क्रम  से  भारतीय

 एवं  अभारतीय  कितने  स्त्री  पुरुष  वेतन-प्राप्त

 कर्मचारियों  के  रूप  में  काम  करते  हैं  ?

 (ख)  १६५२  में  इस  दूतावास  पर  कुछ
 कितना  रुपया  व्यय  किया  गया  तथा  वेतन  के
 रूप  में  कितना  रुपया  कर्मचारियों  को  दिया

 गया  ?

 The  Prime  Minister  (‘Shri  Jawahar-
 lal  Nehru):  (a)  The  total  number  of
 employees  of  the  Indian  High  Com-
 mission  is  1,221,  out  of  whom  564  are
 Indians—494  men  and  70  women.
 There  are  657  non-Indians,  372  men
 and  285  women.

 (b)
 Bpproxis

 2975,876  (Rs.
 1,30.11,680)  out  of  which  approximately
 £670,988  (Rs.  89,46,506)  was  spent  on
 salaries.
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 Power  ALCOHOL

 990,  Sardar  Akarpuri  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  number  of  power  alcohol
 plants  in  India  with  their  production
 capacity  and  their  locatiuns  State-wise

 (b)  the  actual  production  of  these
 plants  during  the  last  three  years  giv-
 ing  the  working  days  of  each  plant;

 (c)  the  supply  of  molasses  to  each
 factory  in  relation  to  their  production
 capacity  showing  the  relevant  propor-
 tion  of  percentage;  and

 (d)  the  guiding  principle  observed  in
 the  distribution  of  quotas  of  sale  of
 Power  Alcohol  to  the  said  factories?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b)  statement  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  VIII,  annexure  No  J

 (c)  Precise  informgtion  is  not  avail-
 able  as  the  supply  of  molasses  to  dis-
 tilleries  for  the  production  of  Power
 Alcohol  is  controlled  by  the  State
 Governments.  The  supply  is,  however,
 made  in  accordance  with  the  demand
 of  each  distillery,  taking  into  considera-
 tion  the  availability  of  molasses  and
 its  requirements  for  the  manufacture
 of  potable  spirits  and  industrial  alcohol.

 (d)  The  distribution  is  generally
 made  on  the  basis  of

 (i)  the  production  capacity  of  the
 distilleries,

 (ii)  the  demands  of  power  alcohol
 at  various  mixing  depots,

 (iii)  the  distance  between  the  dis-
 tilleries  and  the  different  mix-
 ing  depots,  and

 div)  the  facilities  fgr  transport
 whether  by  road  or  rail

 REPATRIATION  OF  DESTITUTB  INDIANS
 991,  Shri  K.  C.  Sodhia:  Will  the

 Prime  Minister  be  pleased  to  state:
 (a)  the  total  number  of  destitute

 Indians  repatriated  from  foreign  coun-
 tries  during  1952-53;

 (b)  the  number  of  such  Indians  re-
 patriated  along  with  the  name  of  each
 country  from  which  they  were  re-
 patriated;  and

 (c)  the  expenditure  incurred  on
 them?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  The  total  number  of
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 destitute  Indians  repatriated  from
 foreign  countries  to  India  during  ‘1952-
 53  is  304.

 (b)  Number  of  such  Name  of  the  country
 Indians  from’  where  re-

 patriated

 7  Aden
 Afghanistan
 Argentina

 0  Bahrain
 240  Burma

 5  Ceylon
 l  Cuba

 Germany
 Indonesia

 5  Iran
 4  Iraq
 l  Japan
 ]  Switzerland

 5  Thailand
 l.  U.S.A.

 (c)  Rs.  20,832/8/4.
 IMPORT  AND  SALE  OF  JAPANESE  CLOTH
 992.  Shri  M.  L.  Agrawal:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state  what  action  Gov-
 ernment  have  taken  or  propose  to
 take  on  the  recommendations  of  the
 Public  Accounts  Committee’s  Fourth
 Report  regarding  ‘Import  and  sale  of
 Japanese  cloth’,  presented  to  Parlia-
 ment  in  February,  1953?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 The  matter  is  under  consideration.

 राजपूतों  के  हिन्दी  में  लिखे  प्रमाणपत्र

 &€३.  श्री  बल बस्त  सिंहा  मेहता  :  क्‍या

 प्रधान  मंत्री!  बताने  की  कृपा  करेंगे  कि  भारत

 के  कितने  राजदूतों  ने  भ्रव  तक  झपने  प्रमाण-

 पत्र  हिन्दी  में  पेश  किये  तथा  कितनों  ने  अपने

 प्रथम  भाषण  हिन्दी  में  दिये  ?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  The  question  of  making
 out  Credentials  in  Hindi  is  under
 active  consideration.  At  the  time  of
 presentation  of  Credentials,  some  of

 our  Diplomatic  Envoys  have  made  their
 speeches  in  Hindi.  This  is  being  en-
 couraged  as  far  as  possible.

 I944
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 HOUSE  OF  THE-PEOPLE

 Thursday.  9th  April,  952

 The  House  met  at  Two  of  the  Clock.

 (Mr.  Depury-SPEAKER  in  the  Chair.]

 QUESTIONS  4ND  ANSWERS
 (See  Part  I)

 3  P.M.
 BUSINESS  OF  THE  HOUSE

 Hours  or  SITrinG
 Mr.  Deputy-Speaker:  I  have  to  in-

 form  hon.  Members  that  the  House
 will  sit  from  8-30  a.m.  to  I-l5  P.M.
 with  effect  from  Tuesday.  the  l4th
 April,  1953.

 The  hours  for  which  the  office  will
 remain  open  @or  receiving  notices  «te.
 and  for  other  work  will  be  notified  in
 the  Parliamentary  Bulletin.

 LEAVE  OF  ABSENCE
 Mr.  Deputy-Speaker:  I  have  to  in-

 form  the  hon.  Members  that  I  have  re-
 ceived  the  following  letter  from  Rt.
 Rev.  John  Richardson:

 “lL  beg  to  submit  my  application
 for  permission  to  remain  absent
 from  the  meetings  of  the  House
 Oving  to  great  pressure  of  work
 in  my  Diocese  I  am_  prevented
 from  attending  ine  Session  of  the
 House  of  the  People  which  has  al-
 ready  comimenced  on  Wednesday,
 the  llth  February,  1953.  Most  re-
 gretful.”
 The  Member  has  so  far  completed

 57  days  of  continuous  absence  from
 the  e  ings  of  the  House.  He  was
 fran  .leave.  of  absence  on  two  or.
 eusions  previously—once  2n  the  25th
 June  952  and  the  second  time  on  the
 5th  November,  1952.

 46  PSD
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 Is  it  the  pleasure  of  the  House  that

 permission  be  granted  to  Rt.  Rev.
 John  Richardson  for  remaining  absent
 from  all  the  meetings  of  the  ITouse
 during  this  Session?

 4  judge  by  voices  that  there  is  a
 greater  number  of  voices  for  granting
 permission  than  aguinst.

 Leave  was  granted
 Mr.  Deputy-Speaker:  Hereafter  I

 wiil  see  if  the  reasons  for  ieave  of
 absence  can  be  given  in  the  Order
 Paper.  If  the  hon.  Member  feels  that
 his  work  in  his  Diocese  is  more  im-
 portant  than  Parliament,  he  must  as
 well  be  interested  in  the  other  work.

 The  Prime  Minister  (Shri  Jawzhar-
 lal  Nehru):  I  may  say  a  word  in
 regard  to  Mr.  _  Richardson.  Hon.
 Members  do  not  reaiise  that  it  is  not
 easy  for  him  to  get  here.  He  lives  in
 a  part  of  the  Andamans  and  it  is  ex-
 ceedingly  difficult—it  seems  he  has  to
 wait  for  weeks  to  get  a  boat.  It  is
 not  merely  a  question  of  doing  some
 other  work.  There  is  the  actual
 difficulty  of  getting  here—and  partly  if
 is  our  fault  for  not,  having  been  able
 to  arrange  proper  services  from  the
 Andamans  by  air  ur  sea.

 BUSINESS  OF  THE  HOUSE
 HOURS  OF  SITTING

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  You  were,  Sir,  gn0d
 enough  to  mention  the  time  of  sittings
 from  next  Tuesday.  I  would  submit  that
 if  we  sit  for  less  than  five  hours  a  day,
 wt  will  be  difficult:  it  is  ditieult  en-
 ough  to  cory  cn  une  work  as  it  ©  is.
 The  new  time  you  announced  is  less
 than  five  hours.  I  submit  five  hours
 is  the  absolute  minimum,  and  if  we
 can  make  it  six  hours,  it  is  better.

 Mr.  Deputy-Speaker:  I  would  only remind  the  Prime  Minister  that  the
 last  time  we  sat  in  the  morning.  at
 least  thrice  a  week  we  were  sitting  in
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 {Mr.  Deputy-Speaker]
 tre  afternoon  also.  It  may  be  rather
 difficult  tc  ask  hon.  Members  to  come
 earlier  than  8-30

 Shri  Jawaharlal  Nehru:
 Sir?

 Why  not.

 Mr.  Deputy-Speaker:  I  am  in  the
 hands  of  the  House.  If  there  is  a
 generai  feeling  that  we  may  start  at
 B15.  instead  of  8-30.  then  we  will  be
 able  to......

 Severa)  Hon,  Members:  8-15.

 Mr.  Deputv-Speaker:  The  Hcuse
 will  then  sit  at  8-15  and  carry  on  till
 1-15  every  day  from  the  l4th.  If  there
 is  so  much  of  work.  occasionally  we
 can  meet  twice  a  week  in  the  after-
 noon  also.

 Several  Hon.  Members:  No.  no.
 Mr.  Deputy-Speaker:  Not  immedia-

 tely.
 Shri  Sarangadhar  Das  (Dhenkanai—

 West  Cuttack):  We  will  cuntinue  as
 at  present.

 There  is  a  great  volume  of  opinion
 this  siae.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  Let  us  contiuue  as  it  is.

 *  An.  Hon.  Member:  May  I  kuow  the
 reasons  for  the  present  change?

 Mr.  Deputy-Speaker:  Hon.  Members
 want  me  to  put  it  to  vote?  The  rea-
 sons  are:  summer  is  setting  in.  Is  it
 the  desire  of  the  House  that  I  should
 take  the  sense  of  the  House  for  this?

 Hon.  Members:  No,  no.
 Mr.  Deputy-Speaker:  As  soon  as

 summer  set  in,  there  were  repeated
 representations  tv  me  that  I  should
 have  started  this  timing  even  earlier.
 I  am  sure  the  hon.  Prime  Minister
 seems  to  be  agreeing  with  this  and
 therefore  the  sense  of  the  House  is

 clear.  Anyhow,  those  who  do  _  not
 want  to  change  over  from  the  after-
 noon  to  the  morning  session  will  kind-
 ly  rise  in  their  seats.

 Several  Hon.  Members  rose—
 Dr.  S.  P.  Mookerjee  (Calcu'a

 South-East):  In  the  next  week  let
 us  continue  as  it  is.

 Mr.  Deputy-Speaker:  i4th  is  a  little
 long  way.  We  are  only  on  the  9th
 today.  I  will  invite  the  Leaders  of
 the  various  Groups  to  have  consulta-
 tions.
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 Several  Hon.  Members:  No,  no.
 Mr,  Deputy-Speaker:  J  have  absolu-

 tely  no  objection.  Am  I  to  ask  hon.
 Members  to  go  into  orie  lobby  and  the
 other  regarding  this?  I  find  a  num-
 ber  of  hon.  Members  standing  up
 here  on  this  side  also.

 Shri  Jawaharlal  Nehru:  This  is
 not  a  party  question.  I  have  no  ob-
 jection  to  hon.  Members  in  this  side
 or  that  side  standing  in  either  way.
 You  can  see  the  opinion  and  decide
 for  yourself.

 Pandit  Thakur  Das  Bhargava
 ea

 :  Morning  hours  are  all
 right.

 Mr.  Deputy-Speaker:  Those  who  ?re
 in  favour  of  the  changeover,  that  is
 from  8-15,  to  ‘1-15,  will  kindly  rise  in
 the:r  seats.

 Several  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  There  will  be

 a  change  and  ihe  timings  from  i4th
 April  will  be  from  8-15  a.  M.  to  1-15,
 P.M.

 PAPERS  LAID  ON  THE  TABLE
 The  Minister  of  Finance  (Shri  C.  D.

 Deshmukh):  I  beg  to  lay  on  the  Table
 a  copy  of  each  of  the  following  papers under  article  5!(l)  of  the  Constitu-
 tion:

 (i)  Appropriation  A@eounts  of  the
 fence  Services  for  the  year

 1949-50,  [Placed  in  Library,
 See  No.  IV.  O.I.  (94)),

 (ii)  Commercial  Appendix  to  the
 Appropriation  Accounts  of  the
 Defence  Services  for  the  year 1949-50  and  the  Audit  Report thereon.  [Placed  in  Library See  No.  IV.  O.  I.  (96)]

 (iii)  Audit  Report,  Defence  Ser-
 vices.  95l.  [Placed  in  Libr-
 ary.  See  No.  IV.  O.  I.  (95)]

 ELECTION  TO  COMMITTEES
 INDIAN  CENTRAL  OILSEEDS  COMMITTEE

 Mr.  Deputy-Speaker:  I  have  to  in-
 form  the  House  that  upto  the  time
 fixed  for  receiving  nominations  for  the
 Indian  Central  Oilseeds  Committee.
 eleven  nominations  were  received.
 Subsequently  seven  Members’  with-
 drew  their  candidature.  As

 ae
 um=-

 ber  of  the  remaining  candida@@s  is
 thus  equal  to  the  number  of  vacan-
 cies  in  the  Committee,  I  declare  the
 Zollowing  Members  to  be  duly  elect-
 ed:  ()  Shri  Mathura  Prasad  Miishra.



 उग्र  Khadi  and  other

 (2)  Shri  Digambar  Singh,  (3)  Shri
 Vyankatrao  Pirajirao  Pawar  and  (4)
 Dr.  Manik  Chand  Jatav-vir.

 NATIONAL  Foop  AND  AGRICULTURE  OR-
 GANISATION  LIAISON  COMMITTEE

 Mr.  Deputy-Speaker:  I  have  to  in-
 form  the  House  that  the  election  of
 Members  to  the  National  Food  and
 Agriculture  Organisation  Liaison  Com-
 mittee  will  be  held  in  Committee
 Room  No.  62,  First  Floor,  instead  of
 room  No.  2l.  Ground  Floor,  as  an-
 nounced  on  the  2nd  April,  1953.  The
 election  will  take  place  on  the  l0th
 April.  1953,  between  the  hours  cf  1-30,
 P.M  and  4  P.M.

 KHADI  AND  OTHER  HANDLOOM
 INDUSTRIES  DEVELOPMENT
 (ADDITIONAL  EXCISE  DUTY

 ON  CLOTH)  BILL.
 Mr.  Deputy-Speaker:  The  House  will

 now  proceed  with  the  Khadi  Bill.
 I  would  request  the  House  to  con-

 sider  when  possibly  the  discussion  may
 be  concluded.  Rule  257  of  Rules  of
 Procedure  and  Conduct  of  Business
 says:

 “Whenever  the  debate  on  any
 motion  in  connection  with  a  Bill
 or  on  any  other  moticn  becomes
 unduly  protracted......  i

 I  do  not  say  it  is  getting  protracted—
 ae  the  Speaker  may.

 after  taking  the  sense  of  the
 House,  fix  the  hour  at  which  the
 debate  shall  conclude.”
 We  have  already  taken  four  hours

 and  fifteen  minutes  on  the  last  two
 days:  first  day  two  hours,  another  day
 two  hours  5  minutes.  _  When  shall
 we  close  this  debate?  I  would  like
 to  have  the  sense  of  the  House.  Now,
 we  have  started  at  3-10.  Shall  we
 devote  two  hours  more  and  close  the
 first  stage.  that  is  the  Consideration
 stage.  at  5-l0  or  5-I5?  Then  we  shall
 take  it  up  clause  by  clause  and  finish
 the  Bill  today.

 Some  Hon.  Members:  By  six
 o'clock.

 Some  Hon.  Members:  By  seven
 o'clock.

 Mr.  Deputy-Speaker:  Hon.  Members
 took  an  opportunity  of  discussing  the entire  question  threadbare,  everything
 relating  to  khadi  and  handlvom.  If
 non.  Members  will  confine  their  ‘re-
 marks  to  ten  minutes  each,  and  exact-
 ly  to  the  suggestions  that  they  have  to make.  accepting  all  that  has  been  said
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 already,  we  can  make  it  easier.  There-
 fore,  the  first  stage  will  be  over  at
 RLS.  Then  we  shall  take  it  uv
 clause  by  clause  and  finish  the  Bill
 before  the  close  of  the  day.  Or,  if
 possible,  earlier—we  shall  finish  by
 six  o’cldck  the  third  reading  also.

 Some  Hon.  Members:  Yes.
 Mr.  Deputy-Speaker:  I  would  also

 like  to  say  that  i  would  like  to  give an  opportunity  to  hon.  Members  from
 those  provinces  which  have  not  been
 represented  so  far,  from  this  side  or
 that.  I  shall  call  at  random  now.  If
 hon.  Members  feel  that  a  certain  pro- vince  has  not  been  represented.  I
 would  like  to  give  some  representa-
 tion  to  that  province.

 Shri  H.N.  Mukerfee  (Calcutta
 North-East):  May  I  request  you,  Sir,
 to  give  us  an  idee  when  the  Finance
 Bill  will  be  taken  up—or  that  we  shall
 not  take  up  the  Finance  Bill  today?

 Mr.  Deputy-Speaker:  I  said  that  the
 Consideration  stage  of;  this  Bill  be
 over  by  515.  Then  clause  by  clause
 consideration  will  be  taken  ip.  I  do
 not  know  how  long  it  will  take.  If  it
 goes  on  till  the  end  of  the  day,  of
 course,  the  Finance  Bill  cannot  be
 taken  up  today.  If  we  finish  earlier
 then  we  can  take  up  the  Finance  Bill.
 It  is  in  a  fluid  state  now.

 Shri  H.  N.  Mukerjee:  Is  it  not  bet-
 ter,  Sir.  in  regard  to  a  measure  like
 the  Finance  Bill  to  have  some  idea
 about  when  it  is  going  to  start?  Today
 we  may  also  take  a  decision  whether
 we  are  going  to  sit  on  Saturday,  which
 is  not  in  the  list  supplied  so  far.

 Some  Hon,  Members:  No,  no.
 Mr.  Deputy-Speaker:  Hon.  Members,

 particulary  Shri  H.  N.  Mukerjee  and
 other  Leaders  of  various  Groups  met
 me  in  the  Chamber  and  we  decided
 that  the  Finance  Bill  must  have  four
 days.  From  whichever  day  it  starts,
 that  will  go  on  for  four  days.  If  the
 Khadi  Bill  takes  the  whole  of  today—
 tomorrow  is  a  non-official  day,  we  are
 not  meeting  on  the  llth  and  ‘12th,
 3th  is  a  holiday—the  Finance  Bill
 will  be  taken  up  on  the  4th  unless
 we  have  some  spare  time  today  in
 which  it  may  be  taken  up.  That  js  not
 possible.  The  Finance  Bill  will  be
 taken  up  on  the  l4th.  This  Bill  rust
 be  finished  today;  third  reading  also.

 डा०  एन०  बी०  खरे  (ग्वाल्यिर)  :
 में  इस  बिल  का  विरोध  करने  के  लिये  खड़ा
 हुआ  हं
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 Shri  T.  N.  Singh  (Banaras  Distt—
 East):  On  a  pvint  of  order,  Sir,......

 Mr.  Deputy-Speaker:  I  am  not
 going  to  hear  the  hon.  Member.  There is  a  point  of  order.  He  is  not  speaking
 from  his  seat.

 डा०  एन०  बी०  खरे:  शायद  में  बोलता  भी

 नहीं  लेकिन  एक  मेरे  सम्मानित  कांग्रेसी  मित्र

 हें,  कांग्रेस  के  मेम्बर  हें,  बड़े  ऊंचे  स्थान  पर  हें,
 उन्हों  ने  मुझ  से  आग्रह  किया  कि  में  खादी  पर
 जरूर  बोलूं  और  इस  लिये  में  इस  विषय  पर
 बोलने  के  लिये  खड़ा  हुआ  हूं,  उन  का  नाम  में

 नहीं  बताऊंगा,  क्योंकि  उन  पर  सब  तरफ

 से  कांव  कांव  की  वर्षा  होने  लगेगी .

 एक  माननीय  सदस्य  :  नाम  बता  दीजिये  |
 डा०  एन०  बी०  खरे:  आप  मुझे  उस  के  लिये

 मजबूर  नहीं  कर  सकते  ।  इस  में  दो  चीज़ें  हें,
 एक  तो  करघा  उद्योग  है  और  दूसरी  खादी  है  |
 में  करघा  उद्योग  का  विरोधी  नहीं  हूं,  क्योंकि
 करघा  उद्योग  लाखों  लोगों  को  पेट  पालने  का
 काम  देता  है  और  उस॑  उद्योग  को  जितनी  सही-
 लिया  हम  दे  सकते  हें  देनी  चाहिये,
 यह  मेरी  राय  और  मत  है,  लेकिन  मेरे  दिल
 में  एक  शंका  हैँ  कि  इस  बिल  के  द्वारा  करघा
 उद्योग  के  ऊपर  कोई  खास  अच्छा  असर  नहीं
 पड़  रहा  हैं।  में  इस  राय  से  जो  जाहिर  की  गई,

 पूर्ण  सहमत  हूं  कि  करघा  उद्योग  को  प्रोत्साहन
 देना  चाहिये  और  उसके  लिये  हमें  बुनकरों  को
 सस्ता  और  बारीक  सूत  सस्ते  और  मुनासिब
 दामों  पर  मुहैया  करना  चाहिये  ।

 और  भी  कई  चीज़  इस  दिशा  में  की  जा
 सकती  हैं,  और  मेरा  उन  से  कोई  विरोध

 नहीं  है,  लेकिन  इस  बिल  में  जो  ची  ज्  है  वह  जरा
 अजीब  सी  मालूम  होती  है  और  वह  चीज  में
 आप  को  बतलाऊं  कि  यह  हैं  कि  जो  मिल का
 बना  कपड़ा  है,  उसके  ऊपर  एक  पैसे  प्रति  गज
 के  हिसाब  से  कर  लगा  कर  इस  तरह  प्राप्त
 की  हुई  रकम  से  करघा  उद्योग  को  मदद  पहुंचाना
 यह  चीज़  मुझे  कुछ  अजीब  सी  लगी  ।  कारण  कि
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 अगर  मिल  के  कपड़े  का  मूल्य  बढ़  गया  तो
 पैसा  तो  ज्यादा  पैदा  हो  जायेगा  लेकिन  जिस
 परिमाण  में  कीमत  बढ़  जायेगी,  उसी  परिमाण
 में  कपड़ा  मंहगा  होने  के  कारण  कपड़े  का
 बाज़ार  भी  सुकड़  जायेगा,  इस  लिये  इस  से  जो
 हमारी  मंशा  है,  बह  पूरी  नहीं  हो  पायेगी,
 ऐसा  मेरा  कहना  है  ।

 [Mr.  SPEAKER  in  the  Chair]

 अब  में  खादी  पर  आता  हूं  खादी  का मतलब
 यह  है  कि  हाथ  से  कती  और  हाथ  से  बुनी
 हुई  चीज।  खादी  का  जन्म,  उस  का  विकास
 और  उस  का  विनाश  वह  सारा  इतिहास
 मेरी  आंखों  के  सामने  ताज़ा  हैं  ।  खादी  की

 शुरुआत  तो  सन्‌  १९२०  में  हुई  और  सन्‌
 १९२२  में  यह  प्रचलन  में  आई  जब  पूज्य

 बापू  को  ६  साल  की  कड़ी  सजा  हुई  तो  उन्हों
 ने  देशवासियों  को  यह  सन्देश  दिया  था  कि
 भाइयों  और  बहिनों  सब  खादी  महीना
 और  बहिनों  को  चरखा  और  तकली  चलाने
 का  गांधी  जी  ने  संदेश  दिया  7  उन  का  संदेश
 किसी  अंश  तक  जनता  ने  माना  ,  और  किसी
 अंश  तक  नहीं  माना  लेकिन  ताहम  कांग्रेस  में
 खादी  का  प्रचार  हुआ  और  लोगों  ने  खादी
 को  धारण  किया  और  जिन  लोगों  के  दिलों
 में  देशभक्ति  की  भावना  थी  उन  लोगों  ने
 खादी  पहिनी  और  खादी  यद्यपि  दूसरे  कपड़े
 के  मुकाबले  में  खराब  और  मंहगी  पड़ती  थी,
 तो  भी  लोगों  ने  खादी  को  देशभक्ति  के  नाते
 महीना  और  तब  स्थिति  यह  थी  कि  खादी  एक
 देशभक्त  की  वर्दी  थी,  लेकिन  अब  आज  स्थिति
 बदल  गई  है,  अब  खादी  देशभक्ति  की  वर्दी
 नहीं  रही  है,  अब  खादी  आज  के  दिन  बहुत  से
 ऐबों  का  जामा  हो  गई  हैं  (  Interrup-
 tions  )

 Mr.  Speaker:  Order,  order.
 श्री  अलग  राय  शास्त्री  :  यह  ठीक  नहीं

 ह्
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 डा०  एन०  बो०  खरे:  मुझे  अधिकार  है
 कि  में  जो  ठीक  समझूं  उस  को  हाउस  के  सामने

 रक्खूँ  आप  उस  को  मानें  या  न  मानें,  इस  का
 आप  को  अधिकार  अवश्य  है  -  अब  यह  जो
 खादी  हैं  यह  मानसिक  दासता  और  ढोंग बा जी
 का  जामा  हो  गई  है  और  उस  को  वही  लोग

 पहनते  हैं  जो  कांग्रेस  के  मैम्बर्स  हैं  और
 * जिन  को  सरकार  की  इच्छा  को  पूरा  करना

 ओर  उन्हें  खुश  रखना  होता  है,  आम  जनता
 आज  खादी  को  नहीं  पहित ती,  यह  बात  साफ
 है,  क्योंकि  अगर  ऐसी  स्थिति  न  होती  तो  फिर
 इस  तरह  का  बिल  ही  आप  यहां  पर  नहीं  लाते  ।

 श्री  अल पु  राय  शास्त्रों  :  अध्यक्ष  महोदय,
 में  आप  से  यह  निवेदन  करना  चाहता  था  कि

 Mr.  Speaker:  Let  him  speak.  He  is
 entitled  to  put  forward  his  views.  He
 will  be  replied  to  later  on.  Let  us  be

 tolerant  and  hear  even  the  most  carp-
 ing  criticism.

 श्री  अलग  राय  शास्त्री  :  में  आप  से  जो
 प्रियंका  करना  चाहता  था  वह  यह  है  कि  में
 देखता  हूं  कि  श्राप  भी  खादी  पहिने  बैठ  हें
 और  खादी  के  जामे  को  ढोंग  बताना  में  समझता

 हूं  बड़ा  भारी  आक्षेप  ह ैऔर  अनुचित  एस् परसन
 है  कौर  इस  तरह  के  शब्द  प्रयुक्त  नहीं  होते
 चाहियें,  जब  कि  स्वयं  अध्यक्ष  महोदय,  उसी
 जामे  में  बैठे  हुए  हें  ।

 Mr.  Speaker:  Order,  order.  I  think
 if  an  hon.  Member  exaggerates  things
 and  talks  something  which  does  not
 carry  sense  to  a  majority  of  the  House
 or  elsewhere,  well,  it  is  for  him  to
 consider  as  to  how  far  he  will  be  ap-
 preciated  by  this  House.  Let  us  not
 be  intolerant  about  it.

 डा०  एन०  बी०  खरे :  हजूर  जब
 में झापना  चित्त  एकाग्र  कर  लेता  हूं
 और भ्रांखे  मंच  कर  खादीके  बारे  में
 चिन्तन  करता  तो  मेरे  सामने  खादी
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 की  एक  मूर्ति  अवतीर्ण  होती  है  और  वह  मूर्ति
 कैसी  होती  है,  टोपी  तिरछी  और  नज़र
 तिरी  -

 Mr.  Speaker:  Order,  order.  I  may invite  the  attention  of  the  hon.  Mem-
 ber  to  the  fact  that  here  we  are  con-
 sidering  the  economic  aspect  of  the
 khadi  industry,  We  are  not  concerned
 with  the  political  aspect  of  the  thing at  all.  The  Bill,  so  far  as  I  can  see,
 is  not  intended  to  give  a  political  push to  khadi.  It  is  conceived,  as  the  aims
 and  objects  of  the  Bill  show,  for  the
 purpose  of  giving  some  kind  of  relief
 and  employment  to  large  masses  of
 people  in  our  country.  The  hon.  Mem-
 ber  may  criticise  it  from  that  point  of
 view.  _  He  is  entitled  to  hold  differen-
 tly.  But,  introducing  the  political  as-
 pects  is  not  the  proper  mode  of  having his  say.  That  is  a  different  matter
 altogether.  He  need  not  enter  into
 political  wrangles.

 डा०  एन०  बी०  खरे  :  मेरा  यह  कहना  है
 कि  कल  या  परसों  जब  मंत्री  महोदय  ने  इस
 विधेयक  को  हाउस  के  सामने  रक्खा  था,
 तो  उस  समय  यह  बात  साफ  कर  दी  थी  कि
 इस  बिल  में  कोई  पोलिटिकल  बू  नहीं
 है  in  मेरा  उन,के  कहने  में  विश्वास  नहीं  है  ।  इस
 वास्ते  मेरा  यह  कहना  है  कि  मुझे  इस  बिल  में
 पोलिटिकल  बू  जाती  है,  इस  के  लिये  में
 क्या  करूं  ?  मुझे  यह  बात  मंजूर  है  कि  इस
 में  पोलिटिकल  बू  नहीं  रानी  चाहिये,  लेकिन
 वह  ज़रूर  आती  है।  जैसा  आप  की  राय  है  इस
 में  पोलिटिकल  बू  नहीं  आनी  चाहिये,  इसे  में

 (मानता  हूं,  इस  में  मेरा  कोई  मतभेद  नहीं  है,
 पर  आती  ही  है  तो  क्या  किया  जाये  ?

 जहां  तक  खादी  का  सवाल  है,  वह  आथिक
 समस्या  तो, हो  ही  नहीं  सकती  ।  और  कोई
 आधिक  सवाल  होता  तो  शायद  लाभदायक  हो
 सकता  था,  लेकिन  जहां  तक  खादी  का  प्रश्न  है
 वह  आर्थिक  सवाल  नहीं  बन  सकता  क्‍योंकि

 यह  तो  बिल्कुल  फेल  हो  गया  है  ।  यह  आप  सब
 जानते  हें।  और  शायद  जानते  हुए  भी  आप  की
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 [डा०  एन०  बी०  खरे]
 मंशा  है  कि  इस  को  मौका  दिया  जाये  ?  में
 कहता  हूं  कि  इस  में  पोलिटिकल वाद  कैसे  है।
 आप  के  इस  सेस  से  जो  पैसा  वसूल  होगा  उस
 को  किसी  अंश  में  आप  खादी  के  लिये  देंगे,
 यानी  चरखा  संघ  के  हवाले  करेंगे  ।  अब  आप
 देखिये  कि  न्वर्खा  संघ  किस  संस्था  का  अंग  है  ?
 कांग्रेस  का।  अगर  चर्खा  संघ  को  मिल  गया  तो
 कांग्रेस  को  मिल  गया।  क्‍या  इस  में  पोलिटिकल
 बात  नहीं  है  1  हमारे  किसान  से  पैसा  ल ेकर  एक
 पार्टी  का भला  होता  है  इस  को  श्राप  ध्यान  में
 रखने।  में  आग्रह  करता  हूं  कि  ऐसा  नहीं  होना
 चाहिये  ।

 इस  के  बाद  क्या  है  ?  आप  जानते  हैं  कि
 खादी  चली  जा  रही  है।  खादी  और  हाथ
 करघा  के  व्यवसाय  में  विरोध  है।  असल  में
 आप  दोनों  को  मदद  पहुंचाते  हें  7  यह  बिल  पास
 कर  के  ।  यह  कैसी  अजीब  सी  बात  है  यह  मेरे

 * घ्यान  में  नहीं  जाती।  जो  लोग  खादी  पसन्द
 करते  हें  वह  हाथ  करघे  को  पसन्द  नहीं  करते  ।
 यह  वही  लोग  हें  जो  ऊंचे  स्तर  के  हें  और  जो
 पोलिटिकल  मतलब  से  उस  को  पहनते  हैं  -  उन
 की  सहूलियत  के  लिये  ग़रीब  लोगों  का  और
 निम्न  श्रेणी  का,  जो  कि  मिल  का  कपड़ा
 पहिनते  हैं,  कपड़ा  क्‍यों  महंगा  किया  जाये  ।  जो
 लोग  किसी  भी  कीमत  पर  खादी  ले  कर  पहन
 सकते  हें  उन  के  लिये  क्‍यों  गरीबों  पर  यह
 सेस  लगाया  जाय,  यह  मेरी  समझ  में  नहीं
 आता  ।  इसलिये  इस  बिल  से  मेरा  विरोध  है।

 दूसरी  बात  यह  है  कि  इस  से  समाज  में  तीस
 वर्ष  से  जो  वृत्ति  पैदा  हो  गई  है  वह  वृत्ति  भी
 निन्दनीय  है,  ऐसा  मेरा  कहना  है।  <ह  वृत्ति
 शब  नहीं  होनी  चाहिये।  वह  वृत्ति  कैसे  हो
 गई?  मेरा  यह  कहना  है  कि  खादी  ने  मानसिक
 दासता  की  वृत्ति  इस  देश  में  फैलाई,  यह  भी
 कारण  है  कि  में  इस  बिल  का  विरोध  करता

 हूं  ।  यह  दासता  की  वृत्ति  कैसे  फैली  यह  में
 आप  को  बताता  हूं  ।
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 नित्यं  चरखा  तकली  शिक्षा,  सत्यमहिसा
 विहिता  दीक्षा  ।

 लुंगी  वसनम्‌  कन्थाशयनम्‌,  दुग्ध  सेवनम्‌
 कूचे  वद्ध नम्  |

 मा  कुरु  यत्नम्‌  भज  स्वराज्य  वाइसराय
 भज  स्वराज्य  |

 यह  वृत्ति  खादी  ने  कर  दी  है  ।  मेरा
 इस  वृत्ति  से  विरोध  है  और  इस  लिये  में  बिल
 का  विरोध  करता  हूं  ।  में  कहता  हूं  कि  खादी
 का  कोई  लाभ  रहा  नहीं,  और  यह  खत्म  हो  गई
 पूज्य  बापू  ने  अब  यह  शून्य  हो  गया  ऐसा  महसूस
 किया  था  और  अपने  तय  लात  का  उन्होंने
 अक्तूबर,  १६९४७  की  अपनी  एक  प्रार्थना
 सभा  में  इजहार  भी  किया  था  ।  ऐसा  होते
 हुए  भी  ,  इस  का  जन्म  हो  गया,  विकास  हो
 गया  और  विनाश  भी  होने  जा  रहा  है,  तब
 भी  आप  इस  में  आर्टिफिशल  लाइफ  डालना

 चाहते  हैं,  उस  को  मरने  दीजिये,  खादी  ब
 जीवित  कहां  है  ?  अब  स्पिनिंग  में  जीवन

 नहीं  रहा  हैँ  आप  इस  को  स्पिनिंग

 कहते  हैं,  में  सीलिंग  कहता  हूं  पूज्य  बापू
 जी  की  वर्षी  आती  है,  उस  में  हमारे  मुख्तलिफ.
 मेम्बरान,  मिनिस्टर  गवर्नर  आधे  घंटे
 के  लिये  सूत  कात  कर  के  अपना  प्रदर्शन  करते

 हैं  और  अपनी  ही  हंसी  उड़ाते  हें  -  मुझे  इस  को
 देख  कर  दुःख  होता  है,  हालांकि  में  ऐसे  विचारों
 का  और  आप के  पक्ष  का  नहीं  हुं  लेकिन  लोग  इंस
 बात  की  खिल्ली  उड़ायें,  इस  से  मेरे  दिल  को

 बहुत  दु:ख  होता  है,  आप  चाहे  इस  को  मानिये
 या  न  मानिये  ।  इस  दुःख  को  बढ़ाने  के  लिये  शाप
 क्यों  इस  बिल  को  प्रस्तुत  करते  हें  ?  इस  को
 खंत्म  कर  दीजिये।  मेरी  आप  से  इन  शब्दों  में
 प्रार्थना  है  कि  जन  गण  मन  दुःखदायक  जया

 है,  यह  बिल  पास  न  कीजे  ।  में  इतनी  प्रार्थना
 करना  चाहता  हूं  हालांकि  यह  मेरा  दुर्भाग्य
 है  कि  यह  मेरी  प्रार्थना  वैसी  होगी  जैसे  कि
 अरण्य  रुदन  होता  है  ;  किसी  कवि  ने  कहा  है  :
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 अरण्यरुदितम  कृति  शवशरीमुप्रो षितम्‌
 would  collect  this  yarn  and  then  dis-

 अरण्यरॉदितम्‌  कृति  7  v  tribute  it  on  the  skandy  or  market  day

 घृतोन्धमुख  दर्पणों  यदबुधो  जन:  सेवित

 इस  लिये  में  यहां  पर  यदि  कुछ  कहूं  तो

 वह  अरण्य  रु  न  ही  होगा,  मेरी  बात  मानी
 नहीं  जायगी  ।  इस  की  जह  यह  है  कि  देखता

 हूं  कि  शुश्न और  शुद्ध  खादी  पहिने  हुए  लोग

 बैठे  हुए  हें  और  कई  सदस्य  तो  मुझे  ऐसे
 लगते  हें  जैसे  चांदी  के  पिजरे  में  सोने  की

 चिड़िया  बन्द  हो  ।  इस  लिये  इस  का  कोई

 असर  नहीं  होगा  ।

 Shri  M.  A.  Ayyangar  Tirupati): Sir.  I  have  not  been  able  to  partici-
 pate  in  the  discussions  for  a  long  time
 now.  था  extremely  glad  ‘hat  you
 have  come  back.  and  I  hope  I  will  have
 greater  yelief  so  that  I  may  speak
 here  after  for  longer  times  in  the
 House.

 I  have  been  provoked  to  get  up
 after  having  heard  the  speech  of  my
 good  old  friend.........

 Dr.  N.  B.  Khare:  Thank  you.
 Shri  M.  A.  Ayyangar:......  Dr.  Khare.

 We  came  into  the  Assembly  in  45934
 together.  He  was  also  at  the  outset
 one  of  the  lovers  of  Khadi,  but  since
 then.  I  am  sorry,  he  has  somewhat
 become  bitter.

 Dr.  N.  B.  Khare:  Bitterest  enemy.
 Mr.  Speaker:  Le:  him  proceed.
 Shri  M.  A.  Ayyangar:  And  _there-

 fore.  it  is  that  he  sees  much  in  Khadi
 which  is  not  really  there—no  politics.
 nothing  whatever.  Whatever  Dr.
 Khare  might  say,  it  is  not  on  account
 at  volitics  or  om  account  of  any
 vesha  as  he  said  that  we  support

 Khadi,  but  because  we  sincerely  and
 nonestly  believe  that  khadi  and  hand-
 loom  alone  can  revive  our  economy  in
 this  country.

 I  myself  in  a  humble  way  started  a
 depot  for  production  as  early  as  1920.
 and  also  a  depot  for  the  gale  »f  hadi. A  number  of  friends  who  were  in-
 terested  in  the  handloom  industry
 started  this.  Tt  so  happened  in  a
 very  short  time  when  once  we  took  to
 distributing  cotton  in  slivers—every
 week  there  was  93  shandy  in  our
 place—a  number  of  people  would  come
 forward  to  take  the  slivers  from  us
 and  return  yarn  the  next  week.  We

 to  various  weavers.  They  would  re-
 turn  it  in  the  form  of  cloth  next  week.
 This  practice  of  advancing  cotton  sli-
 vers  and  yarn  is  going  on  in  various
 places  in  my  part  of  the  ccuntry  even
 now,  though  I  cannot  speak  with  au-
 thority  with  respect  to  other  parts  of
 the  country.  The  viliagers  want  some
 kind  of  secondary  occupation  and  the
 wherewithal  to  purchase  some  of  those
 articles  for  which  they  come  to  the
 snandy  on  the  market  day  once  a
 week  to  supplement  their  meagre  re-
 sources  at  home.  Even  todzy  if  this  is
 taken  up  on  hand  and  followed,  and
 various  centres  started  and  the  All-
 India  Spinners’  Association  given  en-
 couragement  and  heip,  I  am  sure  we
 will  all  become  Ixshadi-minded.  We
 started  with  the  spirit  of  Swadeshi,
 and  why  should  we  lose  that  soirit
 today?

 The  plight  of  handloom  weavers  is
 miserable.  There  are  mary  of  them.
 In  my  district,  there  are  22,000.  At
 the  rate  of  five  members  per  family, it  comes  to  a  lakh  of  persons  in  my
 district  to  be  maiutained  and  protect- ed  by  handloom  weaving  alone.  We
 are  denying  them  the  comtorts  of  life.
 So.ne  of  our  friends  here  state  that  if
 handloom  is  encouraged,  some  of  the
 mills  may  go  out  of  production,  out  I
 would  only  urge  upon  those  in  charge of  mills  to  produce  for  purposes  of
 export.  Hitherto  we  have  been  ex-
 porting  only  raw  producis.  After
 partition,  we  are  not  able  to  get  suffi-
 cient  quantity  of  cotton  which  we
 used  to  get  from  the  Punjab.  For
 feeding  the  Ahmedabad  mills.  we  are
 importing  cotton  to  the  tune  of  Rs.  80
 to  90  crores  from  Egypt  and  other
 places.  Let  finer  varieties  of  cotton
 be  obtained  by  import.  Let  ७5  pro- duce  sufficient  for  export  markets.  and
 let  us  capture  the  markets  round
 about—Burma_  and  other  places  on
 this  side  to  the  right,  and  to  the  left.
 They  do  not  produce  cotton  textiles.
 They  have  to  lepend  upon  us.  Even
 Australia  is  depending  to  a  large  ex-
 tent  upon  our  textiles.  I  know
 Messrs.  Binny  -ind  Co.  produce  a
 variety  of  cloth  which  is  being  sent  to
 Australia  for  sale.  Even  to  England,
 particular  varie.ies  of  cloth  are  being
 sent.  Now,  therefore,  if  it  is  passi-
 ble  to  make  an  arrangemei:t  that  the
 mills  shall  produce  such  varieties  as
 will  find  a  market  outside,  and  at  any
 vate  reserve  the  dhoties  and  sqrees for  this  handloom  industry.  then”  the
 handloom  industry  will  flourish.  Ac-
 tually  we  are  producing  very  fine
 varieties  out  of  handloom.  There
 were  exhibitions  organised  alt  over  the
 country,  as  for  instance.  the  khadi--ex-
 hibition  organised  under  whe  auspices
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 {Shri  M.  A.  Ayyangar}
 of  the  All  India  Spinners’  Association,
 whenever  a  Congress  was  held  or  even
 at  other  times;  after  seeing  the  ex-
 hibits  every  one  used  to  wonder
 whether  such  beautiful  articles  could
 be  produced  in  handloom.  When  we
 go  to  other  countries  and  see  what
 people  wear.  we  fiiid  that  it  is  all  plain
 thing.  They  are  not  able  to  get  such
 fine  varieties.  I  along  with  a  lady Member  of  this  House  had  been  ६४०
 America  recently,  and  when  she  was
 passing  in  the  streets,  every  one  used
 to  catch  hold  of  her  saree  and  ask
 ‘Where  did  you  get  this  saree?  Is  it
 a  single  piece?’  and  so  on.  Every One  used  to  wonder  how  we  are  able
 to  produce  such  fine  sarees,  whether
 8  cubits  or  six  yards,  and  used  ६० ask  ‘Is  it  a  single  piece?’.  In  Arni, the  place  from  where  I  come,  there  are
 sarees  costing  Rs.  50  or  Rs.  200.  and
 30  on.  So  much  so.  I  thought  that  if
 I  had  only  carried  about  0  to  1S

 sarees.  I  could  have  easily  met  the
 Passage  expenses.

 Dr.  S.  P.  Mookerjee  (Calcutta
 South-East):  Not  wearing  them?

 Shri  M.  A,  Ayyanger:  Unfortuna-
 tely.  I  could  not  wear  them.  There-
 fore.  this  is  an  indigenous  industry which  has  to  9९  encouraged.  I  am
 told  that  in  Assam  no  lady  will  get  a
 husband.  unless  she  is  able  to  weave.
 I  am  sure  they  must  have  vecome  ex-
 perts  in  that  now.  The  largest  num-
 ber  of  handlooms  is  in  Assam.  Next
 only  to  Assam.  we  have  ibe  largest number  of  handloom  weavers  in
 Madras.

 Shri  S.  V.  Ramaswamy  <Salem):
 Madras  has  the  higest.  number,

 Shri  M.  A.  Ayyangar:  My  hon.
 friend  comes  from  Salem,  and  I  am
 glad  to  be  corrected.  Originally  I
 thought  that  Assam  had  the  largest
 number.  In  Salem,  the  whole  town
 depends  upon  this  handloom  industry. It  is  only  a  meagre  help  that  is  being
 given.  and  let  us  not  grudge  it.  7
 would  urge  upon  the  hon.  Minister  to
 see  to  it  that  somenow  the  textile  in-
 dustry  accepts  this  that  so  far  as  dho-
 ties  and  sarees  are  concerned  they shall  be  reserved  only  for  handloom
 and  nothing  else,  and  that  they  shall
 not  be  produced  in  any  shape  or  form
 for  purposes  of  use  inside  the  coun-
 try,  by  the  mills.

 Some  objection  has  been  taken  to
 this,  on  the  grourd  that  the  handloom
 products  will  be  costly  whereas
 cheaper  varieties  ought  to  be  produc- ed,  which  the  poorer  sectiun  of  the
 people  may  be  able  to  wear.  They are.  making  small  bargains,  who  talk
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 in  that  strain  because  the  cloth  which
 is  produced  in  the  mill  wears  out
 much  easily  and  earlier  also.  than
 cloth  which  is  produced  in  handloom.
 which  lasts  longer,  and  which  is  there-
 fore  able  to  benefit  the  consumer  in
 the  long  run.  Even  if  one  nas  to  pav the  same  price,  it  is  worthwhile  to
 pay  that  price  in  order  to  keep  these
 other  people  in  employment

 These  are  the  two  points  which  i
 wanted  to  urge  upon  all  seciions  of  the
 House.  There  ought  to  be  no  politics
 in  this.  My  hon.  friend  unfortunate-
 ly  smells  politics  everywhere.  There
 are  no  politics  in  this.  It  is  purely
 an  economic  issue  for  reviving  and  re-
 habilitating  those  struggling  brothers

 vf  ours  and  also  to  put  ourselves  on
 an  economic  basis.  It  wiil  3५0  en-
 able  us  to  improve  the  balance  of  pay-
 ments,  which,  unfortunately,  we  are
 not  able  to  make  by  various  other
 processes.

 Dr.  Krishnaswami  (Khancheepu-
 ram):  I,  like  the  Deputy-Speaker,
 happen  to  come  from  a  constituency
 which  has  experienced  greai  hard-
 ships,  and  which  has  been  the  wit-
 ness  of  great  suffering  in  the  com-
 munity  of  handloom  weavers.

 An  Hon.  Member:
 wearing?

 What  are  you

 Dr.  Krishnaswami:  I  shouid  like
 this  House  to  consider  th’s  question
 from  an  essentially  human  point  of
 view;  there  are  millions  of  our  coun-
 trymen  who  have  been  leading
 stunted  lives  for  the  vast  decade.  Is
 this  Bill  calculated  to  put  the  nand-
 loom  industry  on  its  feet  or  does  it
 give  the  impression  vf  appearing  to
 help  the  handloom  weaver,  without
 actually  helping  him?  In  the  areas
 in  which  handloom  weavers  live,  the
 prosperity  of  the  areas  is  bound  up
 with  the  prosperity  of  this  section  of
 our  society,  Indeed,  the  ovreblem
 of  depressed  areas  in  ovr  cuuntry  is
 the  problem  of  handluom  weavers.

 I  should  like  to  ask  the  hon.
 Minister  of  Commerce  and  Industry as  to  what  exactly  he  intends  to  do
 for  the  handloom  weavers.  We  are
 told  that  Government  intend  collect-
 ing  about  rupees  five  to  six  crores  by
 levying  cess  duty  on_  mill-cloth.
 This  amount  is  to  be  utilised  for
 furthering  the  interests  of  khadi  and
 handloom.  I  am  sure  that  ali  of  us
 realise  that  there  is  a  vital  distinction
 between  khadi  craft  and  handloom  in-
 dustry.  Khadi  is  handspun  and  hand-
 woven,  while  handloom  goods  are
 mill-spun  and  hand-woven.  This  is
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 _a  crucial  difference  which  we  have  to
 bear  in  mind,  and  I  should  like  to
 piace  before  the  hon.  Minister  of
 Commerce  and  Industry  not  merely

 ‘the  economic  aspects  of  the  question
 of  khadi,  but  also  the  difficulty  of
 making  it  a  solvent  industry  either
 in  the  near  or.  in  the  foreseeable
 future.  So  far  as  the  handioom  in-
 dustry  is  concerned,  it  is  pessible  by
 regulatory  devices,  and  by  financial
 assistance,  to  put  it  on  its  own  feet.

 ‘But  it  is  impossible  to  resurrect
 khadi.  This  is  the  conclusio:  not  of
 those  who  are  politically  onacsed_  to
 khadi.  but  of  lovers  of  khadi.  Writ-
 ing  in  the  Harijan  in  950  only  about
 two  years  ago,  in  a  symvosium  which
 ‘was  devoted  particularly  to  the  eluci-
 ‘dation  of  the  various  facts  of  khadi
 ‘problem,  a  great  critic  endowed  with

 great  analytic  ability  and  sublety  ef
 expression  pointed  out  that  khadi
 could  not  be  an  economically  profit-
 able.  proposition,  that  even  if  it  were
 encouraged  by  the  State  witn  liberal
 grants,  it  could  not  survive  in  this harsh  world  of  change  and  varying
 tastes.  The  writer  of  that  article  was
 no  less  an  individual  than  the  _  hon.
 Dr.  Kailas  Nath  Katiu.  now  Home
 Minister  of  the  Union  Government.
 who  made  the  additional  nuint  dis-
 eoncerting  to  lovers  of  khadi.  that  it
 would  continue  to  be  a  sweated  indus-
 try.  If  in  spite  of  such  unimpeach-
 able  testimony  my  hon.  friends  are

 anxious  to  remain  unconvinced.  they
 are  welcome  to  live  in  a  world  where
 reason  dves  not  penetrate  and  blind
 faith  guides  and  sustains.

 But  mv  objection  is  that  this  indus-
 try  should  not  be  subsidised  out  of
 public  funds,  because  obvious!y  when
 once  you  subsidise  it  out  of  public
 funds.  we  would  like  tn  know  whether
 in  the  near  or  in  the  foreseeable
 tuture.  there  would  be  a  return  to

 society.  The  problem  of  handloom
 weavers  is  different,  because  apart
 from  there  being  a  large  number  of
 these  unfortunate  men  concentrated
 uw  many  regions.  there  is  also  a  d's-
 tinct  probability  of  this  industry  sur-
 viving  and  contributing  its  quota  to
 national  income  and  _  orosperity.
 What  does  this  Bil}  seek  to  achieve?  We
 would  have  a  pittance  of  about  Rs.
 six  crores  or  thereabouts  realised
 from  the  cess.  for  the  purpose  of  as-
 sisting  both  the  handloom  and_  the
 khadi  industry.  We  have.  I  believe.
 about  three  million  handlooms  in  our
 country.  Three  milliun  handlooms
 sustain  about  eighteen  millions  of  the
 population  in  our  country.  And  if
 Wwe  apportion  the  amount  on  a  _  per
 cap‘ta  basis  we  would  be  in  a  position to  give  only  about  Rs.20  a  year  or  there-
 abouts  to  each  handloom.  The  price
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 disparity  between  handioom  and  mill
 products  is  much  greater  ard  much
 larger  than  many  of  my  friends  are
 inclined  to  imagine;  and  Rs.  20  a  year
 would  be  totally  grossiy  inadequate
 for  narrowing  the  orice  dispersion
 between  handlouom  and  mill  products.

 Moreover,  it  ought  to  be  clear  to  the
 Government  that  if  the  handloom  in-
 dustry  is  to  be  helped  in  any  appre-
 ciable  degree  facilities  shculd  be  pro-
 vided  in  the  shape  of  abundant.  cheap
 and  subsidised  yarn,  and  in  shape  of
 new  marketing  methods.  Can  it  be
 reasqnably  imagined  that  this  pit-
 tance  which  is  to  be  devoted  for  the
 purpose  of  benefiting  the  handloom
 and  khadi_  industry,  will  in  any
 degree,  appreciably  affect  the  for-
 tunes  of  that  industry?  I  have  grave
 doubts  on  this  matter.  But  let  me
 proceed  with  an  analysis  of  the  long
 run  problems  that  face  the  handloom
 industry,  because  I  yet  nave  hopes that  the  Government  wil!  even  at
 this  late  hour  devote  their  attention
 afresh  to  the  solution  of  the  difficul-
 ties  that  beset  this  neglected  indus-
 try.

 The  problems  that  face  the  hand- Yoom  industry  are  twofold  in  charac-
 ter.  There  is  the  long  run  problem  of
 yarn  shortage;  the  weaver  is  ant  em-
 ployed  for  more  than  ten  davs  in the  month  as  he  cannot  obtain  enough yarn  for  a  month;  there  is  also  the
 problem  of  organisation  of  the  nand-
 Joom  industry.  The  handloom  indus-
 try  is  today  a  disorganised  industry. and  during  the  past  few  years  it  has become  more  and  more  disorganised. As  long  ago  as  924  or  thereabouts,
 the  first  Taxation  Inquiry  Committee in  its  report  indicated  that  the  com-
 posite  mills—the  spinning  and  weav-
 ing  mills—had  increased  relatively  to
 the  spinning  mills.  What  was  the
 significance  of  this  trend?  The  com-
 posite  mills  found  it  cheaper  to  utilise the  yarn,  and  the  hand!oom  weaver was  faced  with  a  diminution  in  supply
 of  raw  material.  This  conclusion  re- ceives  further  corroboration  from  the
 Fact-Finding  Commission  on  ~  the handloom  industry  which  in  its  report
 presents  illuminating  figures  of  yarn supplied  to  weavers.  I  would,  there-
 fore,  ask  the  hon.  Minister  to  consi-
 der  the  advisability  of  setting  up  spin- ning  mills  in  those  centres  where handloom  weavers  are  concentrated for  the  purpose  of  giving  them  yarn
 at  fairly  subsidised  rates.  Certainly this  Bill  does  not  make  any  provision for  giving  yarn  to  handloom  weavers at  subsidised  rates  and  even  if  it  be held  that  this  is  the  intention  of  Gov-
 ernment  the  amount  that  is  available is  hardly  sufficient  for  this  purpose. But  what  is  the  problem  of  organisa-
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 (Dr.  Krishnaswami]
 uion  of  weavers  which  is  hinted  at  and
 which  ought  to  he  taken  note  of
 seriously  by  the  Government?  I  ven-
 ture  to  suggest  that  unless  we  attend
 to  this  problem  all  schemes  of  protec-
 tion,  all  schemes  of  internal  regula-
 tion  will  be  of  little  or  no  avail

 I  do  think  that  a  fresh  approach
 should  be  made.  In  the  United
 Kingdom,  round  about  the  ‘18th,  and
 l7th  Centuries  there  was  what  was
 known  as  the  system  of  ‘clothiers’
 who  undertook  the  responsibility  of
 buying  yarn  and  of  selling  the  finish-
 ed  articles  in  the  market,  thus  mini-
 mising  the  riks  of  merchandising  and
 sale.  Is  it  not  possible  in  our  country
 to  insist  that  all  or  selected  mills
 should  devote  a  certain  proporiion  of
 their  spinning  capacity  for  furnishing
 yarn  to  the  handloom  weavers,  anda
 should  advance  them  credit  and
 other  facilities,  and  take  upon  them-
 selves  the  responsibility  of  selling
 handloom  goods.  We  must  compel
 them  by  law  to  perform  these  duties
 which  apart  from  being  socially  bene-
 ficial  would  also  be  profitable  One
 of  the  difficulties  of  the  handloom
 weaver  not  to  be  minimised  is  that
 of  selling  his  goods  at  profitable
 prices.  The  handloom  weaver  lives
 from  hand  to  mouth  and  he  does  not
 have  the  reserves  to  wait,  and_  sell
 when  prices  are  high.  Therefore,
 what  happens.  what  occurs  in  most
 centres,  is  distress  selling.  Conti-
 nuous  distress  selling  partly  explains
 the  reason  for  many  of  the  areas
 which  once  hummed_  with  activity
 being  today  centres  of  depression  and
 social  misery.

 Certain  important  changes  have
 occurred  in  the  constitution  of  ithe
 handloom  industry,  changes  which  are
 obvious  but  which  we  have  chosen
 conveniently  all  of  us,  Government
 and  legislators  to  slur  over.  Fifteen
 years,  the  handloom  industry  wag  te-
 latively  speaking  in  a  state  of  better
 organisation;  it  was  in  some  respects
 a  normal  industry.  We  had  larger
 proportion  of  ‘master  weavers’  to
 handloom  weavers  and  this  class  of
 skilled  craftsmen  gave  an  impetus  to
 standardisation  and  durable  preduc- tion  of  handloom  goods  like  sarees
 and  dhoties  Today  we  are  witnes-
 sing  an  influx  of  new  entrants  inte
 this  industry,  new  entrants  who  have
 been  displaced  from  agriculture  and
 who  with  little  capital  and  skill  are
 creating  a  new  social  problem.  We
 are  witnessing  even  as  in  the  case
 of  land  a  pressure  of  population  on
 the  handloom  industry.  Now  this
 development  only  emphasises  6
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 need  for  the  state  actively  promoting.
 radical  measures  to  achieve  the  or-
 ganisation  of  this  industry.  If  the
 Government  could  by  law  insist  on
 the  mills,  playing  a  role  similar  to
 that  of  the  clothiers  in  the  United
 Kingdom,  the  impetus  to  re-organisa- tion  of  this  industry  would  be  given.
 An  organised  handloom  industry
 would,  no  doubt,  lead  to  fewer  new
 entrants  entering  into  the  industry
 and  at  the  same  time  have  the  bene.-
 cial  effect  of  standardising  products  anc
 creating  a  new  markets.  It  would  be
 in  the  interest  of  the  new  clothiers  to
 see  to  it  that  products  are  improved
 and  to  see  also  that  the  yarn  is  sup-
 plied  to  weavers  at  subsidised  rates.
 T  do  not  suggest  that  it  should  be  the
 responsibility  only  of  the  mills.  By
 all  means.  let  us  have  co-overative
 mills  started  in  different  centres.
 certainly  in  those  centres  where
 there  are  numerous  handloom  weavers
 so  that  they  might  be  given  an  cp-
 portunity  of  not  only  obtaining  yarn
 at  cheap  and  subsidised  prices  but
 also  of  selling  these  commodities  at
 very  cheap  rates.

 A  reference  was  made  to  the  ques-
 tion  of  protection.  Now.  on  rrotec-
 tion  it  is  possible  to  have  diverse
 views.  The  Planning  Commission
 which  went  into  this  subject  did  not
 examine  this  question  at  length  since
 it  feels  that  it  is  better  to  await  the
 Textile  Expert  Committee’s  findings
 on  the  cotton  industry.  Internal  pro-
 tection  is  a  more  serivus  and  delicate
 matter  than  protection  against  im-
 vorts.  But  I  do  feel  that  there  is
 much  to  be  said  in  favour  of  iaterna}
 protection.  The  Madras  Legislative
 Assembly,  a  composite  Assembly,  un-
 animously  passed  a  resolution  demand-
 mg  internal  protection  for  handloom
 goods.  I  suggest  that  once  we  or-
 ganise  the  handloom  industry  through
 indigenous  ‘clothiers’  It  wouid  be
 possible  to  view  internal  protection
 wn  a  favourable  light.  The  main  ar-
 gument  against  granting  of  internal
 vrotection  is  that  there  would  be
 room  fer  evasion,  particularly  in  the
 ease  of  taxtiles.  Your  Tariff  Board
 cannot  decree  that  sarees  should  aot
 be  produced.  What  is  a  saree?  You
 can  only  lay  down  that  cloths  of  cer-
 tain  width  should  be  banned—-that
 certain  widths  should  not  be  produced
 ov  the  mills.  But  there  are  ways  of
 eirceumventing  this  order,  and  the
 handloom  industry  would  not  obtain
 any  benefit.  There  is  also  a  socia}
 problem  which  has  to  be  taken  into
 account.  What  is  the  price  that  yuu
 can  afford  to  pay  for  unemployment in  the  urban’  region?  How  far  can
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 we  afford  to  encourage  low  productivi-
 ty,  and  greater  employment  in  the
 rural  sector?  A  third  and  more  vital
 factor  which  has  to  be  taxeninto  ac-
 count  75  the  taste  of  the  consumer.
 The  tastes  of  the  consumer  are  eccen-
 tric  and  he  may  not  choose  to  buy
 tnese  very  goods  designed  to  be  pro-
 tected.  These  are  formidable  argu-
 ments  against  the  granting  of  internal
 protection.  But  if  you  once  create  a
 ‘clothier’  interest  in  the  production  of
 these  handloom  goods,  then  it  might
 ne  possible  to  have  a  dose  of  internal
 protection  because  the  mills—the  co-
 operative  mills  and  the  other  mills—
 would  have  a  vested  interest  cr  a
 stake  in  seeing  to  it  that  the  handloom
 goods  are  improved.  and  internal  pro-
 tection  is  not  evaded.  It  is  probable
 that  once  we  have  an  organised  hand-
 loom  industry,  new  markets  would  be
 created.  All  testes  are  not  natural.
 Some  tastes  are  created  and  more  tastes
 are  created  by  advertisement  than
 are  realised  by  administrators  who talk  flippantly  and  think  little  on  this
 questjon.  Therefore,  I  suggest  that
 by  this  sort  of  organisation  it  wouid
 be  quite  possible  and  natural  for  us
 to  create  new  markets  and  to

 ave
 a

 real  sense  of  assurance  and  _  stability
 to  the  handloom  weaver.  We_  need
 not  necessarily  sacrifice  the  textile  in-
 dustrial  capacity  of  our  country.  We
 woulq  at  the  same  have  given  an
 impetus  to  the  organisation  what  I
 would  call  a  very  large  region  cf  cur
 countryside  and  making  the  handloom
 weavers  prosperous;  the  depressed
 areas  would  cease  to  be  depressed.
 There  has  been  too  little  attention
 paid  to  the  question  of  increasing  the
 income  of  depressed  areas  of  many
 parts  of  our  country.  But  it  is  quite
 probable  that  if  we  devote  our  imme-
 diate  attention  towards  organisation
 of  the  handloom  industry  on  these
 lines,  not  only  would  we  increase  the
 incomes  vf  weavers;  we  would  also
 have  an  opportunity  of  improving  the
 handloom  industry  and  thus  witnes-
 sing  a  flow  _—  of  variegated  products
 over  which  Mr.  Deputy-Speaker  right-
 ly  waxed  eloquent.  only  a  few  minutes
 ago.  The  consumers’  tastes  would  he
 interfered  with  to  a  minimum  extent
 and  the  producers  of  mill  goods  would
 not  regret  assistance  being  given  to  the
 weaver.  The  handloom  weavers,  the
 millions  who  depend  on  the  handluom
 for  their  sustenance.  would  have  an
 assured  existence.

 Of  course.  the  re-organisation  of
 this  industry  would  lead  in  the  future
 te  more  rigid  standards  being  laid
 down  for  entry  into  the  handicom
 vocation.  Those  standards  would  be
 laid  down  not  by  officials  or  co-opera-
 tives:  they  would  come  into  being  as
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 a  result  of  the  exercise  of  the  clothiers’
 function  and  the  tastes  of  the  con--
 sumers—many  of  which  would  be
 created.  The  right  of  entry  into  tne
 new  handloom  industry  would  be
 much  stricter  but  that  I  need  not.
 consider  to  be  a  disadvantage  because,
 after  all,  unrestricted  entry  in  the
 case  of  many  occupations  spells  dis-
 aster.  I  would,  therefore  earnestly
 appeal  to  the  hon.  Minister  of  Com-
 merce  and  Industry  to  apply  his  mind
 afresh  to  this  question  and  consider
 the  problems  from  a  more  serious.
 and  far-reaching  angle.  Today,  how-
 ever,  what  we  are  doing  in  this  Bill—to-
 put  it  in  very  bald  language—is_  to
 levy  a  tax  on  technical  improvement
 for  tinkering  with  this  problem.
 Without  attending  to  the  major  prob-- lems  facing  this  industry,  ‘without
 changing  our  angle  of  vision  vn  the
 role  which  the  handloom  industry  is
 expected  to  play  in  the  Welfare  State
 of  the  future,  how  is  it  possible  for~
 us  to  believe  that  you  are  sincere  and
 that  this  Bill  is  nat  an  eye  wash,  2
 poor  thing  of  little  or  no  value  to  so-
 ciety?

 Prof.  S.  N.  Mishra  (Darbhanga
 North):  Coming  as  I  do  from  an  area
 which  is  famous  all  over  India  for-
 khadi  production,  I  think,  I  can  claim
 to  have  a  vital  interest  in  the  matier.
 Sir,  you,  as  a  very  staunch  believer
 in  khadi,  and,  probably,  as  one  who-
 has  been  wearing  khadi  for  more
 years  than  many  of  us  here,  must  be
 knowing  about  the  famous  centre  to-
 which  I  want  to  refer,  the  Madhvbani-
 Khadi  centre,  which  is  well  known  as a  great  institution  of  khadi  in  the-
 whole  of  India.  In  my  part  of  the
 country,  khadi  means  not  only  cloth but  also  bread,  education  to  children
 and  medical  facilities  to  thousands
 of  workers  who  are  employed  in  the
 production  of  khadi.  Many  of  the
 workers  have  almost  dedicated  their lives  to  the  cause  of  khadi.  I  have-
 had  the  privilege  to  work  with  them and  I  can  say  that  no  country  in  the
 world  can  boast  of  a  band  of  workers with  such  a  fine  calibre,  integrity and  a  spirit  of  dedication  to  the  cause
 as  these  men.  But,  what  is  happen- ing  to  them.  at  the  present  moment?
 Onlv  a  few  months  back.  I  had  an
 vpportunity  to  go  and  meet  them  and T  found  that  many  of  these  workers were  being  retrenched.  Most  of  their
 stocks  were  lying  unsold  because  of” lack  of  consumption  or  ‘indifference
 on  the  nart  af  Government.  So.  when
 this  Bill  comes  before  the  House,  it  is with  a  sense  of  peculiar  satisfaction and  a  certain  amount  of  pleasure  that I  welcome  it.  But,  I  must  at  the same  time.  say  that  this  Bill  is  only
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 [Prof.  S.  N.  Mishra]
 a  half-hearteqd  measure  and  _  the
 ‘amount  of  help  that  is  being  sought
 ‘to  be  given  through  this  Bill  would
 ‘not  be  going  a  long  way  in  helping
 this  kind  of  cottage  industry  or,  for
 that  matter,  the  khadi  production  in
 the  country.
 [Mr.  DepuTy-SPEAKER  in  the  Chair]

 For  some  time  I  have  been  wonder-
 jng  what  has  happened  to  us  end
 particularly  to  those  of  us  in  the  Gov-
 ernment,  that  khadi  has  not  been  re-
 ‘ceiving  its  due  at  the  hands  of  our
 Government;  why  _  has  khadi  been
 given  a  raw  deal,  if  I  may  call  it  a
 “deal  at  all?  In  my  opinion,  after  the
 attainment  of  independence.  the  high-

 -est  national  priority  should  have  been
 given  to  the  production  of  khadi  or
 to  the  cottage  industry.  Look  at  new

 ‘China.  When  I  consider  the  condi-
 tions  of  new  China.  I  am  a  little  sur-
 prised  about  the  attitude  taken  by
 some  of  my  hon.  friends  on  the  op-

 -posite  side.  In  the  new  China—most
 of  the  experts  and  economists  who
 had  been  there  say  that—cuttage  and
 small  scale  industries  have  a  more
 prominent  part  to  play  in  the  econo-
 my  than  large  scale  ones.  You  know

 -that  during  the  days  of  political
 struggle  or  during  economic  turmoiis,
 cottage  industry  and  handicrafts  in

 -that  country,  had  to  play  a  very
 large  part.  So,  when  the  new  regime
 came  into  power,  they  took  care  to

 -see  that  cottage  industries  were  pro-
 perly  protected  and  encouraged.

 “Therefore.  we  find,  at  the  present
 moment,  a  great  result  achieved  in
 the  sphere  of  cottage  industry.  The
 Nanking  Brocade,  which  is  very
 famous  in  China  and  which  was  al-
 most  at  the  point  of  extinction,  now,
 due  to  the  encouragement  given  by
 the  Government,  is  being  exported  to
 Sinkiang  and  to  other  countries.  This
 is  how  cottage  industries  are  being
 encouraged  in  the  Communist  regime.
 So.  I  was  wondering  a  little  why
 after  the  attainment  of  independence,
 khadi  did  not  have  its  rightful  place
 in  the  economic  configuration  of  the
 country,  why  Government  was  not
 giving  it  the  deal  which  should  have
 been  given.  For  most  of  us,  khadi  is
 the  mother  of  independence.  But,  I
 would  noto  for  8  moment,  like  to
 countenance  the  idea  that  the  Gov-
 ernment  should  look  upon  encourage-

 -ment  to  khadi  as  a  sort  of  widow's
 maintenance  after  the  death  of  the
 Father  of  the  Nation.  I  would  not
 also  like  that  Government  should  ap-
 proach  khadi  or  cottage  industry  in
 a  spirit  of

 comers
 a

 im  Fy
 spirit

 ronisation.  js  a  hard  evuno-
 oF  eS  that  should  impel  the
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 Government  to  come  forward  and
 help  the  cottage  industry.  There  is
 now  a  clear  question  posed  before  the
 country  and  that  question  is  now  as-
 suming  a  very  menacing  proportion  to
 which  probably  most  of  the  speeches
 during  the  budget  discussion  were
 directed.  I  refer  to  the  problem  of
 unemployment  in  the  country  and  the
 menacing  proportions  it  is  assuming.
 What  has  the  Government  to  offer  by
 way  of  remedying  this  situation?  Ac-
 cording  to  the  experts,  we  have  an
 account  of  how  many  workers  would
 be  added  to  the  total  working  popu-
 lation  during  the  next  five  years.  Ac-
 cording  to  the  estimate,  there  would
 be  about  70  lakhs  of  wurkers  added
 to  wur  total  working  force.  Accord-
 ing  to  their  estimate,  again  for  one
 person  to  be  employed  in  a  sort  of
 non-farm  occupation,  it  would  cost
 2,500  dollars.  So  far  the  employment
 of  70  lakhs  workers  the  required  in-
 vestment  would  come  up  to  Rs.  8.750
 crores.  Over  and  above  this,  for  ag-
 ricultural  development,  four  per  cent.
 of  the  national  income  wwuld  have  to
 be  invested  in  the  sphere  of_agricul-
 ture.  That  will  come  up  to  Rs.  i.800
 crores.  So,  the  total  amount  required
 would  be  about  Rs.  10,550  crores—in-
 deed,  a  huge  amount  for  getting  these
 70  lakhs  of  workers  who  would  be
 added  to  our  total  working  people
 employed  in  some  non-farm  occupa-
 tions.  That  means  that  about  “3  per
 cent.  of  our  national  income  wou!d
 have  to  be  invested  for  getting  these
 persons  employed.  Now,  it  is  clear
 that  in  this  way  a  very  huge  amount
 of  resources  would  be  reauired  to
 give  emploment  to  these  people.

 |  ask  a  clear  question,  in  the  back-
 ground  of  all  this.  Would  the  Gov-
 ernment  be  able  to  provide  so  much
 of  resources  for  investment  for  giving
 employment  to  these  people?  If  the
 Government  cannot  do  that.  the  only
 alternative  is  that  they  have  to  take
 recourse  to  cottage  industry.  They
 have  to  encourage  khadi.  Khadi_  is
 the  central  star  in  the  constellation
 of  the  cottage  industry  to  which  our
 Government  will  be  well  advised  to
 hitch  its  wagon  to  give  employment
 te  the  people.  Otherwise,  there  is  no
 remedy.  It  is  no  use  the  hon.  Minis-
 ter  coming  forward  and  saying  that
 it  is  atavism  to  think  that  khadi  or
 cottage  industry  will  solve  the  prob-
 lem,  I  think  that  most  of  those  per-
 sons  who  think  on  that  line  require
 a  seminar  for  understanding  the  real
 oroblems  that  unfortunate  millions  in
 the  remote  of  countryside  have  to
 suffer.  The  Government  spokesman
 says  that  it  is  an  attends  of  ataviam.
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 No.  it  is  an  attitude  to  real  economic
 thinking  that  impels  us  to  say  that  it  is
 only  by  encouragement  of  khadi,  by
 encouragement  of  cottage  industry
 that  the  worsening  unemployment
 situation  can  be  solved,  It  is  in  that
 perspective  that  I  would  like  the
 whole  question  to  be  cansidered.  Sc far  as  our  present  pattern  of  taxation
 is  concerned,  so  far  as  our  refusal  to
 adhere  to  an  austerity  programme  is
 concerned,  so  far  as  our  refusal  also
 to  curtail  our  consumption  is  concern-
 ed,  it  does  not  seem  to  be  possible,  at
 any  rate,  that  we  are  going  to  have
 that  much  of  finance.  But,  when  I
 think  of  that  I  feel  that  if  during  the
 war  years—I  mean  the  last  war—the
 British  Government  could  collect
 about  5,000  crores  of  rupees  for  the
 prosecution  of  war,  why  should  our
 Government  in  this  battle  against
 poverty  be  pusillanimous  and  _  lose
 heart  that  they  cannot  collect  a¢  least
 the  requisite  amount  for  solving  the
 unemployment  problem  in  the  coun-
 try.  I  am  definitely  of  opinion  that
 only  at  a  war  level  can  the  problems of  unemployment  and  poverty  be
 tackled.  On  no  other  level  can  any
 Governmen;+  solve  this  problem  of
 unemployment  in  the  proportion  in
 which  it  exists  in  India.  In  my  States,
 recently  there  were  300  vacancies  in
 the  Transport  Department  and  cearly 64,000  applications  were  received. and  even  graduates  and  M.As.  kad
 applied  for  the  posts  of  chauffeurs.
 From  this  you  can  understand  how
 this  problem  is  becoming  graver  day
 by  day  and  how  the  educated  unem-
 ployed  constitute  a  grave  danger  ta
 our  future.  e

 4  P.M.
 It  seems  the  Government  have  be-

 come  the  casualty  of  some  sort  of
 economic  sophistication,  which  I  am
 unable  to  understand.  They  olways talk  of  striking  a  balance  between
 large  scale  and_  cottage  _  industries.
 We  also  stand  for  that.  There  must
 be  a  balance.  That  is  the  attitude  of
 the  Planning  Commission  alsu.  But
 there  cannot  be  any  conflict  between
 large  scale  and  cottage  industries  so
 long  as  there  is  a  great  demand  for
 consumer  goods.  The  conflict  can  only
 arise  when  the  total  production
 exceeds  the  total  demand.  That  stage
 has  not  been  reached.  So.  while  the
 conflict  may  be  inherent  and  may  be
 precipitated  at  a  later  stage,  there  is
 No  question  of  its  arising  at  the  pre-
 sent  moment.  All  of  us  are  pledgec to  a  sort  of  econumic  life  which  would
 not  be  based  on  exploitation  or  ac-
 quisitive  instinct.  We  value  the charkha  more  than  anything  else,  for
 we  believe  in  a  society  of  producers
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 approach  to  the  whole  problem  has  to:
 be  adopted.

 Think  of  the  huge  wastage  of  man--
 power  resources  at  the  present  m>-
 ment.  According  to  Dr.  8.  P.  Adar--
 kar,  nearly.  Rs.  1,000  crores  worth  of:
 wealth  is  annually  being  wasted  even:
 at  the  present  level  of  efficiency  and
 productivity.  If  the  level  of  efficiency
 can  be  pitched  up,  a  lot  of  such  was-
 tage  can  be  saved,  In  view  of  all
 this,  I  think  that  more  encourage-
 ment  should  have  been  given  (०  khadi
 and  cottage  industries.  Look  at  the
 tragedy  of  the  whole  thing.  About
 Rs.  three  crores  and  30  lakhs  were
 deposited  with  the  Industrial  Finance
 Corporation  by  the  Gandhi  Smarak
 Nidhi  and  all  that  money,  I  am  told.
 has  been  invested  in  big  industries
 and  not  for  helping  khadi  or  cottage
 industries.

 Shri  Sarangadhar  Das  (Dhenkanal—
 West  Cuttack):  What  has  Govern-—
 ment  to  do  with  the  Gandhi  Smarak
 Nidhi?

 Shri  Gidwani  (Thana):  Yes.  what
 has  Government  got  to  do  with  it?

 Prof,  S.  N.  Mishra:  Do  you  think
 that  the  Government  cannot  give  ad-
 vice  to  the  Industrial  Finance  Corpo--
 ration  in  regard  to  the  general  indus—
 trial  pattern?

 Shri  Gidwani:  But  how  does  the-
 Nidhi  come  im  there?

 Prof.  S.  N.  Mishra:  Ultimately,  the
 whole  responsibility  for  the  industrial
 advancement  of  the  country  rests
 with  tke  Goyernment  and  it  can  make
 its  suggestions  if  it  is  so  minded.

 I  want  to  have  clear  answers  to
 some  other  urgent  and  _  important
 questions  on  which  Khadi  and  cottage
 industries  have  a  bearing.  For  ins-
 tance,  what  would  you  do  tu  increase
 the  purchasing  power  of  the  culti-
 vators  if  you  are  not  going  to  give them  supplementary  occupations  like
 cottage  industries?  At  present,  the
 level  of  their  purchasing  power  is  so-
 very  low  that  it  is  causing  grave  an-
 xiety.  Government  should  dv  some-
 thing  more  expeditiously  to  increase-
 it.  Another  point  is  the  pressure  on
 land.  Unless  this  pressure  is  relieved,
 there  can  be  no  question  of  making
 agriculture  an  economic  proposition  in
 India.  Here  also,  it  can  be  done  onlv
 by  encouraging  cottage  industries  and
 providing  the  cultivators  with  supole-
 mentary  occupations,  According  to
 certain  estimates,  the  number  »f  men
 engaged  in  cottage  industries  are  five-
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 times  more  than  those  who  are  en-
 gaged  in  factories  and  organised  in-
 dustries.  These  people  are  gradualiy
 fading  out  and  are  on  the  point  of

 -extinction  due  to  lack  of  proper  sup-
 Port.  In  vfew  of  this,  Khadi  and  other

 ‘cottage  industries  should  have  been
 .given  a  higher  importance  and  priori-
 ty  than  has  been  given  to  them  at
 present.

 One  question  has  been  raised,  which
 -is  purely  academic  or  theoretical,
 namely,  that  Khadi  and  cuttage  indus-
 ‘tries  lack  inner  or  inherent  strength.

 I  do  not  see  how  it  lies  in  the  mouth
 of  big  industries  to  say  so.  Actually,
 jute,  coal.  textiles,  sugar,  steel  and
 several  other  industries  have  depend-
 €q  upon  a  very  sympathetic  attitude

 -of  the  Government  and  have  prospered
 -at  a  great  sacrifice  of  the  community

 in  regard  to  raw  materials,  indus-
 trial  relations,  price  fixation  etc.  In
 fact,  the  very  breath  of  their  exist-
 ence  is  dependent  upon  the  mercy  of
 the  Government  in  every  one  of  the
 many  respects  I  have  referred  to.  If
 Khadi  or  cottage  industries  did  not

 ‘Possess  inherent  strength,  how  could
 they  have  survived  all  the  ordeals,

 “stresses  and  even  governmental  indif-
 ference  for  so‘long?  So,  there  can  be
 no  question  of  thier  lacking  in  in-
 -herent  strength,

 I  would  like  to  make  a  few  sug-
 :gestions.  One  is  that  in  regard  to
 Khadi,  Government  should  evolve  a
 national  target  for  the  remaining
 three  years  of  the  Five  Year  Plan.

 -and  I  suggest  that  the  most  modest
 target  would  be  5  crore  sq.  yards.
 At  the  present  moment,  Khd€li  pro-

 -duction  has  progressively  deteriorated
 ‘due  to  Governmental  _  indifference.
 In  1941-42,  when  production  was  at  its
 peak,  some  3:2  crore  sq.  yards  were
 produced,  but  today  the  production

 ‘stands  at  only  two  crore  sa.  yards.
 If  we  want  to  leaven  up  production.
 it  can  be  done  only  by  fixing  a  tar-

 Bet  and  assiduously  adhering  to  it.

 Many  other  suggestions  have  been
 made  by  other  hon.  Members  and  I
 would  not  like  to  repeat  them.  I

 “would  only  say  that  for  encouraging
 ‘Khadi  or  cottage  industries  on  a
 large  scale,  you  should  effect  far-
 Teaching  changes  in  the  educational,

 ‘industrial.  fiscal,  export-import  and
 ‘transport  policies.  When  I  refer  to
 educational  change.  I  mean  the  basic
 education.  Without  the  spread  of
 ‘basic  education,  there  can  be  no  pro-
 per  encouragement  to  khadi.  In  my
 State  the  spread  of  basic  education
 has  clearly  demonstrated  that  there
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 is  a  substantial  change  in  the  psycho-
 logy  of  the  people  and  consequently an  encouragement  to  cultivation  and
 spinning  in  the  area.  Therefore,  the
 spread  of  basic  education  should  be
 associated  with  the  solutipn  of  this
 problem.  Than  I  come  to  the  trans-
 port  policy.  By  transport  policy  I
 mean  that  in  the  matter  of  freight
 there  should  be  concessions  granted
 to  the  cottage  industries  and  unless
 that  concession  is  granted,  it  would
 be  very  difficult  for  the  cottage  in-
 dustries  to  compete  with  mill-made
 products.  So  far  as  outlet  of  in- creased  production  or  marketing  is
 concerned,  there  are  two  or  three
 avenues.  One  avenue  has  been  very
 properly  emphasised  by  vwther  spea-
 kers:  that  Government  should  take
 to  purchase  of  khadi  and  handloom
 products  where  suitable  for  its  en-
 tire  textile  needs.  I  also  join  those
 hon.  Members  in  making  this  demand, but  i¢  there  is  found  tu  be  any  diffi-
 culty  in  doing  that—there  may  be
 certain  difficulties.  I  can  appreciate--
 it  should  be  discussed  threadbare  in
 all  its  aspects  and  a  reasonable
 conclusion  arrived  at.  There  are  two
 other  avenues  which  should  be  ex-
 plored.  One  is  giving  Khadi  a  pres-
 tige  value  in  the  community,  and unless  we  give  it  a  prestige  value  in
 the  community  khadj  does  not  stand
 much  chance.  How  can  we  do  that?
 Government  can  ask  its  officers  to
 take  to  khadi.  No  officer  in  the  Gov-
 ernment  of  India  or  in  the  States
 should  wear  anything  except  khadi
 or  handloom  products.  That  would
 gi  khadi  an  economic  assistance;
 that  would  give  it  a  preslige  value.
 If  the  Government  takes  to  it  seri-
 ously,  I  think  there  would  be  a
 change  in  the  psychology  of  the  Gov-
 ernment  officers  and  they  would
 voluntarily  take  to  it.  After  all  we
 did  not  force  anybody  to  wear  khadi
 some  time  back;  but  there  was  a
 change  in  the  atmosphere  and  it  had
 an  effect  on  the  minds  of  the  people.

 Another  means  is  to  create  a  mar-
 ket  for  it  on  the  self-sufficiency  basis.
 For  that  Government  will  have  to
 gZive  encouragement  to  the  veople  in
 the  countryside  by  the  provision  of
 training  facilities,  supply  of  raw
 materials,  supply  of  improved  seeds
 and  technical  assistance.  In  this
 connection  I  would  like  to  remind
 you  that  when  Mahatmaji  was  alive
 he  had  experimented  with  a  scheme
 of  varn-exchange  at  Wardha.  It  has
 been  working  in  Ambala  in  the  Pun-
 jab.  That  is  a  very  govd  experi-
 ment  to  which  our  attention  should
 be  directed.
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 Since  I  have  not  much  time  I  would
 end  by  saying  that  Government  in
 pursuance  of  the  spirit  of  this  Bill
 Should  also  take  further  steps  to
 encourage  other  cottage  industries.
 Take  for  instance’  the  oil  industry.
 There  should  be  a  cess  on  the  oil
 miils,  For  that  purpose  probably  a
 recommendation  has  been  made  _  bv
 the  Planning  Commission  also.,  [f
 there  is  a  cess  of  abou;  three  pies
 Per  pound  on  the  oil  seeds  crushed
 in  the  mills.  it  would  give  us  about
 Rs.  four  crores.  In  the  same  way  for
 the  protection  of  the  ghee  industry..

 Mr.  Deputy-Speaker:  Are  all  these
 relevant?  This  Bill  relates  only  to
 khadi  and  other  handloom  industries.
 Is  ghee  a  handloom  industry?

 Prof.  S.  N.  Mishra:  Obviously  it
 ais  not.

 Mr.  Deputy-Speaker:  It  is  no  ‘good
 straying  away  from  the  point.

 Prof.  S.  N.  Mishra:  What  I  mean
 is  that  in  pursuance  of  the  spirit  of
 ‘this  Bill  of  Government  giving  en-
 ‘couragement  to  khadi  and  handloom
 industry,  further  steps  should’  be
 ‘taken  to  protect  and  encourage  other
 cottage  industries,  For  that  my  sug-
 gestion  is  that  there  should  be  a  cess

 ‘on  the  vil  seeds  crushed  in  the  mills
 and  if  we  levy  a  cess  of  three  pies ‘per  pound  we  will  get  Rs.  four  crores

 Mr.  Deputy-Speaker;  All  that  is
 irrelevant.  There  are  a  number  of
 ‘other  cottage  industries  with  respect

 40  each  one  of  which  we  can  go  into
 ‘a  discussion.

 Prof.  S,  N.  Mishra:  In  conclusion
 I  shall  only  submit  that  there  cannot

 ‘be  vigorous  economic  growth  in  the
 country  unless  something  is  done  by
 the  Goyernment  to  bring  about  the
 ‘econumic  regeneration  of  the  villages and  that  can  only  be  done  by  giving
 ‘more  encouragement  to  cottage  indus-
 tries,  particularly  kKhadi  and  hand-

 ‘loom  industry.  So  this  is  a  very
 welcome  measure.  It  is  a  step  in

 ‘the  right  direction.  But  this  step  is
 not  enough  and  mvre  steps  should
 be  taken  by  the  Government.  With
 these  words  I  welcome  this,  measure
 not  for  its  adequacy,  but  for  its  being
 -a  step  in  the  right  direction.

 Mr.  Deputy-Speaker:  Shri  Guru-
 padaswamy  Hon.  Members  will

 ‘have  ten  minutes  each.
 Shri  M.  S.  Gurupadaswamy  (My-

 :sore):  This  Bill  has  produced  mixed
 feelings  in  mv  mind.  because  when  I look  at  the  policy  of  Government  and

 the  attitude  of  the  Commerce  and
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 Industry  Ministry  with  regard  to  the
 handloom  and  cottage  industries,  I
 rather  doubt  whether  they  are  seri-
 ous  at  all  to  develop  these  industries.
 As  a  result  of  long  and  continued
 agitation  both  by  the  public  as  well as  in  the  Press.  the  hon.  Commerce and  ‘Industry  Minister  thas  brought forward  this  Bill.  If  the  Bill  is
 meant  as  a  machiavellian  device  to
 white  wash,  or  hoodwink  the  public, then  it  is  not  necessary  for  us  to  be called  to  support  this  Bill  at  all.  On
 the  other  hand,  if  the  Bill  is  meant
 genuinely  to  protect  and  develop this  industry  and  if  it  is  also  meant as  one  of  the  first  steps  to  rehabili-
 tate  this  industry,  then  all  sertions of  the  House  should  unreservedly support  this  Bill,  So,  before  we  sup- port  or  oppose  this  Bill  we  want  to have  a  clear  enunciation  of  the  poli- cy  of  the  Government.

 As  I  said  there  is  a  surt  of  luke-
 warm  attitude  pursued  by  the  Gov-
 ernment—that  the  han  and  cot-
 tage  industrfes  are  not  indispensable
 to  the  economy  of  the  country.  It  is
 a  dangerous  attitude.  It  will  pro-
 duce  devastating  effects  on  the  en-
 tire  econumy  of  the  counfry.  “Some
 hon.  Members  opposed  the  Bill  on
 the  ground  that  khadi  or  handloom
 production  will  not  be  an  economic
 proposition.  That  is  not  the  way  of
 looking  at  these  industries:  that  ap-
 proach  is  not  correct.  The  way  we
 should  look  at  these  industries  is
 that  whether  they  provide  employ-
 ment  to  millions  of  people  whuse
 plight  is  progressively  deteriorating.
 Today,  as  you  know,  all  the  advanced
 and  progressive  economists  have
 agreed  that  the  problem  of  unemploy-
 ment  is  the  leading  economic  ques-
 tion  of  the  age  and  particularly  in
 India  this  matter  has  become  compli-
 cated  due  to  the  seasonal  nature  of
 employment  in  agriculture,  So,  if
 the  Government  wants  ty  follow  a
 “full  policy  of  full  employment”,  as
 has  been  envisaged  by  Sir  William
 Beveridge,  “which  can  be  adopted
 here  also,  then  we  must  support  all
 measures  of  Government  which  tend
 to  increase  avenues  of  employment
 to  millions  of  people.  From  other
 angles  also  I  support  a  measure  of
 this  kind.  We  cannot  solve  the
 economic  problem  of  the  country  by.
 centralising  the  industries

 ja
 a  few

 areas.  If  we  want  regional  distri-
 bution  wf  industries  and,  further,  if
 we  want  equitable  distribution  of
 the  proceeds  of  the  industries,  then
 We  must  support  the  development  of
 handloom  and  khadi  industries.  and
 any  other  cottage  industries  for  that
 matter.  So  from  these  angles  alone
 we  must  look  at  this  Bill.  And  I
 want  every  hon.  Member  of  this
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 House  to  make  up  his  mind  not  to
 consider  this  Bill  from  a  mere  ah-
 stract  economic  standpoint.  That  is
 dangerous,  There  is  something  more
 important  imvolved,  namely  the  hu-
 Man  consideration  which  should  have
 precedence  over  economic  consi-
 deration,  That  aspect,  as  I  told  you.
 is  to  provide  employment  to  millions
 Of  people..

 After  saying  this  I  want  to  come
 to  the  problems  facing  this  industry.
 Many  hon.  Members  have  already
 spoken  about  the  various  difficulties.
 From  my  point  of  view,  the  main
 difficulties  can  be  categorised  into
 three  gruups.  Firstly,  this  industry
 is  suffering  from  lack  of  finance.
 Secondly,  it  is  suffering  from  lack  of
 technical  assistance.  Thirdly,  it  is
 suffering  from  lack  of  marketing  or-
 ganisation.  The  problem  of  finance
 is  a  difficult  one.  Many  of  our  work-
 men  who  are  engaged  in  this  indus-
 try  cannot  raise  a  loan  or  get  any
 financial’  help  from  either  banks  or
 co-operative  societies  or  from  the
 Government.  50  they  are  not  able
 to  purchase  the  raw  materials,  stock
 them,  and  hold  on  to  the  finished  pro-
 ducts  till  they  ge+  better  prices.  It
 lg  very  necessary  therefore  that  cre-
 dit  facilities  should  be  made  avail-
 able  to  the  artisans.  Unless  the
 artisans  are

 help
 ed  in  this  way  the

 middlemen  will  exploit  the  situation
 and  they  will  profit  by  the  labours
 of  the  artisans.  That  shvuld  not  be
 allowed.

 The  second  problem,  as  I  said.  is
 the  problem  of  technical  assistance.
 This  is  a  vital  problem.  If  you  want
 to  develop  the  industry  on  modern
 and  economic  lines  you  must  render
 technical  help  to  the  artisans.  im-
 plements  of  the  hoary  past  are  still
 continued  to  be  used  for  the  produc-
 tion  of  these  goods.  If  that  sort  of
 thing  is  continued  for  long  the  in-
 dustry  may  collapse  economically,

 and  however  much  we  trv  to  provide
 artificial  respiration  to  this  industry
 it  may  die.  So  I  want  a_  very
 thorough  inquiry  into  this  problem
 of  technical  assistance.  This  ovrob-
 lem  cannot  be  solved  by  the  artisans
 themselves  because,  as  I  said,  the
 resources  at  the  disposal  of  the  arti-
 sans  are  very  limited.  Only  the
 State  can  solve  this  problem.  I  want
 the  Government  to  come  forward
 with  a  scheme  to  help  this  industry
 with  technical  advice.

 The  third  problem,  as  I  pointed  cut.
 is  marketing.  That  is  also  a  very
 vital  question.  It  is  very  easy  to  pro-
 duce  goods,  but  it  is  very  difficult  to
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 find  markets  for  them.  Uniess_  the
 markets  are  expanded  and  unless  we:
 create  a  condition  that  the  goods  pro- duced  by  this  industry  are  marketed
 and  sold  quickly,  we  cannot  think  of
 developing  this  industry  and  this  in--
 dustry  will  have  no  future.  So,  one-
 of  the  essential  conditions  for  the

 fone
 aes  of  this  industry  is  to-

 provide  adequate  market  fcr  its  goods. And  with  a  view  to  expand  the  market.
 I  make  one  or  two  suggestions.

 The  first  is  we  are  having  a  number
 of  shandies,  village  fairs,  spread  out.
 all  over  India.  They  are  unfortunete-
 ly  disappearing  today  due  to  lack.
 of  encouragement.  Villagers,  instead
 of  going  to  the  shandies  or  fairs,  are-
 going  to  the  cities  and  towns  for  pur-
 chasing  their  requirements.  This  ten-
 dency  should  be  counteracted  and  en--
 couragement  should  be  given  by  all
 means  to  spread  the  organisation  of
 fairs  in  villages.  If  we  encourage
 the  holding  of  fairs  and  shandies  in:
 the  rural  parts  we  will  be  automiati-
 cally  creating  markets  for  the  goods-
 tnat  are  produced  in  those  areas.  This
 problem  has  not  received  the  atten--
 tion  of  either  the  Central  Government.
 or  the  Provincial  Governments,  so-
 far.  They  have  completely  neglected
 this  aspect.  Unless  we  develop  the-
 rural  markets  it  will  not  be  possible
 to  sell  the  goods  produced  in  the
 rural  areas.  If  we  expert  that  ail
 the  goods  produced  in  the  villages:
 should  be  marketed  only  in  the  urban
 areas  it  will  become  very  enstly  due
 to  transport  difficulties.  and  the:
 prices  of  the  goods  will  rise  enormous-
 lv  high  There  is  also  a_  temptation for  villagers  to  purchase  superior’
 mil]  goods  in  cities  or  towns,  when-
 ever  thev  ‘visit.  That  temptation.
 should  be  put  an  end  to.

 (SHrimatr  Renu  CHAKARAVARTTY  in  the:
 Chair]

 The  expansion  of  markets  is.an_  es--
 sential  condition  for  the  progress.
 of  industrialisation  im  our  country.
 It  cannot  be  brought  about  without
 an  expansion  of  the  purchasing  pcwer:
 of  the  village  vovulation.  And  the
 only  way  of  increasing  the  ,;urchas--
 ing  vower  of  the  village  pvopulation..
 is  to  encourage  handicraft  industry.
 So.  I  submit  with  al]  seriousness  tiat.
 Government  should  become  a  little
 bit  more  serious  regarding  this  metter-
 and  thev  should  not  lightly  tinker:
 with  this  problem.

 I  am  reminded  in  this  connection:
 of  a  Chinese  story  of  Adam  and  Eve-
 Adam  once  complained  that  he  could  not:
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 live  with  Eve.  So  he  went  to  God  and
 told  him  ‘‘take  back  your  Eve.  I  do
 not  want  her.”  Then  God  took  her
 back  and  Adam  came  away.  But  he
 could  not  live  without  Eve.  £0  he
 again  went  to  God  and  complained
 "I  want  Eve  back,  I  cannot  live  with-
 out  Eve  And  God  gave  Eve  back
 to  him.  ‘Then  Adam  again  became
 disgusted,  went  to  God  and  complained
 in  the  same  way  and  asked  him  to
 take  her  away.  God  did  so.  Then  for
 the  fourth  time  he  again  went  to  God
 and  asked  him  to  give  her  back.
 God  asked  him,  “you  must  make
 up  of  your  mind  to  live  with
 Eve.  you  must  also  give  an  assurance

 to  me  that  vou  will  protect  her  and
 also  nurse  her  and  love  her,  and  only
 on  that  condition  I  wili  give  Eve
 back  to  you”.  In  the  same  way,  I
 want  the  hon.  Shri  T.  T.  Krishnama-
 chari  to  assure  us  and  tell  us  whether
 he  would  love  this  industry  at  all.
 (Shri  Algu  Rai  Shastri:  He  loves  it
 and  would  he  protect  this  industry
 as  We  would  like  him  to  do?)

 If  he  is  not  serious  then  there  is  no
 uSe  in  passing  this  Bill.  So,  I  appeal
 to  him  to  give  us  a  clear  idea,  a  clear
 picture  of  the  policy  that  he  will  pur-
 sue  hereafter  with  regard  to  this  in-
 dustry.  If  this  industry  collapses,  the
 whole  rural  economy  will  collapse  and
 so.  from  that  point  of  view,  I  am  ap-
 pealing  to  him  that  he  should  make  up
 his  mind  and  should.  as  far  as  pos-
 sible.  give  up  that  lukewarm  attitude
 he  has  assumed  till  mow  and  take
 all  measures  required  to  develop  this
 industry.  4  support  this  measure
 thinking  that  the  Ministry  will  come
 forward  with  a  bolder  policy  of  aid-
 ing  this  industry.

 करो  अग्रवाल  (वर्धा)  :  मुझे  खुशी  है  कि
 इस  विषय  पर  बहुत  से  सदस्य  बोलना  चाहते
 हैं।  मुझे  इस  पर  बोलने  की  आवश्यकता  भी

 नहीं  थी  लेकिन  मुझे  यह  देखकर  दुःख  हुआ
 कि  खादी  के  बारे  में  बहुत  से  सदस्यों  के  मन.

 में  शंकायें  और  गलतफहमियां  हें  1

 डाक्टर  खरे  ने  जो  कुछ  कहा  उसकी  तो

 परवाह  करने  की  कोई  ज़रूरत  नहीं  है  क्यों-
 कि  उनको  तो  हर  चीज़  में  पालिटिक्स  दिखलाई
 देती  है  ।  लेकिन  मुझे  यह  देख  कर  बहुत
 आश्चर्य  हुआ  कि  कुछ  अर्थ  शास्त्री,  जो  इस
 हाउस  में  हे,  उनके  भी  खादी  के  बारेमें  जो
 शालित  हैं  वे  सही  नहीं  हें  ;  में  इस  को  सिर्फ
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 'मालिक  दृष्टि  से  देखना  चाहता  हूं  ।  इसमें
 गांधी  जी  प्रति  भक्ति  का  कोई  सवाल  है  न
 देश  भक्ति  का  कोई  सवाल  है  ।  यह  एक  सीघा
 सा  सवाल  है  कि  हम  इस  देश  में  बेकारी  की
 समस्या  को  हल  करना  चाहते  हें  या  नहीं  |
 अगर  हल  करना  चाहते  हूँ  तो  में  आपको  कुछ
 आंकड़े  बतलाऊंगा  जिनसे  आपको  यह  स्पष्ट
 दीखेगा  कि  कताई  से  कितने  लोगों  का  आज
 काम  मिल  रहा  हूँ  और  कितने  लोगों  की  रोज़ी
 चलती  है  ।  मेरे  पास  अखिल  भारतीय  चरखा
 संघ  की  रिपोर्ट  हँ जिससे  आपको  पता  चलेगा
 कि  सन्‌  १९२४  से,  जब  कि  चरखा  संघ  की
 स्थापना  हुई  थी,  तब  से  सन्‌  १९५२  के  अन्त
 तक  करीब  बीस  करोड़  की  खादी  बन  है  ।  इस
 बीस  करोड़  रुपये  की  खादी  में  जो  कातने  वाले
 थे,  जिसमें  खास  तौर  से  स्त्रियां  हें, उनको  करीब
 दस  करोड़  रुपया  मिला  V  बाकी  जो  रुपया
 था  वह  बुनने  वालों  को  मिला  और  व्यवस्था
 के  खर्च  में  गया  ।  इससे  आपको  साफ  पता
 चलेगा  कि  चरखा  संघ  ने  जो  छोटे  से  परिमाण
 में  काम  किया  उसमें  इतने  लोगों  को  कताई  के
 लिए  दस  करोड़  रुपया  मिल  सका  ।  सन्‌
 १९५०-५१  के  आंकड़े  इस  प्रकार  हें  7  चरखा
 संघ  में  जो  खादी  बनती  हे  उसक।  बनाने  वालों
 में  जो  कातने  वाले  हें,  और  जिन  में  खास  तौर
 से  स्त्रियां  और  लंगड़े  लूले  व्यक्ति  हें  जिनके
 पास  रोज़ी  का  और  कोई  साधन  नहीं  है,  उनकी
 संख्या  दो लाख  २२  हज़ार  है  और  जो  बुनने  वाले

 हैं  वह  सिफ  १४,५००  हैं  -  अब  आप  यह
 अन्दाज़ा  लगा  सकते  हें  कि  अगर  हम  सिर्फ

 बुनाई  के  ऊपर  ज़ोर  दें  तो  कुछ  हज़ार  लोगों
 को  हम  पाल  सकते  हे  लेकिन  अगर  कातने  पर
 भी  जोर  दें  तो  लाखों  को  पाल  सकते  है  7  तो
 यह  सवाल  रोज़ी  काहे।  यह  सेंटीमेंट  का
 सवाल  नहीं  है  कुछ  लोगों  ने  कहा  कि  कताई
 अनइकानमिक  है  -  लेकिन  वह  अनऋ  कार्मिक'
 नहीं  है  ।  उसके  आंकड़े  इस  तरह  हें  कि आज
 जो  २  लाख  २२  हजार  कातने  वाले  हे  उनको
 औसतन  आठ  आने  रोज़  मिलते  हें,  कुछ  जगह
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 [  प्रो०  अग्रवाल  ]
 सात  आतें  कहों  ६  आ!ने  कहीं  नौ  आपनें  और

 कहीं  दस  जानें  ।  चरखा  संघ  की  यह  पालिसी

 इस  वक्‍त  हू  कि  घीरे  धीरे  ऐसा  किया  जाय  कि
 कातने  वालों  को  आठ  घंटे  के  काम  के  लिए
 बारह  आने  रोज़  मिल  सकें  ।  इन  १२  आने
 को  आप  कुछ  मामूली  न  समझें  ।  एक  मामूली
 अन स्किल्ड  लेबरर  आज  एक  रुपया  रोज़
 कमाता  है  ।  लेकिन  अगर  हम  आज  कातने

 वालों  को  १२  आने  रोज़  भी  दे  सकें,  जिनमें
 कि  बहुत  से  ऐसे  लोग  हें  जो  कि  कोई  दूसरा
 काम  नहीं  कर  सकते  हैं,  जिनमें  इतनी  शारीरिक
 शक्ति  नहीं  है  कि  वह  खेतों  में  या कोई  और
 सख्त  काम  कर  सकें,  तो  यह  बहुत  है  ।  आप
 उनके  लिए  क्‍या  करेंगे  ?  किसी  भी  सिविला-
 इज्ड  गवर्नमेंट  को  उन्हें  नोल्स  देना  पड़ेगा  या.
 ऐलाउंस  देना  पड़ेगा  ।  आप  यह  नहीं  कर
 सकते  ।  अगर  आप  यह  नहीं  कर  सकते  तो
 क्या  वह  लोग  भूखों  मरें  ?  ऐसी  हालत  में
 इस  समस्या  को  हल  करने  के  लिए  कताई  के
 सिवा  और  कोई  इ  लाज  नहीं  है  ।  और  इसमें
 इनवेस्टमेंट  कितना  लगता  हूँ  ?  बांस  के  चरखे
 की  कीमत  छ:  या  आठ  आने  है,  जो  किसान
 चरखा  हँ  उसकी  कीमत  ढाई  रुपये  से  चार
 रुपये  तक  है  और  जो  अच्छे  चरख  हे  उनकी
 कीमत  आठ  दस  रुपया  हू  ।  ज्यादातर  मामूली
 किसान  चरखा  ही  चलाया  जाता  हं  जिसकी
 कीमत  दो  ढाई  रुपये  हूं  ।  अगर  इतने  इनवेस्ट-
 मेंट  में  कोई  १२  आने  रोज़  कमा  ले  तो  म
 समझता  हूं  कि  दुनियां  में  और  कोई  दूसरी:  काटेज
 इंडस्ट्री  नहीं  होगी  जिसमें  इतना  विवक  टर नं-
 ओवर  हो  1  फिर  भी  हम  कहते  हे  कि  स्पिनिंग
 बेकार  है  ।  हम  सिर्फ  हैंडलूम  क.  बात  करते

 हैं  ।  में  हेंडलूम  के  खिलाफ  नहीं  हूं  ।  कौन
 उसके  खिलाफ  हो  सकता  है  ?  आखिर  खादी
 में  भी  तो  हैंडलूम  हैं  -  लेकिन  खादी  हेंडलूम
 के  साथ  साथ  स्पिनिंग  भी  है  जो  करोड़ों  लोगों
 को  आज  रोज़ी  दे  सकता  है  और  दे  रहा  है  ।
 बरखा  संघ  ने  जो  पंचवर्षीय  योजना  बनायी

 हैं  वह  गवर्नमेंट  के  सामने  रखी  गयी  है
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 ओर  आल  इंडिया  खादी  ओरगनाइजेशन
 के  सामने  भी  रखी  गई  हैं

 उसके  हिसाब  से  इन  पांच  वर्षो  में  वह  ७५  लाख
 स्पिनर  को  रोज़ी  देना  चाहते  हें  i  ७५  लाख
 मामली  आंकड़ा  नहीं  हैँ  ।  आज  प्लानिंग
 कमीशन  ने  जो  आखिरी  अध्याय  लिखा  हैं
 अनएम्पलायमेंट  पर,  उसके  अनुसार  कुछ
 लाख  आदमियों  को  काम  मिल  सकेगा  ।
 लेकिन  अगर  यह  इंडस्ट्री  ७५  लाख  लोगों  को
 आज  दस  से  १२  आना  रोज  तक  दे  सकती  है
 तो  में  समझता  हूं  कि  गवर्नमेंट  की  जितनी
 स्कीम्स  हैं  ऐम्पलायमेंट  की,  उनमें  सबसे  ज्यादा
 इफैक्टिव  यह  स्कीम  होगी  1  तो  इस  स्कीम  को

 हम  इस  निगाह  से  न  देखें  कि  गांधी  जी  ने  <ह
 खादी  चलायी  थी,  इसलिए  भाई  इसको  चलाना
 चाहिए  ।  यह  ठीक  नहीं  लगता  कि  खादी  न
 चले  ।  मे  तो  इस  के  द्वारा  सिर्फ  बेकारी  की
 समस्या  को  हल  करने  की  बात  करना  चाहता
 हूं  ny

 मुझे  हैरानी  हुई  और  बहुत  खुशी  भी  हुई
 कि  जिस  समस्या  की  आज  हम  चर्चा  करते
 हे  और  जिसके  बारे  में  आज  भी  हमारे  पढ़े
 लिखे  इकानॉमिक्स  के  प्रोफेसर  यूनिवर्सिटियों
 और  कालिजों  में  जिक्र  करते  हें,  उसके  बारे
 में  बंगाल  गवर्नमेंट  के एक  अफसर  ने  जो  कि
 एक  कलक्टर  थे,  मिस्टर  कौलिक  ने,  एक  नोट
 लिखा  था,  जिसमें  से  में  कुछ  वाक्य  आपको
 पढ़कर  सुनाऊंगा  |  वह  जितने  उस  वक्‍त  सही  थे
 उतने  ही  आज  भी  सही  हें  उस  वक्‍त  कुछ
 अंग्रेजों  का  जो  ख्याल  स्पिनिंग  के  बारे  में  था
 वही  आज  भी  सही  हू  वह  लोग  कुछ  गांधी
 जी  के  भक्त  नहीं  थे,  गांधी  जी  तो  उस  वक्‍त
 पैदा  भी  नहीं  हुए  थे  ।  और  उन  लोगों  को
 इस  देश  से  प्रेम  भी  नहीं  था।  लेकिन  उस  वक्‍त
 एक  अंग्रेज  अफसर  ने  इसके  बारे  में  आर्थिक

 दृष्टि  से  क्या  लिखा  वह  में  आपके  सामने
 पढ़ना  चाहता  हूं  ।  यह  सन्‌  १७८६  की  बात
 हँ।
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 “To  a  Government  as  enlightened
 as  British  India,  it  cannot  be  a  trifle
 consideration  to  provide  employment
 for  the  poorest  classes.  No  Public
 provision  now  exists  in  these  provinces

 (उस  समय  वह  बंगाल  का  जिक्र  कर  रहे  थे)
 to  relieve  the  wants  of  the  poor  and
 helpless.  The  only  empioyment  in
 which  widows  and  female  _  orphans,
 incapacitated  for  field-labour  by  sick-
 ness  or  by  their  rank,  can  earn  a
 subsistence  is  by  Spinning,  and  it  is
 the  only  employment  te  which  the
 females  of  a  family  can  apply  them-
 selves  to  maintain  the  men,  if  these
 be  disqualified  for  labour  by  infirm-
 ity  or  by  other  cause.  To  all  it  is
 a  resource  which,  even  though  it  may
 not  be  absolutely  necessary  for  their
 subsistence.  contributes.  at  least,  to
 relieve  the  distresses  of  the  poor.

 In  this  view,  it  appears  essential  to
 encourage  an  occupation  which  is  the
 sole  resource  of.  the  helpless  poor.”

 तो  आप  यह  देखें  लेकिन  वह  उस  वक्‍त

 नहीं  चला  क्‍योंकि  वह  इम्पीरियलिज्म  का
 जमाना  था  और  उस  समय  स्वार्थ  था।  स्पिनिंग
 के  बारे  में  आज  भी  कोई  शक  नहीं  होना
 चाहिये  कि  हेंडलूम  के  अलावा  स्पिनिंग  ही
 एक  ऐसी  इंडस्ट्री  हे  जो  बहुत  ही  कम
 इनवेस्टमेंट  में  ज्यादा  से  ज्यादा  टर्न  ओवर
 दे  सकती  है  और  जो  कि  इस  देश  में  करोड़ों
 लोगों  को  रोजी  दे  सकती  है

 अब  मिस्टर  सोमानी  ने  कहा  कि  उनको
 खादी  के  बारे  में  कोई  ऐतराज़  तो  नहीं  है
 लेकिन  वह  कहते  हैँ  कि  सिर्फ  मिल  इंडस्ट्री
 के  ऊपर  ही टैक्स  क्‍यों  लगाया  जाय  तो

 मुझे  बहुत  आश्चर्य  हुआ  कि  इतनी  सीधी  बात
 को  समझने  में  इतनी  दिक्कत  का  क्‍या  कारण

 है  ।  जिस  इंडस्ट्री  की  वजह  से  खादी  और
 स्पिनिंग  बरबाद  हुए  अगर  बढ़  इंडस्ट्री  थोड़ा
 टैक्स  देगी  तो  कुछ  तो  उसके  पाप  धुल  सकेंगे
 आप  यह  और  इंडस्ट्रीज  पर  क्‍यों  डालना
 चाहते  हें।  अगर  गवर्नमेंट  इस  चीज़  को  आगे
 बढ़ायेंगी  तो  और  इंडस्ट्रीज  पर  जैसे  तेल  और
 शुगर  पर  भी  अरगायेगी  ताकि  और  काटेज

 इडस्ट्रीज  को  फायदा  पहुंच  सके  ।  लेकिन
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 इस  मामले  में  कोई  कारण  नहीं  है  कि  दूसरी
 इंडस्ट्रीज़  पर  भार  डाला  जाय  v

 आखिरी  वात  में  यह  कहना  चाहता  हूं
 कि  में  यह  बिल्कुल  नहीं  चाहूंगा  कि  आप
 खादी  और  हेंडलूम  को  अनइकानमिक  समझ
 कर  उत्तेजन  दें।  ,लेकिन  मेरा  तो  यह  दावा  है
 है  कि  अगर  हमारे  जो  टैक्स  टाइल  इंस्टीट्यूट
 हैं  और  जो  टेकता लाजीकल  कालिज  और
 इंजीनियरिंग  कालिज  हें  वह  इस  तरफ  ज़रा
 भी  घ्यान  दें  तो  यह  समस्या  हल  हो  सकती
 है  और  यह  काटेज  इंडस्ट्रीज  ऐसी  बन
 सकती  है  कि  दूसरो  इंडस्ट्रीज  से अच्छा  तरह  से
 कम् पीट  कर  सकती  है।  आपको  मालूम  होगा
 कि  गांधी  जी  ने  बहुत  कोशिश  की  और  इसके
 लिये  उन्होंने  एक  लाख  का  इनाम  भी  दिया  था
 और  कहा  कि  कोई  अच्छा  चर्खा  निकाले
 लेकिन  इस  पर  ध्यान  किस  का  होता  ?  न
 पूंजीपतियों  को  इस  की  परवाह  थी  न  गाने-
 मेंट  को।  लेकिन  आपने  आज  के  ही  अखबार
 में  देखा  होगा  कि  बम्बई  में  एक  नई  तरह  की
 मशीनें  निकाली  गई  हें  जिन  को  आटो  स्पिन से
 कहते  हें।  यह  स्पिनिंग  मनोहर  है  जिस  में
 का डिग  और  स्पिनिंग  दोनों  हें।  और  करीब
 ५  या  ६  सौ रुपये  में  यह  मशीन  आतो है  t
 इसमें  दस  स्पिंडल्स  हैं  और  अगर  इसको
 हम  कोआपरेटिव  बेसिस  पर  चलायें  तो
 स्पिनर  करीब  दो  फोन  रुपये  रोज  कमा

 सकते  हैं।  में  उन  में  ते  नहीं हूं  जो  कि  कहते
 हैं  कि  जो  आज  का  चर्खा  है  वह  लास्ट  उड़े
 आन  दि  सब्जेक्ट  है।  इसमें  जहर  विकास
 होना  चाहिये  ।  हैदराबाद  में  जो  सर्वोदय.
 प्रदर्शनी  हुई  थी  उसनें  एक  नये  प्रकार  का
 चर्खा  आया  जो  कि  करोड़  दो  सौ  हे  का
 था,  जिसमें  स्पिंडल  थे  और  दत्त  पर  अगर
 ठीक  से  उत्पत्ति  को  जाय  तो  करीब  दो  रुपये
 रोज़  की  आनइनो  हो  जायगी  ।  अगर  हम
 विज्ञात  का  सहारा  लें,  वैज्ञानिकों  की  सहायता
 लें  तो  कोई  कारण  नहों  है  कि  जो  हमारी
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 स्पिनिंग  की  इंडस्ट्री  है,  खादी  और  हॉडलूम,
 वह  अच्छी  तरह  मिल  से  कम्पीट  न  कर  सके  v
 लेकिन  अगर  उस  की  तरफ  घ्यान  दें और
 सारी  रिसर्च  बड़ी  इंडस्ट्रीज  में  करे  तो  यह
 सवाल  कभी/हल  नहीं  हो  सकता  |

 तो  मुझे  बड़ी  खुशी  ह  कि  इस  मामले  में
 काफी  चर्चा  हुई  और  खादी  के  बारे  में  गवर्नर-
 मेंट  एक  बिल  लाई  और  में  समझता  हूं  कि
 आगे  इस  चीज़  को  और  बढ़ायेगी  ।  मगर

 यह  काफी  नहीं  है  ।  अगर  इसमें  सब  की  दिल»
 चस्पा  रही  और  हमारे  वैज्ञानिकों  का  भी  ध्यान

 इस  तरफ  गया  तो  हम  ज़रूर  इस  देश  की
 बेकारी  की  समस्या  को  बहुत  दूर  तक  हल
 कर  सकेंगे।

 Shri  Heda  (Nizamabad):  As  I  said
 the  other  day,  the  main  problem  that
 faces  our  country  today  is  employ-
 ment  or  unemployment.  India  lives
 in  the  villages  and  therefore  this  pro-
 blem  has  also  to  be  tackled  in  the
 villages.  It  has  been  agreed  that
 only  hand-spinning—I  stress  the  word
 hand-spinning—and  no  other  occupa-
 tion  could  give  employment  to  every
 village,  in  every  hut.  This  hand-spin-
 ning  can  give  employment  even  to
 some  sickly  or  disabled  persons.  There- fore.  khadi.  because  of  the  hand-spin-
 ning  element  in  it,  should  be  consi-
 dered  on  a  separate  and  independent
 Jevel.  When  I  saw  in  this  Bill  that
 Khadi  is  bracketed  with  handloom,
 with  all  the  sympathy  that  I  have
 got  for  handloom.  and  with  all  the
 work  that  I  had  been  doing  and  will
 be  doing  for  handloom  weavers  in  my
 constituency,  I  should  say,  I  felt  it  was
 not  good.  MHandloom  is  one  of  our
 cottage  industries.  a  very  big  industry
 and  therefore  a  very  important  one.
 But.  that  and  many  other  cottage  in-
 dustries.  in  spite  of  their  importance,
 cannot  be  a  sort  of  insurance  against
 unemployment.  It  is  only  hand-spin-
 ning  that  can  play  the  role  of  insu-
 rance  against  unemployment  in  the
 country.  Therefore,  khadi  has  ot  be
 considered  in  a  separate  setting.

 Again,  I  was  pained  to  see  that  only
 one  crore  of  rupees,  probably  out  of
 six  orseven  crores  are  going  to  be
 spent,  over  the  encouragement  of
 khadi.  The  remaining  six  or  seven
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 crores  will  be  spent  on  the  handloom
 industry.  Though  in  the  beginning,
 I  think,  it  will  be  quite  sufficient,  be-
 cause  in  the  last.  few  years,  |  mean
 four  or  five  years,  we  were  not  able
 to  produce  much’  khad:  because  we
 were  not  able  to  sell  it.  if  we  give  a
 guarantee  that  every  yard  of  yarn
 spun  or  cloth  made  out  of  it,  that  is.
 every  piece  of  khadi  will  be  sold  and
 that  it  will  be  the  bounden  duty  of
 the  Government  to  see  that  it  is
 sold  or  purchased  by  them,  I  think
 much  more  khadi  will  be  produced and  this  one  crore  will  not  be  suffi-
 cient.  It  is  just  possible  that  we  may
 require  three  or  four  :rorcs.

 Here,  I  may  refer  to  an  _  appre-
 hension  that  was  expressed  by  my
 revered  friend  Mr.  Kalappan.  He
 said  that  if  we  produce  khadi  in  this
 way,  a  day  will  come  when  we  will
 not  be  able  to  dispose  of  it.  He
 blamed  the  Government  that  they
 have  not  made  a  provision  in  this  be-
 half.  J  would  humbly  suggest  that
 the  Government  have  to  run_  the
 administration  and  they  have  to  be
 more  practical.  Therefore,  they  can-
 not  envisage  every  sort  of  ‘evelop-
 ment  that  would  arise  in  the  future
 and  think  of  the  remedy  here  and
 now.  Let  that  situation  develop.  Cer-
 tainly.  I  think  the  Government  will
 consider  that  development  then  as
 they  did  think  about  the  handloom
 weaver,  and  then  will  do  something
 about  disposing  of  khadi  stocks.  if
 there  are  large  khadi  stocks  that  are
 not  disposed  of.  In  the  last  few
 months  when  the  Government  gave  us
 a  rebate  of  three  annas  in  the  rupee.
 we  found  a  welcome  development.
 Practically  all  the  excess  stocks  of
 khadi  were  ‘sold,  I  say,  Jet
 there  be  khadi  produced  so  much,  to
 the  tune  of  20  or  25  crores  of
 rupees.  Government  will  come  for-
 ward  to  purchase  their  own  require-
 ments  and  see  that  it  is  sold.  I  do
 not  think  that  our  country  will  oro-
 duce  such  a  large  quantity  of  khadi
 because,  as  it  is  very  clear  for  khadi
 hand-spinning  is  the  main  element.
 and  the  wageg  that  we  give  for  hand-
 spinning  are  not  much.  A  spinner
 gets  about  eight  annas  on  an  average. This  means  that  only  such  men  or
 women  will  take  to  it  who  have  got  no
 other  employment  not  only  for  that
 day,  but  rather  for  few  days.  Then
 only  he  or  she  will  come  forward  to
 spin.  I  do  not  think  there  will  be
 huge  stocks  of  khadi.

 Having  said  that.  I  -will  come  to
 another  problem.  There  are  ce  tain
 friends  here,  paticularly  from  the
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 Opposition,  who  are  pained  to  see
 that  we  have  levied  a  cess  of  three
 pies  over  the  textile  mills.  They  want
 that  the  textile  mills  should  not  be
 touched  at  all.  They  have  got  all  the
 sympathy  for  the  handloom  weaver.
 Really,  I  was  very  much  amused  to
 see  a  Communist  friend  of  mine  who
 Pleaded  the  case  of  the  handloom
 weaver  but  did  not  want  to  levy  this
 cess  of  three  pies  on  the  mill-made
 cloth.  Because,  he  fears  that  thereby
 the  production  in  the  textile  mills
 will  be  less  and  there  will  be  some
 retrenchment  of  textile  mill  hands.
 The  apprehension  is  real.  But.  we
 have  to  see  that  the  conflict  or  clash
 of  interest  between  the  textile  mill
 worker  and  the  handloom  weaver  or
 khadi  producer  is  inherent  in  the
 situation,  You  cannot  save  all.  We
 have  to  balance  the  difficulties  and
 the  unemployment  problem  that
 arises  in  these  different  classes.  There-
 fore,  in  the  interests  of  the  khadi
 producer  and  the  handloom  weaver
 we  have  to  curtail  some  production of  mill  cloth.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  There  it  is  a  question  of  few
 lakhs;  the  handloom  weavers  and
 spinners  are  in  crores.

 Shrj  Heda:  Certainly;  the  textile
 mill  hands  may  be  in  thousands;  the
 handloom  weavers  are  in  lekhs  end
 so  far  as  hand-spinning  is  concern-
 ed,  their  number  may  go  in  crores.

 Lastly,  I  come  to  the  problem  of
 the  curtailment  of  40  per  cent  of
 dhoties—a  new  situation  that  has arisen.  Formerly,  |  think  textile  mills
 were  earning  about  eight  annas  per
 dhoti.  Today  the  dhoties  are  going
 into  the  black-market  and  they  are
 earning  about  Rs.  two  per  dhoti.  That
 means,  for  00  dhoties  formerly  they were  earning  Rs.  50/-  For  sixty
 dhoties,  they  are  now  earning  Rs.
 120.  I  would  request  the  Govern-
 ment  tc  study  the  situation.  In  the
 south,  the  situation  is  quite  different.
 In  the  south,  handloom  cloth  was
 popular  and  therefore  it  is  being  sold
 there.  Here.  the  handloom  cloth  was
 not  popular.  Therefore.  it  is  not
 getting  sold.  The  situation  in  these
 two  places  is  quite  different.  I  would
 therefore  suggest  to  the  Government
 that  they  should  help  the  handloom
 Weavers  to  such  an  extent  that  they
 could  enter  into  free  and  fair  compe-
 tition  with  the  mill  cloth.  Let  there
 be  no  reduction  of  40  per  cent.  or
 something  like  that  of  dhoties  or
 sarees.  Let  the  handloom  sari  or  dhoti
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 be  encouraged  or  subsidised  to  such an  extent,  say  about  one  anna  per yard  or  something  like  that.  so  that free  competition  between  the  hana- loom  and  textile  mill  may  help  these two  industries  and  we  may  go  ahead. I  think  that  this  three  pies  cess  is
 only  the  beginning.  If  we  require more,  certainly  Government  will  come
 forward  to  levy  more  cess,  and  thus
 get  more  money  to  help  particularly
 the  khadi  industry  and  the  handloom
 industry.

 Shri  V.  G.  Deshpande  (Guna):  I
 confess  that  I  have  the  misfortune  of not  being  one  of  those  who  are  offer-
 ing  their  whole-hearted  support  to
 this  measure  which  is  a  mixture  of
 good  and  evil.

 An  Hon.  Member:  Half-hearted?
 Shri  V.  G.  Deshpande:  It  is  a  mix-

 ture  of  good  intentions  and  bad  exe.
 cution.  The  intentions  are  really  good because  the  plight  of  the  wea-
 vers  and  those  engage~  *n-  hand- loom  industry  is  really  pitiable.«I  re-
 present  a  constituency  in  which  is  situ-
 ate  Chanderi.  a  well-known  centre  of
 handloom  industry,  whose  products
 have  gone  to  distant  lands.  And  I
 find  that  new  vreblems  are  heing created  for  this  industry.

 The  first  problem  which  is  an  obs-
 tacle  in  the  progress  of  this  industry is  the  supply  of  yarn.  After  the  war
 was  over  and  when  all  the  princely order  vanished  and  Zamindaris  were
 abolished,  we  find  that  luxury  goods which  were  really  the  pride  of  India
 are  not  getting  markets.  And  parti- cularly  in  my  constituency,  I  find the  weavers  remaining  unemployed
 because  the  costly  goods  are  not  get-
 ting  market.  But  my  real  feeling  is
 and  my  opposition  to  this  measure  ts
 that  the  problem  is  not  being  tackled in  a  manner  in  which  it  ought  to  be
 tackled.  This  problem  has  to.  be  view- ed  from  your  approach  to  «he  economic
 problem  of  the  country.  i  must  say
 with  great  regret  that  this  measure.
 ag  is  known  from  the  very  name  “the
 Khadi  and  other  Handloom  Indus-
 tries”,  is  really  a_  reactionary,  a
 medieval,  antiquated.  superstitious and  revivalist  approach  to  the  econo-
 mic  problem  of  the  country.  I  find
 that  the  real  problem  of  the  hand-
 loom  industry  was  a  problem  for  a
 transitional  period.  We  know.  and  we
 know  it  definitely  in  spite  of  the
 lectures  of  the  learned  Professors  and
 Members  from  the  opposite  side,  that
 Khadi  is  not  economic  and  san  never
 be  economic.  The  handloom  indus-
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 try  had  its  place,  Khadi  had  its  place
 in  the  economy  of  the  country  because
 it  was  a  supplementary  industry  to
 the  mill  industry.  It  was  never  in
 conflict  with  the  textile  industry.  We
 know  that  in  the  past  the  tex-
 tile  industry.  the  machaniseg  _  in-
 dustry,  could  not  sufficiently  cater
 to  the  needs  of  the  country  and  there-
 fore  we  wanted  these  handloom  in-
 dustries  and  Khadi  to  prosper,  and
 ‘we  were  prepared  to  have  swadeshi
 even  at  a_  sacrifice  and  with  in-
 convenience  to  us.

 The  next  problem  is  this:  ‘What  is
 the  economic  order  that  we  visualise
 before  our  eyes?  Do  we  want  that
 the  country  should  have  spinning
 wheels  and  charkhas  or  do  we  want
 an  up-to-date  mechanised  industry?
 My  feeling  is  that  this  country,  if  it
 is  to  make  any  prvgress,  should  have
 an  up-to-date  textile  industry.  But,
 at  the  same  time.  I  am  conscious  of
 the  difficulties  of  the  weavers  in  the
 handloom  industry.  J  know  that  we
 could#  not  develop  the  textile  industry
 to  its  fullest.  Now,  here  the  Bill
 which  is  being  placed  before  the  House
 wants  the  textile  industry  to  be  taxed.
 wants  the  common  man,  the  consumer.
 to  be  taxed  so  that  Khadi  may  prosper I  do  understand  that  there  are  mil-
 lions  of  men  who  are  engaged  in  this
 industry.  and  help  has  to  be  given to  them.  If  not  from  the  textile  in-
 dustry.  from  some  other  sources
 help  has  to  go  to  them.  But  we  must realise  that  this  handloom  industry  and Khadi  will  be  only  in  a  transitional
 period.  Once  those  who  are  now
 engaged  in  these  industries  are  ab- sorbed  in  the  textile  industry.  this handloom  industry  ought  to  go  with the  exception  of  a  small  sector  which
 caters  to  specialised  needs.  I  do realise  that  this  handloom  industry has  an  aesthetic  aspect.  IT  know  that
 the  gold  brocades  of  Banaras  or  Madura
 and  Bangalore  textiles  have  got  re-
 nown  all  over  the  world,  and  for  such
 specialised  purposes,  this  handloom  in-
 dustry  will  have  a  place  in  the  econo-
 my  of  the  country,  and  it  will  be  the
 duty  of  the  Government  to  find  markets
 all  over  the  world  for  them.  After
 the  princely  order  has  gone,  we  may
 find  merchant  princes  and  industria-
 list  princes  in  America  and  other  coun-
 tries  as  buyers  and  purchasers  of  these
 goods.  But.  bevond  this.  if  we  want
 that  this  handloom  industry  should
 continue  for  ever  and  if  we  begin  to
 oragnize  our  industry  on  that  line.  I
 feel  that  we  are  doing  a_  great  dis-
 service  to  the  country.  And  with  this
 sbject  in  view,  if  you  really  want  to
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 give  help  to  this  industry,  I  really
 want  that  there  should  not  be  acon-
 flict  between  the  textile  industry  and
 this  industry.

 Then,  my  next  complaint  is  that  you
 are  taxing  the  consumers  for  no  fault
 of  theirs,  and  particularly,  my  objec-
 tion  is  against  Khadi.  I  do  respect
 Khadi.  I  know  that  those  who  start-
 ed  this  Khadi  movement  were  actuat-
 ed  by  the  noblest  and  most  patriotic
 motives.  But  today  I  find  that  the
 motive  is  having  very  disastrous  re-
 sults.  An  hon.  friend  of  mine  yester-
 day  said  that  for  the  last  30  years  we
 are  observing  Khadi_  as  a  religious
 principle.  I  do  realize  that  there  can
 be  some  people  who  can  look  to  Khadf
 as  a  religious  principle,  but  I  do  not
 want  that  these  bigots  of  Khadi  re-
 ligion  should  levy  a  tax  on  those  who
 do  not  believe  in  this  religion  of  Khadi.
 I  believe  this  cess  to  be  a  sort  of
 jazia  on  those  who  do  not  believe  in
 Khadi.

 Then,  I  must  say  that  I  oppose  what
 my  hon.  friend  Prof.  S.  N.  Agarwal said.  I  really  feel  that  the  economic
 problem  of  unemployment  cannot  be
 solved  by  this  Khadi.  He  quoted  cer-
 tain  figures  where  a  few  lakhs  were
 employed,  and  he  thinks  that  on  Rs.
 5  a  month  we  want  all  the  country
 to  be  employed.  My  feeling  is  that
 this  problem  of  unemployment  can  be
 better  solved  by  completely  industrial-
 ising  the  country  and  lessening  the

 hours  of  work,  and  by  that  way  giv-
 ing  employment  to  a  larger  number  of
 people.  And  I  appeal  to  the  hon.
 Minister,  that  he  has  to  develop  a  real
 scheme  for  giving  help  to  the  hand-
 loom  industry.  As  has  been  made  very clear  by  many  able  speakers  on  this
 Bill.  this  Rs.  five  or  Rs.  six  crores  is
 not  going  to  give  any  real  substantial
 help  to  the  handloom  industry.  As
 against  this  doubtful  advantage,  I  find
 that  every  consumer,  everybody  who
 purchases  a  yard  ot  cloth,  wil!  have
 to  pay  three  pies  as  a  homage  to  the
 political  fads  of  the  party  in  nower. I  feel  that  in  this  way  you  are  not  go-
 ing  to  give  any  real  help  to  this  in-
 dustry.  You  should  take  a  review  of
 the  wkole  industry  and  you  will  have
 to  decide.  It  is  no  use  _  reserving
 dhoties  and  saries  for  this  industry.
 I  know  that  dhoties  manufactured  by
 handloom  industry  cannot  compete with  the  dhotis  manufactured  by  the
 textile  industry.  I  feel  that  instead
 of  doing  this.  they  should  see  what
 part  of  the  handloom  industry  can  be
 retained  and  what.  should  be  ultimate-
 ly  discarded.  Then  they  have  to  make
 a  plan  as  to  the  number  of  years  in
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 ~which  this  industry  can  be  liquidated,
 reserving  only  that  portion  which
 deserves  to  be  retained  in  this  country. And  I  feel  that  only  for  one  genera- tion  or  two  we  can  have  this  hand-
 loom  industry.  Beyond  that  you  can-
 not  have  this  handloom  industry  in
 this  country,  and  you  have  to  reorien-
 tate  and  give  different  channels  of
 employment  to  the  people.

 Then,  a  point  has  been  made  out
 that  this  spinning  gives  employment  in
 the  spare  hours  to  the  agriculturist
 and  women.  I  understand  that  it  real-
 ly  can  give  employment,  but  there  are

 -alternative  methods  of  giving  employ-
 ment  and,  our  Government  has  not
 given  any  serious  thought  to  this  ques-
 tion.  I  was  much  amused  at  a  funny
 suggestion  that  prizes  were  declared

 for  improved  forms  of  charkha.  I  can-
 not  find  anything  more  funny  than

 this.  This  charkha  was_  in  existence
 200  years  ago.  This  has  been  improv-
 ed  and  our  present  textile  industry  is
 the  improved  form  of  the  charkha  of
 the  old  handloom  industry.  Now,  you
 have  taken  the  hands  of  the  clock
 back.  Here  after  200  years.  we  are
 advertising  in  the  papers  that  we
 want  a  charkha  which  will  spin
 more,  and  a  handloom  which  will  weave
 more.  Go  to  any  mill,  and  you
 will  find  charkhas  and  handlooms
 which  will  spin  more  and  weave  more.
 Therefore,  in  spite  of  my  sympathy
 for  the  handloom  industry  and  my  pro-
 test  against  the  aid  being  insufficient
 for  the  poor  weavers  in  the  country,  I
 oppose  thig  revivalistic  Bill.

 5  P.M.
 Shri  Sarmah

 Tose—
 Mr.  Chairman:  I  shal)  just  explain

 the  position.  There  are  quite  a  num-
 ber  of  hon.  Members  who  have  been
 sending  slips  to  me.  Since  we  have  to
 finish  this  Bill  by  this  evening,  I  sug-
 gest  that  those  hon.  Members  who
 are  anxious  to  speak  should  reserve
 their  remarks  for  the  serond  and  third
 reading  stage.  So  I  will  now  call  upon
 the  hon.  Minister.  Afterwards.  dur-
 ing  the  second  and  third  reading.
 others  may  take  their  chance.  Other-
 wise.  it  is  not  posssible  to  finish  this
 Bill  by  this  evening.

 (Goalghat—Jorhat)

 Dr.  M.  M.  Das  (Burdwan—Reserved
 —Sch.  Castes):  On  a  point  of  order.
 madam.  I  want  to  know  whether  the
 closure  will  be  proper  and  in  order,
 without  a  chance  having  been  given
 to  an  hon.  Member  who  has  moved
 an  amendment  for  referring  this  Bill
 to  2  Select  Committee.  to  put  forward

 ‘his  arguments  before  the  House.
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 Mr.  Cuairman:  This  has  already been  decided  upon  earlier.  I  think  the
 hon.  Member  should  have  raised  the
 objection  at.  that  time.  At  the  moment,
 therefore,  that  is  no  point  of  order.
 So,  I  shall  now  call  upon  the  hon.
 Minister  to  start  his  reply.

 Shri  Sarmah:  Madam,  may  I  make
 a  submission,  before  you  call  upon  the
 hon.  Minister,  with  your  leave?  I
 really  do  not  want  to  make  a  long
 speech  on  this  subject.  The  Deputy-
 Speaker  was  pleased  to  say  that  every
 State  will  take  part  in  the  debate.
 Therefore.  if  you  can  spare  only  five.
 minutes.  I  shali  speak  for  four  or  five
 minutes.

 Mr.  Chairman:  I  had  called  upon
 the  hon.  Member  a  few  minutes  ago,
 but  he  was  not  in  the  House.  So,
 am  afraid.  it  is  not  possible  now......

 Shri  Sarmah:  I  had  to  walk  round
 after  giving  the  slip.

 Mr.  Chairman:  Obviously  then  it
 was  a  case  of  delayed  action.  and  I
 am  afraid  I  cannot  call  the  hon.  Mem-
 ber  just  now.  I  shall  call  him  at  the
 next  stage.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):  I
 am  afraid  it  will  be  impossible  for

 me  to  do  justice  to  a  debate  which  has
 been  carried  on  for  more  than  six
 thours  and  a  quarter,  in  the  course  of
 which,  the  speakers  have  dealt  with  the
 subject  from  different  points  of  view.
 In  fact.  one  redeeming  feature  about  it
 is  that  the  different  points  of  view

 expressed  by  hon.  Members  in  this
 House  more  or  less  cancelled  the  criti-
 cism  of  other  hon.  Members.  The  net
 result—I  think  the  House’  should
 evaluate  the  nature  of  the  debate—is
 that  there  is  hardly  anything  left  for
 me  to  say.

 But  there  is  one  point  on  which  I
 should  like  to  lay  stress  once  again. This  is  purely  a  taxation  measure.  The
 overative  clause  is  only  clause  3.  On
 the  quantum  of  the  tax  and  the  nature
 of  the  tax.  the  remarks  made  were
 really  very  few.  The  other  clauses  are

 In  fact,  the
 made

 out  of  this  cess  collection  is  a  matter
 which  will  come  within  the  scope  of
 parliamentary  control.  Hon.  Members
 will  realise  that  they  have  passed  the
 Demand  for  Rs.  two  crores,  as  a  token
 for  expenditure  on  khadi  and  hand-
 looms,  when  they  accepted  the  Ne
 mand  for  Grants  in  respect  of  the  Com-
 merce  and  Industry  Ministry.  No  por-
 tion  of  the  money  can  be  spent  with-
 out  parliamentary  sanction,  and  the
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 money  that  is  spent  will  be  under  the
 control  of  the  Auditor-General.  Na-
 turally  when  we  want  to  spend  mure
 mouey,  we  shail  come  forward  to
 Parliament  with  a  Supplementary  De-
 mand  for  Grant.

 if  that  is  recognised,  to  a  very  large
 extent,  the  remarks  made  by  hon.  Mem-
 bers  in  this  House  are  in  the  nature
 of  advice  to  Government  in  the  matter
 of  spending  the  money.  I  can’  give this  assurance  to  hon.  Members—i
 have  got  copies  of  the  debate  for  two
 days,  and  I  hope  I  shall  be  able  to  get another  volume  for  today’s  debates—
 thai  I  shall  have  the  detailed  remarks
 made  categorised,  and  shall  certainly
 try.  as  far  as  possible,  to  accommodate
 the  views  expressed  on  the  floor  of
 the  House  by  hon.  Members.  After
 tnat  assurance,  I  think,  hon.  Members
 will  forgive  me  if  I  do  not  deal  in
 detail  with  the  remarks  made  by  them.

 Nevertheless  there  are  one  or  two
 matters’  to  which  I  could  refer,  because
 of  the  interest  that  the  speeches  arous-
 ed  in  the  House.

 Mr.  Ramaswamy  from  Salem—I  am
 glad  to  see  he  is  here—comes  from
 a  constituency  which  is  predominantly dominated  by  handloom  weavers.
 Salem  weavers  in  the  Madras  State

 are  well-known,  and  he  would  be
 barely  doing  justice  to  his  conscience
 and  his  constituency,  if  he  had  not
 intervened  in  this  debate.  But  a  good
 point  does  not  get  emphasised  all  the
 more  by  adding  figures  in  support  of
 it,  which  are  not  strictly  accurate.
 Mr.  Ramaswamy  referred  to  the  policy
 of  Government  that  they  have  given
 permission  for  the  expansion  of  |ooms.
 In  fact,  that  is  my  preliminary  head-
 acke.  The  textile  industry  every-
 where  wants  an  expansion  of  looms.
 Otherwise  they  consider  that  the  mill
 is  uneconomic.  Oftentimes,  even  a
 Government  like  the  Madras  Govern-
 ment  which  look  after  the  interests  of
 the  handloom  weavers  very  zealously,
 have  had  to  recommend  an  _  addition
 of  a  few  looms  here  and  98  few
 looms  there.  Very  often  they  have
 refused  premission  for  the  instal-
 lation  of  looms  which  have  been
 bought  by  mills.  because  of  permission
 given  to  them  formerly.  Tt  is  a  fact
 that  the  Government  have  been  refus-
 ing  permission  for  installation  of  looms
 for  some  time  past,  the  idea  being
 that  we  should  have  before  us  the  full.
 picture  which  will  emerge  when  the
 Textile  Inquiry  Committee  reports.
 Then  we  can  definitely  make  up  our
 minds  whether  we  want  an  expansion
 of  the  weaving  capacity  of  the  mills.
 and  if  so  for  what  purpose.  That  be-

 ing  the  policy,  I  think  over  a  period ot  time  oniy  about  300  loomg  nave
 veen  allowed  in  tne  aggregate,  a  rew
 here  and  a  few  there.  because  of  cer-
 tain  promises  given  in  the  past,  or
 certain  commitments  made  in  the  past. So.  the  policy  of  Government  is  still
 more  or  less  the  same,  as  Mr.  Rama-
 swamy  would  have  it  to  be.

 The  next  speech  of  importance  was. that  of  my  hon.  friend  Pandit  Tnakur
 Das  Bhargava,  My  hon.  friend  has  been
 extremely  considerate  to  me,  and  there- fore  hali-humourously  and  half-serious
 ly  he  posed  a  problem  which  Jooks
 on  the  face  of  it  not  mereiy  un-
 exceptionable,  but  also  something which  cannot  be  unanswerable,  viz.  he
 quoted  scripture,  scripture  in  the
 building  up  of  which,  at  any  rate,  from
 the  verbal  point  of  view,  he  and  I  have
 been  joint  participants  in  the  sense
 that  we  were  joint  participants  in  the
 framing  of  the  Constitution.  He  re- ferred  to  certain  articles  of  the  Consti-
 tution,  falling  within  what  is  called

 the  ‘Directive  Principles’.  My  hon.
 friend  knows  fully  well  that  the  Direc-
 tive  Principles  have  been  separated from  the  Fundamental  Rights  for  the
 reason  ihat  we  felt  that  while  policitak
 rights  could  be  made  justiciable.  the
 economic  rights  could  not  be  made
 justiciable.  and  should  be  more  or  less

 a  beaconlight  for  Governments  that
 come  into  being  in  the  future  and
 work  the  Constitution,  and  try  to  set
 goals  before  themselves  which  they
 ought  to  achieve.  Well,  I  have  not
 changed  my  mind  in  regard  to  the
 attitude  that  I  had  towards  these  pro- visions  of  the  Constitution,  at  the  time
 the  Constitution  was  framed  or  when
 we  drafted  those  provisions  In  fact.
 the  only  justification  for  my  being here  either  as  a  Member  of  the  House
 or  as  a  member  of  this  Government  is:
 that  I  should  help  in  my  own  little
 way.  however  ineffective  it  might  be,
 towards  the  culmination  of  those  ideals
 which  we  cherished  when  we  framed
 the  Constitution.  That  is  the  whole
 purpose  of  my  being  here.

 An  Hon.  Member:  A  good  beginning...
 Shri  T.  T.  Krishnamachari:  But  at  the

 same  time  I  am  hardened.  My  up-
 bringing  has  been  Philistinish—has
 not  been  philosophical.  Metaphysics has  no  play  in  my  scheme  of  things.  I
 am  a  hardened.  practical  man.  as  I
 have  been  in  the  past,  though  my
 practical  wisdom  might  be  deserting me  when  I  am  occupying  this  office
 to  some  exte.t

 Shri  8.  Ss  Murthy  (Eluru):  Doubt-
 ful?
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 Shri  T.  T.  Krishnamachari:  What  is
 doubtful?  The  hon.  Member  is  him-
 self  doubtful  about  it.

 Shri  B.  S.  Murthy:  You  are  more
 philosophical.

 Shri  T.  T.  Krishnamachari:  The  point
 really  is—digressiong  apart—tkat  is
 the  goal  that  we  have  set  ourselves.
 the  achievement  of  which,  as  my  hon.
 fyicnd,  the  Finance  Minister  mention-
 ed  the  other  day,  will  undoubtedly
 take  a  period  of  time.  The  time  fac-
 tor  will  be  determined  by  the  amount
 of  ruthlessness  which  the  Government
 couid  use  in  that  process.  Unfortu-
 nately,  having  a  democratic  set-up,  we
 have  to.  at  any  rate,  pay  heed  to  the
 loud  outpourings  from  vested  interests.
 Atter  all.  a  debate  like  this  would
 have  revealed  that  there  is  no  com-
 munity  of  outlook  in  regard  to  what
 we  nave  to  do  in  economic  matters.
 in  fact,  there  are  certain  matters  in
 which  objectives  might  be  common.
 For  instance,  take  my  hon.  friends
 opposite.  It  may  be  that  I  would  like
 to  score  a  point  over  them  by  flinging
 some  word  at  them  and  they  might  do
 the  same  thing.  Essentially—leave
 alone  their  ideology—our  *  objectives
 are  the  same.  What  is  different  hap-
 pens  to  be  the  method;  the  method 2

 or
 technique,  the  amount  of  force  which
 we  could  use  to  gain  that  objective  are
 euntirely  different.  And,  therefcre,  the
 the  emphasis  is  different.  We  approach
 the  same  thing  from  different  points
 of  view—though  the  goal  is  the  same.
 Well,  if  at  least  that  amount  of  com
 mon  factor  is  there  between  us  and
 hon.  Members  on  that  side  of  the
 House—some  of  them  who  represent
 certain  interests—probably  there
 might  be  a  little  more  understanding.
 But  that  is  not  so  in  the  work.  So
 we,  the  Members  of  the  Congress
 Party,  responsible  for  the  adminis-
 tration.  do  firmly  adhere  to  the  view
 that  every  one  of  those  provisions—the
 articles  under  the  Directive  Principles
 —must  be  furthered  to  some  extent  at
 least  Auring  the  five  years  that  we  are
 in  office.  and  if  we,  luckily,  have  an-
 other  spell  of  office.  we  must  take  it
 uv  a  little  further.  After  ell.  that  is
 *he  maia  basis  for  this  vlan.

 My  hon.  friend.  Pandit  Thakur  Das
 Bhargava,  will  realise  that  the  fact  that
 these  provisions  are  in  the  Directive
 Principles  indicates  very  clearly  that  a
 period  of  time  is  necessary  for  us  even  to
 reach  optimum  limits  towards  achiev-
 ing  that  goal.  Let  me  take.  for  in-
 stance,  a  country  like  the  UK.,
 about  which  we  have  statistics.  Full
 employment  is  a  religion  which  has
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 a  higher  place  than  Christianity  in
 the  OU.K.,  and  we  get  the  ngure  of
 three  per  cent.  unemployment,  or
 four  per  cent.  unemployment;  where-
 as  in  a  country  like  the  United  States.
 which  is  far  richer,  the  percentage  of
 unemployment  is  higher.  Of  course,
 we  do  not  have  figures  of  employ-
 ment  in  regard  to  other  countries
 where  Governments  do  take  a  very
 keen  interest  in  :egard  to  providing.
 work  for  everybody  and  where  these
 are  parts  of  the  provisions  of  the  Con-
 stitution,  but  nevertheless  not  justici-
 able,  no  more  justiciable  than  the
 political  rights  included  in  the  Con-
 stitution.  I  am  merely  mentioning.
 it.  not  for  the  purpose  of  either  be-
 littling  the  ideas  of  certain  couniries
 or  praising  the  ideas  of  other  coun-
 tries,  but  merely  to  point  out  that
 even  in  the  countries  whose  resources-
 are  adequate  for  the  purpose,  the
 human  factor  involved,  the  amount  of
 control  that  they  have  to  exercise—
 all  make  the  goal  one  that  cannot  be
 reached  to  the  extent  that  we  people
 want  it  to  be.  There  is  always  &
 little  lag.  Unfortunately  in  our
 country  to  talk  of  full  employment
 itself  is  a  travesty  against  the  truth.
 In  a  country  where  there  is  a  lot  of
 under-employment  and  there  is  a  lot
 of  disguised  unemploymen:,  for  us  to-
 teach  the  level  of  full  employment  is
 going  to  take  a  long  long  time.  Even
 supposing  by  a  miracle,  we  become  a
 totalitarian  country,  until  we  could
 by  a  mere  edict  change  the  phase  of
 the  economic  life,  even  then  the  time
 factor  cannot  be  austogether  done:
 away  with.  It  might  take  25  or  30
 years  before  we  reach  anything  like
 nearness  to  full  employment.

 I  would  ask  my  hon.  friend.  Pandit
 Thakur  Das  Bhargava.  to  whom  any
 compulsion  even  in  the  matter  of  con-
 trol  of  prices  is  something  which  is
 abhorrent,  if  he  really  considers  the
 transformation  of  this  economy  into-
 an  economy  where  totalitarian  pres-
 sures  can  be  exercised?  Very  possi-
 bly  many  hon.  Members  on  my  side
 who  are  associated  with  vested  in-
 terests  would  like  to  categorise  me  as
 a  ‘pocket  Hitler’  because  of  the
 amount  of  pressure  that  sometimes  I
 try  to  put  on  certain  types  of  vested
 interests  so  that  they  might  fall  in
 line  with  certain  limited  objectives  of
 Government  in  the  matter  of  prices.
 If  my  hon.  friend.  Pandit  Thakur  Das
 Bhargava  will  envisage  the  conse-
 quences  of  our  taking  that  step  so
 that  we  can  reach  the  goal  in  a  rela-
 tively  short  time.  well.  I  am  perfectly
 prepared  to  fall  in  line.  Tf  the  em-
 phasis  would  be  made  by  democratic
 discipline,  there  would  be  nothing
 mvre  welcome  so  far  as  I  ain  con-
 cerned,  personally.  T  am  not  speak-
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 ing  as  a  member  of  the  Government.
 Speaking  personally.  I  would  like
 wnat  goai  to  be  reached  very  soon,  and
 if  you  have  that  amount  of  democra-
 tic  discipline.  so  that  we  can  alter  our
 economic  structure  to  some  extent  as
 time  gO0es  on,  well  nothing  wouid
 please  me  more.  Therefore,  my  hon.
 iriend  must  reaiise  that  this  is  a  first
 step  towards  that  end.  It  may  be
 that  we  would  provide  employment
 only  for  three  lakhs  of  weavers-—per-
 haps  four  perhaps  five.  Even  then
 it  is  better  than  not  providing  any  or-
 Zanised  employment  for  anybody
 at  all.  The  mere  fact  that  the  results
 achieved  would  only  be  _  fractional
 compared  to  the  size  of  the  nroblem
 is  not  a  thing  against  taking  this  step
 towards  the  results  which  we  want  to
 achieve.  I  do  hope  that  my  _  hon.
 friend.  Pandit  Thakur  Das  Bhargava,
 will  bear  with  me  and  allow  us_  to
 proceed  so  that  as  we  go  on  and  find

 aur  feet.  we  might  enlarge  the  scope
 of  the  good  work  that  we  want  to
 do.  Of  course.  he  has.  proposed
 manv  -amendments--zsome  of  them
 mav  be  in  order.  some  of  them  may
 te  out  of  order.  Rut  ali  the  powers
 that  he  envisages  here  are  in  the
 Dossession  of  Government.  We  have
 got  the  Industries  (Regulation  and
 Development)  Act  under  which  we
 ean  control  all  the  scheduied  indus-
 tries.  We  have  the  kssential  Sup-
 plies  (Temporary  Powers)  Act  under
 which  we  are  now  controlling  the  tex-

 tile  industry.  All  this  limitation  of
 iooms  to  be  employed  for  purposcs  of
 production  of  dhoties—to  60  per  cent
 of  what  they  obtained  in  95l-52—-is
 done  under  the  powers  that  Govern- ment  possesses.  There  is  no  point  in
 ‘asking  for  more  »owers.  82  I  would
 urge  upon  him  to  bear  with  me.  He
 exercises  usual  tolerance  towards  my
 shortcomings.  Allow  me  to  proceed
 with  his  blessings  and  co-oneration
 in  the  direction  which  we  intend  to
 “proceed.

 Well.  hon.  Members  undoubtedly
 would  expect  that  the  next  place  of
 -importance  in  the  speecnes  would  un-
 doubtely  go  to  the  speech  made  by
 mv  illustrious  oredecessor  in  this
 office,  Dr.  Syama  Prasad  Mookerjee
 Well  hon.  Members  would  please  note
 that  I  was  at  a  disadvantage  so  far  as
 my  ability  to  reply  to  the  hon.  Mem-
 ber  is  concerned.  considering  that  |
 have  been  in  this  office  only  for  l
 months  and  he  has  occupied  thié
 office  for  very  neariy—from  August

 947  to  April  1950:  arithmetic  shows
 that  it  is  very  nearly  three  t:mes  the
 time  that  I  have  been  here.  Yet  not-

 ‘withstanding  the  fact  of  the  present
 wposition  in  which  he  is  placed,  thatis  in
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 opposition  to  us.  I  must  admit  that
 he  has  been  helpful  and  iias  been  very
 constructive  in  his  criticism.  I  would
 not  like  to  take  exception  Ww  anything that  he  said.  Uf  course.  naturally, the  temptation  to  twit  che  Govern-
 ment  cannot  be  resisted—not  certain-
 ly  to  a  person  of  the  oratorical  abili-
 ties  of  my  hon.  friend—aid  he  did
 indulge  in  a  little  effort—very  gentle,
 certainly  considerate—when  he  auot-
 ed  scripture  and  said:  ‘Look  here,
 you  fellows  do  not  want  to  fcllow
 that  scripture.  What  nave  you  dene?
 You  have  forgotten  the  author  of  the
 scripture.  You  really  do  not  believe
 in  khadi  but,  nevertheless,  for  reasons
 of  your  own  you  would  put  khadi
 into  this  Bill  so  that  you  can  use  the
 money  for  the  purpose  of  furthering
 khadi.”  Tha  dicerence  should  be
 observed  between  the  speech  made  by
 my  hon.  friend  Dr.  S.  P.  Mookerjee
 and  that  of  my  friend  and  old  col-
 league  Dr.  Khare  and  my  (friend  from
 Madhya  Bharat  in  the  saffron  cap,  the
 difference  between  a  person  who  {is
 kind,  notwithstanding  our  present
 difference,  and  sumebody  whc  would
 have  no  consideration  for  the  other
 side.  I  am  very  grateful  io  the  learn-
 ed  Doctor  for  the  gentleness  with
 which  he  dealt  with  us......

 An  Hon.  Member:  Both  are  Doc-
 tors.

 Shri  T.  T.  Krishnamachari:  I  mean
 doctor  in  the  sense  that  he  is  not  an
 M.B.  but  a  doctor  nevertheless.  His
 suggestions  were  born  out  of  experi-
 ence.  May  I  assure  him  that  the
 pitfalls  that  he  envisages,  I  am  partly
 aware  of.  I  have  been  very  gretely
 enlightened—I  shall  certainly  use  the
 words  of  caution  that  he  has  uttered
 to  avoid  these  pitfalls  which  would
 occur  in  the  administration  of  the
 very  limited  measure  that  we  have
 before  us.

 In  regard  to  this  question  of  khadi.
 I  think  the  hon.  Speaker,  when  he
 was  here  for  the  very  short  time,  did
 make  the  point  very  clear.  Of  course
 politically  khadi  is  something  of
 value;  it  is  a  political  uniform  for
 the  Congress  Party.  It  is  a  matter
 that  cannot  be  denied.  But  so  far
 as  this  measure  of  help  that  y  iu  want
 to  render  is  concerned,  it  is  not  from
 a  political  point  of  view,  nor  is  it  from
 the  purely  transcendental  point  of
 view.  that  my  hon.  friend  Dr.  S.  P.
 Mookerjee  said—it  is  one  on  which  I
 probably  do  not  have  any  faith  or
 certainly  which  I  would  not  be  able  to
 achieve.  We  are  not  |  speaking  in
 terms  of  absolute  values  today.  No
 Government  can  afford  to  talk  in
 terms  of  absolute  value.  This  is
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 not  the  proper  forum  for  that.  In
 this  grim  atmosphere  of  practical
 politics.  absolute  values  must  neces-

 ‘sarily  be  tempered.  To  ime  it  is  a
 purely  practical  problem.  as  I  said,
 there  is  this  problem  of  uinemploy-
 ment,  and  under-employment  disguis-
 ed  as  unemployment.  And,  0  the
 extent  that  we  could  provide  some
 employment  to  peuple  by  way  of  hand-
 spinning.  I  think.  it  is  a  thing  that  we
 could  do.  {  would  relate  my  “wn
 experience.  During  the  time  when
 in  an  urban  constituency  I  hed  to  go

 from  house  to  house.  I  found  that
 there  was  a  lot  of  misery  among  the
 Jower  middle  classes  and  a  consider-
 able  amount  of  what  you  would  call
 disguised  unemployment.  It  may  he

 ‘that  the  charkha,  whether  it  is  one
 in  which  you  squat  and  spin  or  is  one
 in  which  you  have  a  pedal  and  spin.
 is  a  thing  which  would  not  altogether
 relieve  their  distress,  but  give  them
 ‘something  to  do,  some  hope  ard  some
 cheer.  From  that  point  of  view.
 even  if  it  is  a  matter  of  a  charkha
 worker  going  to  a  house  and  telling
 the  people,  ‘please  do  this,  we  will
 try  to  help,  we  will.  pay  you.  some
 ‘money  and  take  the  fruits  of  your
 lobour’.  the  very  sympathy  that  is  ex-
 ‘tended  to  them  by  a  person  who  is  a
 ‘worker  is  enough  to  put  some  cheer
 into  their  lives.  So,  if  {is
 a  matter  of  social  work  toa  very
 large  extent.  But,  I  think,  in  spite
 of  the  harshness  of  the  criticisms  level-
 led  against  this  Bill  by  my  friend  Mr.
 Deshpande.  he  did  recognise  this  fact
 that  there  is  some  element  even  in  this

 charkha,  if  it  is  not  political,  that  can
 be  made  use  of.  That  is  what  we
 ‘propose  to  do.  TI  would  not  under-
 rate  the  value  of  hand-spinning  in  the
 absence  of  anything  else.  Supposing
 4t  is  possible  for  me  to  provide  a  kind
 of  employment  for  a  person  in  the
 village,
 other  thing  in  which  the  return  would
 be  greater,  I  would  not  for  ideologi-
 cal  reasons  prevent  him  from  earning
 a  little  more  mgyney  by  some  other
 work.  So  far  as  the  pure  ideologi-
 cal  aspect  of  hand-spinning  is  con-
 cerned,  it  does  not  deter  me  from  pro-
 viding  some  money.  Our  approach
 is  to  put  a  little  more  money  into  his
 pocket.  This  is  a  practical  approach,
 rather  than  an  ideological  approach.

 (Mr.  Deputy-SPEAKER  in  the  Chair]
 That  is  why  the  hon.  Speaker  was
 quite  right  in  indicating  to  the  House
 that  the  aspect  is  purely  an  economic
 aspect  and  not  a  political  aspect.  Po-
 litically,  it  is  still  our  garb  and  we
 are  not  prepared  to  give  it  up  in  spite
 of  the  fact  that  it  might.  attract,
 amongst  other  _  things,  abuses  and
 whatever  else  that  follow,  brickbats
 and  other  thirgs.  But  it  is  not  that
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 we  want  to  serve.  The  cause  we
 want  to  serve  is  the  cause  of  the  rer-
 son  who  is  under-emp!oyed  or  tnem-
 ployed,  in  whom  we  can  put  some

 ‘hope,  some  cheer.  One  hon.  friend
 mentiioned  to  me.  “what  is  this  one
 crore  of  rupees?”  I  quite  agree.  In
 the  face  of  the  unemployment  in  this
 country,  this  une  crore  is  nothing.  But,
 we  have  to  keep  in  mind  that  the  money
 must  be  usefully  spent  and  we  must
 devise  ways  and  means  in  which  it
 can  be  usefully.  spent.  It  does  not
 matter  ultimately  if  it  reaches  a  poor
 man  who  is  needy.  The  economic
 out-turn  from  him  is  not  the  vital
 factor.  though  it  will  be  wrong  for  us
 to  give  doles  without  some  work.  But,
 as  we  go  on  finding  our  feet.  and  if
 it  really  solves  the  problem  to  scme
 extent,  then,  I  think  Government  will
 be  prepared  to’  spend  some  .noney,
 two,  three.  four  or  five  crores.  I
 would  venture  to  say  that  it  is  not
 contradictory.  There  is  no  ele-
 ment  of  contrariety,  in  the  principles in  regard  to  the  charkha.  But  the  only
 thing  is  we  feel  that  we  cannot  go  the
 whole  way;  we  cannot.  as  a  (ievern-
 ment,  talk  in  terms  of  absoluteness.
 We  feel  that  we  can  go  half  the  wav
 with  you  and  if  this  will  help  relieve
 unemployment  to  some  extent  we  are
 very  grateful.  That  is  how  we  ‘pro-
 Pose  to  go.

 In  regard  to  the  handloom,  the
 thing  has  been  thrashed  out:  we  had
 various  opinions.  In  fact,  I  think,  I
 should  extend  my  gratitude  to  Dr.
 Krishnaswami.  the  economist  in  him.
 for  sky-lighting  a  point  in  regard  to
 this  handloom  industry,  which  I  think
 is  very  necessary  as  a  corrective  to  the
 miasma  of  views  which  enshrouded
 the  entire  discussion.  He  said  two
 things,  which  I  think  are  quotable.  He
 pointed  to  the  fact  that  unregulated
 entry  into  the  handloom  industry  was
 to  be  a  pressure  on  the  bona  fide  hand-
 loom  population,  and  that  is  a  fact.
 Whatever  the  hon,  Members  who  are
 interested  in  the  handloom  weaver
 may  say,  it  is  unduubtedly  a  fact  that
 out  of  these  28  and  odd  lakhs  of  looms
 which  exist—out  of  it  four  lakhs  might be  deducted  as  being  non-commercial
 looms  from  Assam—24  lakhs  of  luoms

 ‘a  good  lot  of  them,  have  come  into
 being  merely  because  the  possession of  a  handloom  entitled  the  person  tno
 a  quota  card  for  yarn  and  that  quota card  could  be  sold  in  the  black  mar-
 ket  It  was  mentioned  by  one  hon.
 friend  from  Mysore,  that  a  watchman
 in  one  of  the  factories  was  complain-
 ing  that  he  was  not  getting  enoush,
 because  he  came  from  Salem.  He said  that  before  he  came  as  a  watch- man  he  was  getting  about  Rs.  4)  to Rs.  50  for  his  quota  card.  Now,  the
 quota  card  was  of  no  value  to  nim.  be-
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 {Shri  T.  T.  Srishnamachari]
 cause  varn  is  freely  available  and
 what  he  was  getting  as  a  watchman
 was  notenough.  It  may  look  apucryp-
 hal.  but  nevertheless  it  is  a  fact.  It
 is  an  hon.  Member  who  told  me  that.
 I  think  it  is  a  reality.

 Shri  S.  V.  Ramaswamy:  Is  it  not  a
 small  percentage?

 Shri  T.  T.  Krishnamachari:  Percent-
 age  are  extremely  deceptive  My
 hon.  friend  would  have  it  as  a  small
 percentage.  Perhaps  an  hon.  Minis-
 ter  from  Madras  would  say  in  private
 that  it  is  a  large  percentage  but  in
 public  he  would  say  it  is  a  smaii  per-
 centage.  But,  unfortunately  the
 liberty  that  we  have  in  this  House  to
 speak  the  truth  does  not  extend  to
 the  platforms  in  which  we  aacress
 gatherings.  And,  truth  is  very  un-
 palatable  sometimes.  I  would  like  to
 tell  my  hon.  friend  that  the  percentage
 is  fairly  large.  But  nevertheless  this
 is  neither  here  nor  there.

 What  I  am  trying  to  illustrate  is  the
 point  that  was  made  by  Dr.  Krishna-
 swami  that  there  is  an  un-regulated
 entry  and  an  onrush  into  this  neld  by
 people  who  are  not  professional  art-
 sans  but  they  have  come  in  because  of
 various  attractions  it  provided.  After
 all,  a  ghost  loom  is  not  a  difficulty  as
 a  ghost  ration  card  is  not  a  difficulty.
 Any  check  of  ration  cards  always  re-
 veals  that  about  40  to  50  per  cent.  of
 ration  cards  are  ghost  cards.  So.
 ghost  looms  are  there,  and  that  is
 the  point  that  Dr.  Krishnaswami
 made.  He  said.  “If  you  are  going  to
 help  this  industry,  you  have  to  guard
 against  this  unauthorised  entry:  it  is
 going  to  create  that  problem,  aad  you
 have  to  choose  between  sheep  and
 goats.”  That  is  precisely  what  I  em-
 phasized.  I  said  that  to  begin  with
 we  propose  to  confine  our  activities  to
 those  weavers  who  are  in  a  co-opera-
 tive  society.  At  any  rate,  that  is  the
 suggestion  that  we  propose  to  make  to
 State  Governments.  If  State  Gov- ernments  feel  that  they  can  operate  in
 a  slightly  different  way,  they  are  the
 best  judges  of  the  situation.  I  can
 only  find  loopholes  in  their  practical
 working  a  little  later,  but  I  cannot
 fetter  the  discretion  of  the  State  Gov-
 ernments  altogether

 The  second  point  that  Dr.  Krishna-
 swami  made  was  that  we  did  seem  to
 consider  that  all  tastes  could  run  to  a
 pattern  and  that  we  can  dictate  the
 pattern.  I  referred  to  this  aspect  of
 the  matter  myself  and  said  that  we
 think  that  Government  is  like  Provi-
 dence  and  can  always  tell  people  what
 they  ought  to  do  or  buy  irrespective
 of  what  is  called  the  consumer  choice.
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 I  am  glad  that_I  find  an  echo  ii  the
 speech  of  Dr.  Krishnaswami  on  _  this
 point.  He  has  said  that  only  some
 tastes  are  natural;  others  are  creative;
 and  all  tastes  are  not  natural.  And
 that  is  exactly  our  idea.  Through  the
 orgi.nisation  that  we  propose  to  set
 up.  we  wish  not  merely  to  help  the
 weaver  but  also  him  to  understand  his
 market  and  if  necessary  educate  the
 market,  and  that  is  where  I  think  my hon.  friend  Shri  Deshpande.  coming.
 as  he  does  from  a  constituency  like
 Chanderi,  has  done  scant  justice  to  an
 administration  which  I  think  ought  to
 be  praised,  if  for  nothing  elze,  at  least
 for  the  good  work  that  it  has  dune  for
 handicrafts  and  handlooms—I  mean.
 the  Madhya  Bharat  Administration.  I
 have  personally  seen  the  work  done
 by  it  in  regard  to  Chanderi  and
 Maheshwari  saries.  I  have  seen  the
 difficulties  of  the  weavers.  They
 were  not  aware  of  the  fact  that
 fashions  had  changed  and  Mizherash-
 trian  women  no  imore  wore  the  nine
 yards  sari,  but  they  used  the  53  yards
 sari,  notwithstanding  the  influence  of
 my  hon.  friend  Shri  Deshpande.  It
 took  some  time  for  the  Madhya
 Bharat  Administration  through  their
 Director  of  Industries  to  go  and  tell
 these  people  to  make  a  change.  They
 have  now  made  a  change  and  the
 saries  that  are  made  are  very  good.
 The  borders  have  got  various  very
 attractive  designs,  and  when  one  sees
 the  saries,  one  almost  feels  that  one
 might  wear  a  sari  himself  and  these
 saries  are  finding  a  market  in  Delhi.
 (Shri  V.  B.  Gandhi:  Mr.  Deshpande
 wears  a  nine  yard  dhoti.)  Ido  think
 that  these  saries  are  finding  a  mar-
 ket.  The  only  trouble  is  again  that
 the  weaver  does  not  know  about  the.
 change  in  the  tastes  of  the  people.  He
 has  to  see  the  change  in  the  type  of
 demand  and  realise  that  he  must
 change  his  pattern  in  order  to  suit
 the  tastes  of  the  person  who  buys  it.
 Here,  I  am  giad  to  say  that  the  Ad-
 ministration  of  Madhya  Bharat
 through  its  Industries  Department  has
 gone  to  these  people  and  told  them  to
 make  the  change.  It  has  given  them
 designs.  It  has  bought  their  goods, exhibited  them  in  their  emporia  ana
 sold  them  in  the  market  by  bringing them  up  to  Delhi  and  other  places,  so
 that  my  fear  is  that  the  position  may
 arise  that  when  my  hon.  friend  stands
 for  election  again.  the  people  there
 will  say,.  “The  Congress  Government
 have  helped  us  to  sell  our  saries;  we
 will  not  vote  for  you.”  Thatis  a
 possibility.

 My  hon.  friend  Dr.  Krishnaswam:
 also  emphasized  .this  experience  or
 Great  Britain,  namely,  the  clothier
 element  in  the  structure  of  what  you
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 ‘might  call  a  cottage  industry,  viz.  the
 ‘middleman  who  is  really  interested  in
 bridging  the  gulf  between  the  market
 and  the  producer.  I  would  like  to
 mention  here  another  point,  which  I
 think  we  might  even  borrow  from  the
 ‘experience  of  England.  It  has  been
 mentioned  here  often.  People  ask:
 “What  is  the  value  of  Khadi?  It
 would  die.”  Let  us  see  the  experi-
 ence  in  England  ih  regard  io  what
 are  known  as  iiarris  tweeds_  home-
 spun  by  England.  which  have  a  mar-

 ‘ket  all  over  the  world.  Harris  tweeds
 are  produced  in  the  Outer  tlebrides.
 They  are  handspun  and  handwoven.
 The  processing  of  it  is  so  peculiar  that
 it  has  got  a  value  and  a  duration  far
 beyond  anything  that  is  machinemade.
 Anything  that  is  made  in  the  Outer
 Hebrides—it  may  be  Harris  Island  or
 Lewis  Island  or  one  of  the  other
 islands  belonging  to  the  Outer  Hebri-

 les—has  a  market  for  all  time.
 Notwithstanding  the  fact  thac  the
 U.K.  is  a  highly  mechanised  country,
 these  Harris  tweeds  go  to  another
 highly  mechanised  country,  namely.
 America,  where  they  have  a  valuable
 market.  I  do  maintain  that  it  may
 Not  be  anything  as  big  as  all  that,
 but  Khadi—as  some  hon.  Mernbers
 have  mentioned—can  be  maintained
 and  sustained.  provided  we  keep  alive
 the  sentiment  attached  to  it.  After
 all  what  is  the  sentiment?  It  is  that
 you  are  free  today  and  you  want  to
 be  free  for  all  time.  and  I  am  afraid
 when  we  give  up  our  adherence  to
 Khadi—however  imperfect  that  ad-

 ‘herence  may  be—we  probably  lose  the
 concept  of  freedom  altogether,  and  so
 long  as  we  are  a  freedom  loving  coun-

 try  I  think  that  that  sentiment  can
 -be  furthered  by  telling  people  that
 something  is  being  done  for  the  man
 ‘who  has  not  benefited  by  the  freedom
 that  vou  enjoy  in  this  House.  So,  in
 ‘order  to  make  that  man  feel  the  hene-
 fits  of  the  freedom  that  we  have  wen,
 Jet  us  for  God’s  sake  keep  this  senti-
 ment  alive.  and  I  do  maintain  tnat  it
 is  easily  possible  to  maintain  that  sen-
 timent  in  a  matter  like  this.  After
 all.  what  is  the.  sacrifice?  We  are
 not  envisaging  a  complete  transforma-
 tion  of  the  popular  demand  of  5000
 million  yards  of  cloth  to  Khadi.  That
 is  not  my  aim  at  all.  If  I  could
 possibly  get  within  a  measurabie  dis-
 tance  of  time  400  million  yards  of
 Khadi  absorbed  in  this  country,  I
 snould  be  gratéful  and  I  should  indeed
 tbe  happy,  and  I  think  there  is  enough
 strength  in  the  sentiment  for  us  to  be
 avle  to  build  up  a  trade  for  a  iC0  mil-
 lion  yards  of  Khadi  within  the  next
 two  or  three  years.

 I  did  not  understand  my  hon.  friend
 ‘Dr.  Khare,  who  spoke  in  a  language
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 which  I  could  not  follow.  I  tried  to  get
 a  translation,  but  without  success
 (An  Hon.  Member:  It  is  not  worth
 while.)  I  do  not  think  chat  it  is  right to  say  that.  Dr.  Khare  is  an  old
 friend  of  mine.  He  sat  here  and  we
 sat  there.  He  is  a  very  good  man
 generally,  but  then  he  is  obsessed  by
 an  idea  that  something  has  hanpened
 to  him.  It  is  something  like  a  child
 that  has  been  burnt  when  it  was
 young.  The  feeling  of  being  burnt
 is  always  there.  He  has  been  burnt.
 in  after-life—maybe  rightly  or  wrong-
 ly—but+the  feeling  that  he  has  been
 burnt  is  always  there.  But  I  do
 hope  that  this  House  will  not  take
 umbrage  in  what  he  says  and  merely
 understand  that  it  is  the  outpouring
 of  a  man  who  feels  hurt  and  attri-
 butes  all  the  evils  to  Khadi.  If  he
 has  a  mental  satisfaction  by  pouring
 ridicule  on  Khadi.  I  am  prepared  to
 let  him  have  it  and  I  will  not  say  any-
 thing  against  what  he  said.

 4024

 I  feel  that  I  have  to  some  extent
 covered  some  of  the  ground.  but  I  do
 want  to  repeat  what  I  said  in  the
 beginning,  that  in  regard  to  the  me-
 thods  to  be  utilised  for  the  further-
 ance  of  the  handloom  industry  and
 the  khadi  “industry,  the  suggestions
 made  by  hon.  Members  in  the  course
 of  their  speeches  here  would  be  care-
 fully  noted  and  followed  to  the  extent
 that  it  is  humanly  possible  for  me  to
 do.  May  I  say  finally  that  I  am
 grateful  to  the  large  measure  of  sup-
 port  that  this  House  has  given.  and
 I  do  hope  that  the  consideration  that
 it  has  shown  to  me  and  to  the  Bill  at
 this  stage  will  be  continued  during  the
 rest  of  the  year,  so  that  I  might  get over  the  initial  teething  troubles  and
 when  I  come  next  year  with  the  bud-
 get  statement  I  might  be  able  to  pre- sent  a  little  more  rosy  picture  in  re-
 gard  to  my  attempts  for  sustaining
 the  khadi  and  handloom  industries.

 Mr.  Deputy-Speaker:  There  are  two
 amendments—one  for  circulation  of
 the  Bill  and  the  other  for  reference  to
 Select  Committee.

 Shri  M.  S.  Gurupad:swamy:  I  beg leave  to  withdraw  my  2mendment
 The  amendment  was,  by  leave.  with-

 drawn.
 Dr.  M.  M.  Das:  I  thought  when  I

 spoke,  I  mentioned  that  I  would  not
 like  it  to  be  placed  before  the  House.
 I  think  there  is  no  need  at  all.  Any-
 how,  I  beg  leave  to  withdraw  it.

 The  amendment’  was,  by  _ieave,
 withdrawn.
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  provide  for
 the  levy  and  collection  of  an  ad-
 ditional  duty  of  excise  on  cloth
 for  raising  funds  for  the  purpose
 of  developing  khadi  and  other
 handloom  industries  and  for  pro-
 moting  the  sale  of  khadi  and
 other  handloom  cloth  be  taken
 into  consideration.”

 _The  motion  was  adopted.  *

 Clause  2.—(Definitions).
 Shri  N.  Sreekantan

 cum  Mavelikkara):
 Nair  (Quiion

 I  beg  to  move:

 In  page  1  line  8,  for  “15th
 day  of  February,  1953”  substitute

 “I5th  day  of  May,  1953”,
 Dr.  M.  M.  Das:  I  beg  to  move:

 In  page  l,  for  lines  ]  to  13,
 substitute:

 “(c)  ‘handloom  cloth’  means
 any  cloth  woven  from  silk,  wool
 and  cotton  yarns  manufactured  in
 the  country  on  looms  worked  by
 manual  labour;”
 Pandit  Thakur

 beg  to  move:
 In  page  l,  line  i3,  add  at  the

 end  ‘or  power”.
 Shri  R.  N.  S.  Deo  (Kaiahandi-Bolan-

 gir):  I  beg  to  move:
 (i)  In  page  ,  line

 “khadi  or  other”.

 ~»
 In  page  l,  omit  lines  6  and

 |  a  a

 Das  Bhargava:  43

 ‘15,  omit

 Mr.  Deputy-Speaker:
 moved:

 Amendments

 qa)  In  page  l,  line  8,  for  “i5th
 Gay  of  February,  1953”,  substitute
 “i5th  day  of  May,  1953”.

 (2)  In  page  1  for  lines  ll  to
 13,  substitute:

 “(c)  ‘handloom  cloth’  means  any
 cloth  woven  from  silk,  wool  and
 cctton  yarns  manufactured  in  the
 country  on  lovums  worked  by
 manual  labour.”

 (3)  In  page  1  line  13,  add  at
 the  end  “or  puwer”.

 (4)  In  page  l,  line  ‘15,  omit
 “khadi  or  other”.

 (5)  In  page  l,  omit  sines  6
 and  1.
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 Does  the  hon.  Minister  accept  any
 of  the  amendments?

 Shri  T.  T.  Krishnamachari:  |?  am.
 afraid  I  will  not  be  able  to  accent  any
 of  them.

 Pandit  Thakur  Das  Bhargava:  Now,
 it  so  happens  that  the  Bhakra-Nangal
 scheme  is  materialising  and  we  will
 have  plenty  of  power  in  ine  Punjab
 and  other  parts  of  the  country  as
 well.  It  is  possible  that  several  hand-
 looms  in  these  parts  of  the  country
 may  be  driven  by  power.

 Sari  T.  T.  Krishnamachari:  Then  it
 becomes  a  power-loom,  not  a_hand-
 loom.

 Pandit  Thakur  Das  Bhargava:  What
 I  am  anxious  to  guard  against  is  that
 these  people  should  not  be  charged
 the  céss  of  three  pies.  If  a  person
 has  not  got  a  factory,  or  is  not  em-
 ploying  a  Jarge  number  of  people,  but
 is  using  power  to  drive  his  handlooms
 in  that  case  he  should  not  be  charged
 any  cess.

 Shri  K.  C.  Sodhia  (Sagar):  I  oppose
 this  amendment  of  Pandit  Thakur
 Das.

 Dr.  M.  M.  Das:  The  purpose  of  my
 amendment  is  to  restrict  the  use  of
 foreign.  imported  yarn  by  our  hand-
 loom  industry:  in  other  words,  I  do
 not  like  to  encourage  the  use  of  arti-
 ficial  silk,  staple  fibres  and  foreign
 impurted  woollen  yarns  in  uur
 han..ooms  which  we  are  going  to.  sub-
 sidise  from  the  taxation  imposed  by
 this  Bili.

 About  artificial  silk.  my  first  cbjec-
 tion  is  that  it  is  killing  cur  naturak
 silk  industry,  not  because  artificia)
 sik  is  cheap,  ‘vr  cheaper  than  our
 natural  silk.  but  because  of  the  fact
 that  artificial  silk  is  creating  a  dis-
 gust  and  antagonism  in  the  minds  of
 the  consumers.  What  is  done  is
 known  to  several  members  of  the
 House.  Artificial  silk  is  sold  in  the
 market  by  unscrupulous.  trades  as.
 natural  silk  and  ultimately  when  the
 consumer  comes  to  know  the  quality
 of  the  cloth  that  he  has  got  as  pure
 silk,  he  becomes  disgusted  and_  this.
 disgust  extends  to  natural  silk  also.

 There  are  two  factories  in  this  coun-
 try  that  produce  artificial  silk  yarn.
 The  bulk  of  artificial  silk  yarn  that  is
 consumed  by  our  mills  is  imvorted
 from  foreign  countries.  Now,  are  you.
 going  to  encourage  these  imports  to
 be  used  by  our  handlooms,  by  giving
 assistance  from  taxation?
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 About  staple  fibre,  not  a  single  yarn
 of  the  fibre  is  manufactured  in  this
 country.  although  there  are  enough
 materials  in  this  country  from  which
 staple  fibre  can  be  manufactured.  है
 would  like  to  put  a  question  to  the
 House.  Are  you  going  to  impose  an
 additional  excise  duty  and  spend  that
 money  to  popularise  the  use  of  and
 increase  the  consumption  vf  foreign
 imported  yarns,  such  as  artificial
 silk,  staple  fibre  and  imported  wool
 yarn?  My  feeling  on  this  puint  is
 very  strong.  We  are  going  to  impose
 this  additional  excise  duty  on  mill-
 made  cloth  only  to  give  support  and
 encouragement  to  some  of  our  own
 important  cottage  industries  and  band-
 loom  industries.

 Shri  K.  C.  Sodhia:  Is  rayon  in-
 dustry  our  industry  or  not?

 Dr.  M.  M.  Das:  If  we  do  not  take
 steps  at  this  stage  to  exclude  foreign.
 imported  yarns  from  being  used  bv
 the  handloom  industry.  then  my  sub-
 mission  to  this  House  is  that  the  pur-
 pose  of  this  measure  is  going  to  be  ue-
 feasted  to  a  great  extent.

 Then.  another  very  important  point
 which  I  want  to  make  is  about  foreign
 imported  wool  yarns.  About  this  my
 submission  before  the  House  is  that  it
 is  high  time  that  our  Government
 took  up  the  development  of  the  wool
 industry  also.  We  are  exporting
 every  year  large  quantities  of  raw
 woois  to  other  cuuntries  and  at  the
 same  time  we  are  importing  large
 quantities  of  processed  wooi  and  wool
 yarns  from  other  countries.  There
 is  enough  scope  in  this  couniry  for
 the  development  of  the  wool  industry.
 Moreover,  the  wool  producing  arcas  of
 India  are  one  of  the  most  backward
 and  poverty-striken  parts  of  the  coun-
 try.  The  economy  of  the  ertire  hill
 people  inhabiting  the  region  from
 Assam  to  Punjay  is  intimateiy  conner-
 ted  with  development  of  the  wool
 industry.  If  taxation  is  to  be  re
 sorted  to  for  the  development  of  our
 cottage  industries  why  not  ६8४९  ६४2
 fullest  advantage  of  such  a  taxation
 and  derive  the  maximum  benefit  out
 of  it?  My  submission  therefore  is
 that  every  attempt  should  be  made  to
 utilise  the  proceeds  from  this  taxation
 aot  only  to  develop  the  «hadi  and
 handloom  industry  but  also  other  in-
 dustries  ancillary  to  the  khadi  and
 handloom  .industry.  There  is  a  real
 necessity  to  stop  or  at  least  not  to
 give  encouragement  either  directly  or
 indirectly’  to  the  use  of  foreign  im-
 ported  yarns,  whether  it  is  artificial
 silk,  whether  it  is  staple  fiore  cr  wool-
 len  yarns.  in  our  handloom  industry
 which  we  are  going  to  subsidise  by
 the  proceeds  from  this  taxation.
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 I  hope  my  amendment  will  he  ac-

 cepted.
 Shri  K.  C.  Sodhia  rose—
 Mr.  Deputy-Speaker:  The  non.  Mem-

 ber  is  opposed  to  it,  is  it  not?
 Shri  K.  C.  Sodhia:  Yes,  Sir.

 Shri  R.  N.  S.  Deo:  My  first  amend-
 ment  is  to  omit  the  words  “khadi  or
 other”  ini  page  l.  line  ‘15.  Line  5
 gives  the  definition  of  “handlocm  in-
 dustries”  and  if  we  omit  the  words
 “khadi  or  other”  from  that  definition
 it  makes  no  difference  to  the  meaning.
 In  my  opinion  the  words  “khadi  07
 other”  in  this  definition  are  quite  re-
 dundant.

 With  regard  to  my  second  amend-
 ment,  my  suggestion  is  to  omit  lines
 346  and  17,  that  is  sub-clause  (e)  of
 clause  2  which  reads:

 any  handloom
 yarn  handspun

 ‘chadi’  means
 cloth  woven  from
 in  India.”
 To  make  my  object  clear  I  would

 like  to  draw  vour  attention  to  the
 other  amendments  which  I  have  tabl-
 ed  on  the  other  clauses,  including  the
 long  title  of  this  Bill.

 Mr.  Deputy-Speaker:  Those  we  can
 see  when  we  come  to  them.

 Shri  R.  N.  S.  Deo:  My  object  is  to-
 exclude  khadi  altogether  from  the
 scope  of  this  Bill.  So  far  as  helping
 the  handloom  industry  is  concerned
 there  is  no  difference  of  opinion  from
 any  quarter  and  it  is  recognised  that
 the  handloom  industry  occupies  a
 very  important  place  in  the  economy
 of  the  country  and  is  in  great  need  of
 encouragement,  protection  and  help.
 But  as  regards  the  khadi  industry  I
 should  like  to  exclude  it  from  the
 scope  of  this  Bill  mainly  because  by
 its  inclusion  here  there  is  scepe  for

 of  the  funds,
 which  would  otherwise  have available  to  the  handloom  Industry,
 on  something  which  may  not  yield  the
 results  that  are  expected.  I  have
 nothing  disparaging  to  speak  against
 khadi.  But,  as  I  understand,  _  be-
 hind  the  economics  of  khadi_  there-
 was  a  definite  ideology  of  non-viol-
 ence  and  non-exploitation.  It  is
 hard  for  me  to  understand  hew  we
 ean  justify  the  existence  of  Defence
 expenditure  to  ihe  tune  of  Rs.  200
 crores  with  the  kKhadi  ideology.

 Mr.  Deputy-Speaker:  Let  us  not  go
 into  all  this  at  this  stage.  Tine  con- sideration  stage  is  over.  Now  it  is
 the  clause-by-clause  stage.  The  hon.
 Member  may  confine  himself  to  the:
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 (Mr.  Deputy-Speaker]
 -economic  aspect  of  it.
 been  said  about
 -other  things.

 Shri  R.  N.  S.  Deo:  I  would  just
 submit  to  you.  Sir,  that  the  Chair-
 man  stopped  the  general  discussion
 and  told  us  that  we  would  have  an
 -opportunity  of  having  our  say  on  the
 amendments.  That  is  why  we  could
 not  develop  the  point  in  the.  general
 discussion,  not  having  had  an  cGppor-
 tunity.  But  I  crave  your  indulgence
 for  the  simple  reason  thal  unless  I
 make  this  object  clear,  my  purpose

 4n  moving  these  amendments  would
 not  be  appreciated.

 Mr.  Deputy-Speaker:  All  that  I  ean
 say  is  the  hon.  Member  must  confine
 himself  to  the  economic  aspect—there
 ‘may  be  many  spoints—he  must  feel
 honestly  that  khadi  is  useless,  you
 cannot  go  on  developing  it,  it  will  be
 a  waste.  It  will  be  an  economic
 issue.  He  cannot  go  on  with  the
 political  issue  “I  am  opposed  to  it  be-
 cause  the  Government  was  opposed  to
 ame  and  therefore  I  do  not  want  the
 House  to  take  this  into  consideration”
 and  so  on.  I  do  not  think  there  is
 any  good  going  on  like  that.

 Shri  R.  N.  S.  Deo:  Sir.  I  submit  to
 your  ruling  but  I  would  like  to  make
 ft  clear  that  I  had  no  intention  of
 going  into  the  political  aspect  of  the
 matter.  I  only  wish  to  draw  the  at-
 tention  of  the  House  to  the  fact  that
 there  are  certain  approaches  which
 are  basically  different.  The  main
 object  of  the  Bill  is  to  reduce  unem-
 ployment  in  the  country  by  helping
 a  cottage  industry  which  provides

 employment  to  a  large  section  of  our
 population.  As  regards  the  employ-
 ment  policy  there  can  be  different  ap-

 yproaches  to  this.
 Shri  K.  C.  Sodhia:  Sir,  he  is  going into  the  principle  of  the  Bill.
 Shri  R.  N.  S.  Deo:  To  cite  aa  exam-

 ple,  where  a  country  suffers  from
 popuiation  pressure  on  land  and  un-

 ‘employment  you  have  to  lay  greater stress  on  the  human  factor.  not  on
 wour  industrial  and  other  policies.
 Now.  ip  the  past  we  have  extolled  the
 achievement  of  China  in  building  the

 dam  without  foreign  aid  or  machinery,
 Just  by  utilising  their  manpower.  But
 .mere  we  find  a  different  approach  al-
 wogether.  Here  in  India.  where  we
 ‘puffer  from  this  unemploymeut  ‘pro- ‘blem  to  such  an  extent,  we  are  spend-
 ang  crores  of  rupees  on  irrigation  pro-
 Jects...  -

 Mr.  Deputy-Speaker:  How  is  all
 this  relevant  here?  Is  any  vortion

 of  cloth  used  for  irrigation  pr«jects?

 Enough  has
 the  ideologies  and
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 Shri  R.  N.  S.  Deo:  I  was  referring to  the  human  factor.
 Mr.  Deputy-Speaker:  I  am  afraid  I

 will  have  to  ask  the  hon.  Member  to
 eonclude  if  he  has  nothing  more  to
 say.  There  is  no  use  referring  to
 all  that.  If  he  is  referring  to  the
 human  factor.  khadi  helps  it.  The
 argument  seems  to  be  in  favour  of
 khadi!

 6  PM.
 Shri  R.  N.  S.  Deo:  I  will  go  to

 other  factors.  About  khadi  I  can
 Quite  uadersiand  if  you  eimpioy  the
 Sendhian  approach  to  the  whole
 economic  problem  of  the  country  but
 my  objection  is  that  you  cannot  take
 things  plecemeal.  (Interruptions)  I
 submit  that  even  with  our  Indian
 genius  for  synthesis  even  in  a  mixed
 economy,  there  are  limits  to  what  we
 can  mix.  We  cannot  possibly  make
 khichdi  out  of  pebbles  of  the  paleoli-
 thic  age,  with  the  synthetic  rice  of
 the  technological  age.  We  can  cer-
 tainly  make  khichdi  by  substituting
 one  kind  of  dal  with  another  kind  of
 dal  and  one  kind  of  rice  with  another
 kind  of  rice.  The  two  things  must
 be  of  the  same  type.  Our  approach is  wholly  of  a  different  type.  You
 mix  together  two  different  things.

 That  is  the  fundamental  objection
 to  mixing  up  this  thing  with  our  pre- sent  technological  civilisation  towards
 which  we  have  already  advanced  50
 far.  If  we  had  to  plan  from  the
 beginning  and  if  we  could  plap  on  the
 other  approach,  I  could  weil  appre- ciate  it  and  welcame  this  measure
 but  now  having  gone  so  far.  it  is  a
 point  for  consideration  whether  this
 thing  will  be  at  all  economicai.  It  has
 been  suggested  by  some  hon.  Mem-
 bers  that  khadi  is  an  economic  pro-
 position  but  if  we  have  all  the  time
 to  subsidise  this  industry,  for  all
 times  to  -ome  we  cannot  call  it  an
 economic  proposition.  (Interruption)
 If  by  helping  this  ingustry  for  some
 time,  you  can  make  it  stand  on_  its
 legs,  then,  of  course,  it  is  in  a  diffe-
 rent  position;  but  if  the  ultimate  out-
 look  is  that  in  any  case  this  will  go
 down—in  this  eternal  struggle  bet-
 ween  machinery  and  man  we  _  have
 seen  from  the  history  of  other  coun-
 tries  also  that  the  man  has  always
 gone  down,  machine  has  won.  Even
 those  machineries  introduced  with  the
 object  of  labour-saving  ultimately
 throw  out  of  employment  many  peo-
 ple.  In  spite  of  all  the  industrial
 riots  in  England,  the  factories  could
 not  be  abolished.  Ultimately  every
 hand  spinning  and  weaving  industry
 went  down  but  now  long  are  we  going
 to  keep  alive  this  industry  by  sub-
 sidising?
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 Shri  K.  C.  Sodhia:  What  is  he  driv-
 ing  at?

 Shri  ६.  N.  S.  Deo:  With  regard  to
 another  aspect  aiso,  I  should  like  to
 utter  3  706  of  warning.  Now,  if
 some  allocation  is  made  for  the  im-
 provement  or
 khadi  out  of  the  fund  which  will  be
 available  from  this  cess,  then  that
 part  of  the  amourt  gets  less  for  the

 @andloom
 guarantee  that  the  amount  allocated
 for  the  improvement  of  khadi_  will
 actually  lead  to  any  beneficial  results?
 I  will  just  give  you  an  example  of
 what  happens.  I  would  draw  your
 attention  to  a  fact  that  happened  in
 one  of  the  States.  In  that  State,  for
 the  improvement  and  encouragement of  khadi,  an  hon.  M.L.A.,  was  ap-
 pointed  as  honorary  Khadi  Adviser,
 Naturatiy  he  was  appoimted  an  hono-
 rary  Adviser  because  if  he  had  taken
 some  salary,  he  would  have  become
 disqualified  from  M.L.A.ship.  But
 he  was  given  a  palatial  building  to
 stay,  two  station  wagons  and  a  fan-
 tastic  daily  allowance  and  what  is
 more,  the  capital  of  the  State  where
 the  headquarters  of  the  organisation
 was,  was  not  considered  to  be  head-
 quarters  for  the  purpose  of  his  truvel-
 ling  allowance.  His  _  subdivisional
 headquarters  where  his  village  was
 was  made  the  headquarters  so  far  as
 drawing  of  travelling  allowance  was
 concerned.  Now  by  this  means  if
 the  money  meant  for  developmental
 Purposes  can  be  squandered  away,
 then,  it  would  rot  help  either  the
 khadi  industry  or  the  handloom  in-
 dustry.  Therefore,  I  suggest  that  if
 khadi  needs  any  encouragement,  that
 should  be  treated  on  a  separate  foot-
 ing.  This  should  be  confined  purely to  the  handloom  industry.  I  know  that
 I  have  made  my  position  clear.  I
 have  no  intention  of  moving  these
 similar  amendments  on  the  other
 clauses.

 Shri  K.  C.  Sodhia:  If  I  am  given
 the  necessary  time,  I  will  now  dGis-
 pose  of  these  three  hon.  gentlemen.

 Shri  N.  Sreekantan  Nair:  I  do  not
 want  to  waste  the  time  of  the  House
 very  much.  I  think  this  is  the  first
 time  when  we  are  trying  to  apply  the
 provisions  of  the  Provisional  Collec-
 tion  of  Taxes  Act.  It  would  be
 worthwhile  for  this  House.........

 Mr.  Deputy-Speaker:  Almost  in
 every  taxation  measure  this  Provisio-
 nal  Collection  of  Taxes  Act  is  applied to  all  cases.  Even  the  Finance  Bil,
 the  hon.  Member  will  see......

 Shri  N.  Sreekantan  Nair:  In  this
 particular  case,  this  is  a  new  Act

 46  PSD
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 which  is  coming  before  this  House.  A
 new  precedent  is  being  created.  A  new
 tax  is  being  imposed.  It  is  the  first
 precedent  that  we  are  creating  in  the
 new  Parliament  elected  ‘under  adult
 suffrage.  I  would  request  the  Mem-
 bers  of  this  House  and  the  Minister  to
 see  whether  it  is  expedient  and  just
 to  continue  collection  from  the  4590
 February.  I  ask  whether  it  would
 not  be  more  reasonable  and  democra-
 tic  to  start  collection  from  the  I5th  of
 May,  that  is,  after  the  Bill  is  passed.
 This  will  avoid  a  bad  precedent.  That
 is  all  I  want  to  submit.

 Mr.  Deputy-Speaker:  I  will  put
 all  these  amendments  to  the  vote  of
 the  House.

 Shri  K.  C.  Sodhia:
 something.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  must  have  said  so  carlier.

 An.  Hon.  Member:  He
 thrice.

 Shri  K.  Cc.  Sodhia:  I  want  to  say
 two  sentences.  That  is  all.  I  will  not
 take  more  than  five  minutes.  I  would
 dispose  of  them  all.  There  was  a
 time  when  Gandhiji  said  that  there
 were  disbelievers  of  khadi  in  the
 country.  They  did  not  believe  in
 khadi.  If  they  could  not  believe
 then,  they  cannot  believe  in  it  now.
 This  disposes  of  my  hon.  friend,  the
 Maharaja.  When  that  apostle  was
 preaching  khadi  even  then  there  were
 lakhs  and  lakhs  of  people  who  dis-
 believed  in  it  and  he  had  a  seft  heart
 for  them.  Similarly  we  have  got  a
 ‘soft  heart  for  the  Maharaja  and  I  will
 not  spend  my  time  over  this.

 As  regards  Dr.  M.  M.  Das,  he  _  says
 that  foreign  yarn  should  not  be  used.
 That  is  one  thing.  The  second  thing

 is  he  wants  to  include  wool.  He
 wants  to  give  encouragement  to  the
 woollen  industry.  As  regards  these
 iwo  points,  I  say  that  handloom  for
 many  years  to  come  will  -  require
 foreign  yarn  in  order  to  make  it  more
 attractive.  If  you  want  to  encourage
 handloom  industry,  it  ought  to  be
 made  more  attractive  and  how  are

 +you  going  to  make  it  more  attractive?
 You  will  find  it  very  difficult.  This
 disposes  of  Dr.  M.M.  Das.  When
 our  own  industries  are  developed,  we
 can  ban  foreign  yarn.

 While  I  have  great  respect for  my  hon.  friend  Bhargavaji,
 my  submission  _  is  that  the
 object  of  the  Bill  is  not  to  encourage
 power.  The  object  is  to  encourage
 each  individual  human  machiine.  That
 was  the  object  for  which  Mahatma
 Gandhi  gave  his  blessings  to  hand-
 loom,  because,  it  gave  food  to  five  or
 six  crores  of  our  villagers.  That

 I  want  to  say

 opposed



 4०33  Khadi  and  other

 {Shri  K.  C.  Sodhia]
 number  may  be  something  less  today.
 But,  it  is  a  big  cnough  number.  Power
 loom  cannot  take  the  place  of  hand-
 loom  and  it  cannot  give  food  to  so
 many  people.  If  at  all,  it  can  give
 food  only  to  a  few  people  who  can
 invest  Rs.  30,000  or  50,000  or  10,060.

 ‘Shri  Sarangadhar  Das:  On  a  point
 of  order,  Sir.  Is  the  hon.  Member
 speaking  on  any  of  these  amend-
 ments?

 Mir.  Deputy-Speaker:
 ‘“g  about  Pandit

 shargava’s  amendment.
 Shri  K.  C.  Sodhia:  This  argument

 does  not  appeal  to  me.  _  I  always  be-
 lieve  in  the  principle  of  greatest  good
 to  the  greatest  pumber.  That  is
 my  argument.  I  have  nothing  more
 to  say.

 Shri  T.  T.  Krishnamachari:  The
 point  raised  by  the  hon.  Member
 Pandit  Thakur  Das  Bhargava  is  cover-
 ed  by  clause  5  (2)  (e)  where  we  pro-
 posed  to  exempt  from  the  whole  or
 any  part  of  the  duty  of  excise  levied
 under  this  Act  any  variety  of  c:oth
 which  is  for  the  time  being  exempt
 from  the  duty  of  excise  imposed  under
 the  Central  Excises  and  Salt  Act,
 1944,  Under  the  Central  Excises  and
 Salt  Act,  Government  is  not  levying
 any  excise  on  power  loom  cloth.  It
 is  the  intention  that  this  Act  should
 be  administered  in  the  same  manner.
 The  exemptions  will  be  the  same  as
 are  granted-under  the  Central  Excises
 Act.  I  think  my  hon.  friend  will  be
 satisfied.

 Pandit  Thakur  Das  Bhargava:  In
 view  of  this  statement,  I  beg  leave  of
 the  House  to  withdraw  my  amend-
 ment.

 Shri  S.  V.  Ramaswamy:  I  have  an
 amendment  No.  14,  It  is  a  small
 amendment.

 Mr.  Deputy-Speaker:  I  am  afraid
 it  is  too  late  now.  I  looked  this  side
 also.  The  son.  Member  was  not  in
 his  seat.

 Shri  Raghavachari  (Penukonda):
 There  is  one  point.  I  wish  to  know,
 when  the  enacting  clause  says  that  a
 tax  is  leviable.  whether  a  rule-mak-
 ing  power.  can  exempt  a_  particular
 thing.  No  doubt,  it  provides  for
 that.

 Shri  T.  T.  Krishnamachari:  The
 legal  conscience  of  my  hon.  friend
 need  not  be  injured.  The  fact  is,  in
 any  revenue  producing  measure,  the
 question  of  exemption  is  left  to  the
 collecting  authority.  That  is  the

 He  is  speak-
 Thakur  Das
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 general  provision.  That  power  -  is
 inherent  in  the  Government.  They
 cannot  enhunce  the  duty.  But,  the
 question  of  exemption  and  lowering of  the  duty  is  left  to  the  Government.
 We  have  merely  enacted  so  far  the
 levying  of  certain  duties  So  far  as
 exemption  of  power  looms  is  concern-
 ed,  it  would  be  administrativety  im-
 possible  That  is  why  discretion  is
 left  with  the  Government.  That  is
 why  it  is  mentioned  there.  That  fact
 that  we  have  mentioned  it  as  part  of
 the  rule-making  power  is  enough  justi- fication  for  Government  taking  that
 Power,  and  an  indication  is  given  to
 the  House  that  it  may  be  done.  I  do
 not  think  there  is  anything  wrong  in
 that  procedure  because  that  is  the
 procedure  followed  really  in  regard  to
 all  revenue  measures.

 Shri  Raghavachari:  Do  I  understand
 that  because  an  exemption  rule  is  pro-
 vided,  it  inferentially  means  that  the
 tax  is  not  leviable  on  these  things?

 Shri  T.  T.  Krishnamachari:  The
 position  is,  under  the  Central  Excises
 Act  mentioned,  that  power  is  there
 inherent  in  the  Government.  This
 is  merely  reference  to  it.

 Mr.  Deputy-Speaker:  I  understand
 the  hon.  Member  to  say  that  because
 in  the  body  of  the  Bill  no  such  provi- sion  is  made,  incidentally,  indirectly it  ought  not  to  be  brought  under  the
 rule-making  power.

 Shri  Raghavachari:  Yes.
 Mr.  Deputy-Speaker:  This  ques- tion  has  been  considered  on  a  number

 of  occasions,  The  hon,  Member  will
 kindly  see  that  under  clause  5,  rules can  be  made  for  carrying  out  the  pur- poses  of  the  Act.  Sub-clause  (2)
 says:

 “In  particular,  and  without  pre- judice  to  the  generality  of  the
 foregoing  power,  such  rules  may
 provide  for......
 Let  us  take  sub-clause  (e)

 ‘the  exemption  from  the  whole
 te.

 That  has  been  taken  to  be  both  a
 substantive  rule  and  as  being  in  the
 body  of  the  Act.  On  various  occa-
 sions,  this  point  has  come  up  before
 the  House.

 Shri  S.  V.  Ramaswamy:  One  rninute
 Sir.  I  will  explain  my  amendment.

 Mr.  Deputy-Speaker:  No.  It  has  not
 been  moved.

 Shri  U.  M.  Trivedi  (Chittor):  Sir,
 the  point  is  this.........
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 Mr.  Deputy-Speaker:  There  is  no
 point  in  this.  I  have  tried  to  explain
 the  position.

 The  question  is:

 In  page  l,  line  8,  for  “l5th
 day  of  February,  1953”  substitute
 “15th  day  of  May,  1953.”

 The  motion  was  negatived.
 Dr,  M.  M.  Das:  I  beg  leave  to

 withdraw  my  amendment.

 The  amendment  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  In  view  of  the
 statement  of  the  hon.  Member  Pandit
 Thakur  Das  Bhargava,  has  he  the
 leave  of  the  House  to  withdraw  his
 amendment?

 The  amendment  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  The  ques- tion  is:

 In  page  l,  omit  lines  6  ang  17
 The  motion  was  negatived.

 :
 Mr.  Deputy-Speaker:  The  question

 In  page  lL  line  15,  omit  “khadi
 or  other”.

 The  motion  was  _negatived.
 Shri  S.  V.  Ramaswamy:  One  minute,

 Sir.  The  language  of  the  definition
 is  defective.  There  will  be  great difficulties  in  enforcing  the  law.

 The  definition  says:
 “handloom  cloth,  means  any cloth  woven  from  any  material  in-

 cluding  silk,  artificial  silk,  staple
 fibre  and  wool,  on  looms  worked
 by  manual  labour;”
 As  you  know,  Sir,  it  is  not  woven

 only  of  each  of  these  fibres  separately; there  is  a  mixiure  of  them,  mixture
 of  wool  and  cotton,  cotton  and  artifi-
 cial  silk,  silk  and  wool  and  so  on.

 Mr.  Deputy-Speaker:  Where  is  it said  exclusively?
 Shri  S.  V.  Ramaswamy:  That  is

 why  I  am  saying...............
 Shri  Venkataraman  (Tanjore):  The

 word  ‘including’  is  there.
 Mr.  Deputy-Speaker:  There  is  noth-

 ing  to  prevent.  Where  there  is  silk
 and  wool.  it  cores  under  the  defini-
 tion.
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 Shri  S.  झ,  Ramaswamy:  The  words
 ‘or  any  mixture’  are  necessary.

 Mr.  -Deputy-Speaker:  It
 includes  mixture.

 Shri  S.  झ,  Ramaswamy:  No.  We
 lawyers  know  that  it  does  not.

 always

 Mr.  Deputy-Speaker:  Any  aay,
 Government  does  not  accept  it.

 Shri  T.  T.  Krishnamachari:  It  is
 unnecessary.

 Mr.  Deputy-Speaker:  The  question is:

 ia
 clause  2  stand  part  of  the

 iu”
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
 Clause  3—(Levy  of  additional  duty

 etc.)
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:

 In  page  2,  lines  4  and  5.  for
 “on  cloth  which  is  exported  out  of
 India”  substitute  “on  coarse  and
 medium  cloth”.
 Shri  S.  V.  Ramaswamy:  I  beg  to

 move:

 In  page  2,  line  2,  after  “thereto”
 insert:

 “whether  it  has  been  sold  or  de-
 livered  to  any  party  subsequent to  the  appointed  day”.
 Pandit  Thakur  Das  Bhargava:  I

 beg  to  move:

 In  page  l,  line  20,  after  “day”
 insert  “in  any  factory”.
 Shri  Vallatharas  (Pudukkottai):  My

 amendment  is:

 In  page  2,  line  3,  for  ‘three
 pies”  substitute’  “one  pie”.
 Shri  Raghavaiah  (Ongole):  I  want

 to  move  amendment  No.  ‘18.
 Mr.  Deputy-Speaker:  Amendment

 No.  8  is  already  disposed  of.
 Shri  Raghavaiah:  I  refer  to  amen-

 ment  No.  8  in  List  No  3.

 Mr.  Deputy-Speaker:  All  the  amend-
 megt  have  been  numbered,  whatever
 be  Tie  clause,  in  serial  order.  No.  8
 has  already  been  disposed  of.  Amend-
 ment  No.  8  refers  to  clause  2.
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 Shri  Raghavaiah:  It  is  for  clause
 3.  It  ig  No.  8  in  List  No.  3.

 Wir.  Deputy-Speaker:  Let  him  read
 it.

 Shri  Raghavaiah:  I  beg  to  move:

 fm  page  I,  line  18,

 (i)  after  “additivnal”  insert
 “differential”;  and

 (ii)  after  “excige  on”  insert
 “varieties  of”.

 Mr.  Deputy-Speaker:  That  is  No.
 2l.  So  the  amendments  moved  are
 Nos.  21,  22,  23,  26.........

 Shri  Vallatharas:
 ing  my  amendment.

 Mir.  Deputy-Speaker:  So,  that  is  not
 moved.

 I  am  not  press-

 amendments  moved:
 (l)  In  page  I,  line  18.

 di)  after  “additional”  insert
 “differential”;  and

 aii)  after  “excise  on”  insert
 “varieties  of”.

 (2)In  page  ,  line  20.  after  “day”
 insert  “in  any  factory”.

 (3)  In  page  2,  line  2,  after
 “thereto”  insert: !

 “whether  it  has  been  sold  cr
 delivered  to  any  party  subsequent
 ७  the  appointed  day”.

 (4)  In  page  2,  lines  4  and  5,  for
 on  cloth  which  is  exported  out  of

 dndia”  substitute:  “on  coarse  and
 medium  cloth”.
 Shri  S.  V.  Ramaswamy:  In  moving

 my  amendment  I  want  to  plug  a
 loophole  in  clause  3.  You  will  be
 pleased  to  see  that  the  first  Bill  was
 dated  the  28th  October,  1952.  The
 present  Bill  is  dated  llth  February,
 4953.  Now,  clause  3  reads  like  this:

 “There  shall  be  leyied  and
 eyiiected  on  all  cloth  manufactur-
 ed  on  or  after  the  appointed  day in  the  territories  to  which  this
 Act  extends  and  on  all  cloth  lying fn  stock  on  the  appointed  day  in
 any  factory  where,  cloth  is

 men factured  or  in  any  _premis
 appurtenant  ‘thereto,  a  duty  «of
 excise  at  the  rate  of...”
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 Supposing  the  mill  owners  say  that

 during  the  period  between  the  intro-
 duction  of  the  first  Bill  and  the  pre-
 sent  Bill,  they  have  sold,  is  the  excise
 duty  going  to  be  levied  on  that  or  not?

 Shri  T.  T.  Krishnamachari:  We  did
 not  introduce  the  first  Bill  and  put
 into  it  the  clause  that  we  have  here.
 “Declaration  under  the  Provisional
 Collection  of  Taxes  Act,  93l.”  So,
 the  question  of  the  first  Bill  does  not
 arise.  So  far  as  this  .particuiar  Bill
 is  concerned,  the  tax  is  being  collect-
 ed  and  the  conundrum  mentioned  by
 the  hon.  Member  has  already  arisen
 and  has  been  disposed  of,  and  4  do
 not  think  it  need  be  met  now.

 Mr.  Deputy-Speaker:  Then,  he  docs
 not  press  his  amendment.

 Shri  N.  Sreekantan  Nair:  I  do  not
 want  to  take  too  much  time  20  the
 House.  I  only  want  to  point  out
 that  exemption  of  duty  on  exported
 eloth  is  very  unfair  to  the  people  of
 India,  and  only  favourable  to  the
 exporters.  I  also  wish  to  point  out
 a  mistake.  The  complaint  of  the
 South  Indian  mill  owners  is  that  the
 export  licences  are  issued  so  fast  that
 they  do  not  get  a  share  of  the  ‘icen-
 ces,  as  the  people  in  Bombay  and
 other  places  who  are  near  are  able  to.
 The  competition  is  so  keen  among  the
 exporters  and  producers  that  it  -is
 evident  that  the  profits  must  be  very
 high,  and  this  has  been  brought  to  the
 notice  of  the  House  also  in  the  Auditor-
 General’s  report  that’  the  exported
 cloth  brought  very  high  prices,  and  it
 continues  even  now.  0  submit
 that  the  exported  cloth  should  also  be
 taxed.

 Shri  T.  T.  Krishnamachari:  On  one
 point,  the  hon.  Member  is  wrong.
 Licensing  is  free.  Anybody  can  get
 a  licence.  Nobody  is  refused  licence
 so  far  as  export  of  cloth  is  concerned.
 It  is  free.  It  has  to  be  given.  There
 is  an  office  even  in  Cochin  where
 Jicences  will  ve  given.  There  is  no
 quota  restriction,  no  quantitative
 restriction.

 In  revard  to  levy  on  exports,  we
 have  an  export  duty  on  cloth,  and
 when  we  want  to  tax,  we  levy  an
 export  duty.  All  internal  excises  are
 exempted.  It  is  the  normal  rule.
 The  Central  excise  that  we  levy  on
 cloth  is  not  levied  on  exported  cloth.
 So,  it  just  follows  the  practice  that
 no  excise  duty  is  levied  on  exports.
 and  when  we  want  to  levy  a  tax,  it
 is  the  export  duty  that  is  levied.

 Pandit  Thakur  Das_  Bhargava:  In
 regard  to  my  amendment,  the  state-
 ment  made  by  the  hon.  Minister  is
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 quite  sufficient  for  me,  and  I  do  not
 press  it.  In  view  of  the  statement
 that  powcr  will  be  exempted,  hand

 Joom  cloth  and  Khadi  anq_  similar
 cloth  will  also  be  exempted,  I  do  not
 want  to  press  my  amendment,  and  I
 want  leave  to  withdraw  it.

 Shri  Radhelal  Vyas  (Ujjain):  I  have
 nothing  more  to  say,  but  there  is  one
 point,  because  the  hon.  Minister  has
 provided  that  on  al)  cloth  the  rate  of
 duty  will  be  three  pies  per  yard,
 whether  the  clgth  costs  four  annas
 per  yard  or  Rs.  ten  a  yard,  and  again,
 whether  the  width  of  the  cloth  is  20
 inches  or  24  inches  or  70  inches.

 Shri  T.  T.  Krishnamachari:  Ninety
 inches.

 Shri  Radhelal  Vyas:  Or  90  inches.
 So,  I  have  not  been  able  to  suggesi  any

 gnendment.
 It  would  have  heen

 tter  examined  at  the  Select  Com-
 mittee  stage.  However,  I  hope  that
 the  hon.  Minister  would  get  it  exa-
 mined,  because  the  bulk  of  the  cloth
 that  is  being  used  by  the  poor  classes
 costs  less,  whereas  the  costly  cloth  is
 being  used  by  the  ‘higher  classes.  and
 that  will  also  be  levied  at  the  same
 rate.  So.  this  point  needs  further
 examination.  I  am  glad,  again,  here
 there  is  a  provision  that  no  such  duty
 shall  be  levied  on...

 Mr.  Deputy-Speaker:  Is  it  three
 pies  per  square  yard?

 Shri  T.  T.  Krishnamachari:  No.  Sir,
 Running  yard.

 Shri  Radhelal  Vyas:  Had  it  been
 tevied  on  area,  I  think  there  w.  पोते
 have  been  some  uniformity,  but  there
 is  no  uniformity  here.

 Shri  Velayudhan  (Quilon  cum  Mave-
 liktara—Reserved—Sch.  Castes):
 Three  pies  per  rupee  would  be  a  sensi-
 ble  suggestion.

 Shri  T.  T.  Krishnamachari:  The
 adjustments  are  made  by  these  Central
 exrises  where  we  levy  Re.  0-3-3  on
 euperfine  cloth  under  the  new  adjust-
 ment  that  has  been  made  by  the  hon.
 Finance  Minister.  Here,  this  parti-
 cular  tax  is  going  to  be  there  for  all
 time.  and  there  may  come  a  time  when
 we  will  not  have  Central  excise  or
 cloth.  But  this  will  be  there.  |The
 cess  that  we  levy  must  be  administra-
 tively  collected.  If  the  administra-
 tive  charges,  that  have  to  be  incurred
 by  reason  of  the  fact  that  when  there
 is  no  Central  excise  we  have  got  to
 collect  it,  are  higher  then  the  purpose
 will  be  defeated.  So,  it  is  an  ad-
 ‘ministrative  matter.  That  is  why  we
 have  a  flat  rate.  Any  adjustment  vf
 the  burden  is  being  carried  out  by
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 the  differential  rates  levied  by  the
 Excise  Department.  In  the  circum-
 stances,  I  submit  that  this  burden  does
 rot  fall  unduly  on  the  coarser  =
 cheaper  variety  of  cloth.

 An  Hon.  Member:  We  could  not
 understand.

 Shri  Radhelal  Vyas:  There  is  need
 for  a  provision  that  no  such  duty  shall
 be  levied  on  cloth  which  is  exported
 out  of  India.

 Shri  T.  T.  Krishnamachari:  That  I
 have  said  already.  There  is  no  point
 in.  raising  it.

 Mr.  Deputy-Speaker:  He  has_  al-
 ready  explained  it.  Whenever  export
 duty  is  levied,  this  excise  duty  is  not
 addeq  to  the  export  duty.  Either  the
 one  or  the  other  is  charged.

 Shri  Raghavaiah:  Before  I  deal
 with  my  amendment,  I  may  just
 appeal  to  the  hon.  Minister  to  consider
 the  question  of  differential  cess  being
 Jevied  on  different  varieties  of  cloth.

 Mr.  Deputy-Speaker:  That  is  what
 he  said.  The  same  thing  was  argued
 by  Mr.  Vyas,  and  answered  also.  The
 non.  Minister  says  it  is  not  administra-
 tively  convenient.  I  have  no  ovjection
 if  the  hon.  Member  wishes  ६0  stress
 the  same  point.  The  hon.  Member
 might  have  stood  up  earlier.  That  is
 all  my  point.

 Shri  Raghavaiah:  I  do  not  wish  to
 say  anything  except  just  that  an
 assurance  may  be  given  by  the  hon.
 Minister  to  the  majority  of  the  people.
 hecause  after  all.  fine  and  superfine
 cloth  is  not  put  on  by  the  majority  of
 the  population  of  the  country.  That  is
 put  on  only  by  a  minor  section.  I
 would  only  appeal  that  all  varieties
 of  cloth  excluding  fine  and  superfine
 should  be  exempted  from  the  levy.  of
 this  cess.  You  know.  how  even  the
 officials  in  the  district  collectorate  and
 nther  offices  could  not  get  seven  yard
 dhotis  even  in  the  best  available  days.
 So.  I  just  only  appeal  to  the  hon
 Minister  that  apart  from  consideraticn
 nf  administrative  and  other  incon-
 eniences,  he  should  bear  in  mind  that
 we  are  representing  here  a  majority
 wf  the  population.  “It  is  bv  iheir
 votes  that  we  have  come.  The  votes
 with  which  we  have  come  here  should
 not  be  ignored.  That  is  my  appeal,
 and  I  hope  the  hon.  Minister  will  do
 iystice  to  the  majority  of  the  popula-
 tion  through  whose  votes  he  has  also
 come  here  as  a  Member  of  the  House,
 and  has  also  become  a  member  of  the
 Cabinet.  And  I  hope  that  the  hon.
 Minister  will  do  justice  to  the  majority
 of  the  people
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 Mr.  Deputy-Speaker:  Does  the  hor
 Minister  want  to  say  anything?

 Shri  T.  T.  Krishnamachari:  I  have
 explained  the  position  already.

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  amendments  one  by  one  to  the
 vote  of  the  House.

 The  question  is:
 In  page  i,  line  18,

 (i)  after  “additional”  insert
 “differential’;  and

 (ii)  after  “excise  on”  insert
 “varieties  of”.

 The  motion  was  negatived.
 Shri  S.  V.  Ramaswamy:  I  beg  leave

 to  withdraw  my  amendment.
 The  amendment  was,  by  leave,

 withdrawn.
 Pandit  Thakur  Das  Bhargava:  J

 would  like.  to  withdraw  my  amend-
 ment.  5

 The  amendment  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  amendment  in  the  name  of
 Mr.  Sreekantan  Nair,  to  the  vote  of
 the  House.

 The  question  is:

 In  page  2,  lines  4  and  5.  for
 “on  cloth  which  js  exported  out
 of  India”  substitute  “on  coarse
 and  medium  cloth”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 jis:  a
 “That  clause  3  stand  part  of  the

 |  Bil.”  *
 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.
 Clause  4.—  (Application  of  proceeds)

 Shri  Kachiroyar  (Cuddalore):  I  beg
 to  move:

 In  page  2,  for  jines  l  to  15,
 substitute:

 “4,  Application  of  proceeds.—The
 Central  Government  shall  distri-
 bute  the  net  proceeds  of  the  duty
 of  excise  levied  under  this  Act  to
 the  States  in  profortion  to  the
 number  of  handlooms  existing  in
 each  State  for  generally  meeting
 the  cost  of  such  measures  as  {f
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 considers  necessary  or  expedient to  take  for  developing  khadi  and
 other  handloom  industries,  includ-
 ing  measures  for.”
 Dr.  M.  M.  Das:  I  beg  to  move:

 In  page  2,  line  l,  for  “may”
 substitute  “shall”.  my

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 ~
 In  page  2,  line  16,  after  “en-

 couraging”  insert:

 “hand  spinning  and  manufacturing

 Shri  Nambiar  (Mayuram):  I  beg  to
 move:

 In  page  2,  line  17,  after  “hand-
 loom  industries”  and:

 “including  grant  of  reasonable
 subsidies  to  the  producing  worker
 with  ten  or  less  looms  of  nis  own.”

 Shri  S.  V.  Ramaswamy:
 move:

 I  beg  to

 In  page  2,  line  19,  after  “cloth”
 add:

 «=...
 “which  will  lead  to  further

 reduction  in  cost  of  production.
 including  apparatus  for  making
 long  warps,  sizing,  bleaching,
 calendering  etc.”
 Shri  Nambiar:  I  beg  to  move:

 (i)  In  page  2,  line  24,  after
 “handloom  industries”  add:

 “including  distribution  of  un-
 employment  doles  to  the  workers.”
 (ii)  In  page  2,  line  26,  after

 “handloom  cloth”  add:
 “including  that  of  organising

 Government’s  purchase  of  the
 accumulated  stock  and  sale  at
 reduced  prices  on  Government
 subsidy.”
 Shri  Hem  Raj  (Kangra):  I  beg  to

 move:
 In  page  2,  after  line  30,  insert:

 “(h)  supplying  raw  materials
 and  yarn  at  cheap  rates  to  the
 khadi  and  handlogm  workers,  co-
 operative  societies’  and  organisa-
 tions  and  safeguarding  the:
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 interests  of  the  khadi  and  hana-
 loom  industries  against  the  compe-
 tition  of  mill  made  cloth.”

 Shri  Kachiroyar:  I  beg  to  move:

 In  page  2,  after  line  30,  in-
 sert:

 “(h)  making  available  adequate
 supply  of  yarn  made  of  Indian
 cotton  at  reasonable  rates  direct
 from  the  mills  to  handloom
 industries.”

 Shri  Raghavaiah:  I  beg  to  move:

 In  page  2,  after  line  30,  in-
 sert:

 “(h)  giving  unemployment  reiief
 to  weavers  and  spinners  in  the
 industries.”

 Shri  Punnoose  (Alleppey):  I  beg  to
 move:

 In  page  2,  after  line  30.  in-
 sert:

 “(h)  giving  immediate  relief  to
 the  unemployed  workers  of  hand-
 loom  factories  ang  those  previous-
 ly  employed  by  master  weavers;

 (i)  enabling  Government  to  pur-
 chase  the  handloom  products  at  a
 reasonable  price  and  sell  them
 through  Government  agencies.”
 Shri  Damodara  Meuon  (Kozhikcde):  , I  beg  to  move:

 In  page  2,  after  line  30,  in-
 sert:

 “(h)  banning  of  production  of
 mill  cloth  of  certain  varieties,
 kinds  and  designs  and  also  of
 particular  counts  of  yarn  and  also
 reserving  the  production  of  the
 same  through  khadi  and  _  hand-
 loom  cloth.”
 Mr.  Deputy-Speaker:  All  these

 amendments  are  now  before  the
 House.

 Dr.  M.  M.  Das:  My  amendment  is  a
 very  simple  one  which  seeks  to  substi-
 tute  the  word  “shall”  for  the  word
 “may”  in  page  2,  line  l.  Although
 it  is  a  very  small  amendment,  the
 implications  of  this  amendment  are
 very  wide.  The  clause  as  it  stands
 in  this  Bill  does  not  make  it  compul-
 sory  or  incumbent  on  the  part  of
 the  Government  of  India  to  spend  all
 the  money  derived  from  the  imposition
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 of  this  tax;  it  leaves  it  to  the  Govern-
 ment  to  spend  any  money  for  any  pur-
 pose  other  than  that  for  which  this
 cess  has  been  levied.  In  other  words,
 it  may  be  that  the  Government  may
 spend  a  fraction  of  the  income  irom
 this  tax  for  the  development  of  the
 khadi  and  handloom  industries,  and
 the  remaining  portion  may  be  appro-
 priated  to  the  general  revenues.

 Mr.  Deputy-Speaker:  The  word
 “may”  means  “shall”  or  “must”  here?

 Pandit  K.  C.  Sharma  (Meerut  Dist.
 ~South):  the  word  “may”  here  means
 that  Government  have  the  legal  power.
 It  is  a  legal  terminology.

 Dr.  M.  M.  Das:  I  have  got  another
 doubt  in  my  mind.  The  term  “cess”
 has  been  converted  into  “excise  duty”
 in  this  Bill,  by  the  withdrawal  of  the
 previous  Bill  and  the  introduction  of
 the  present  Bil.  (Interruptions). With  my  limited  knowledge  of  public finance  I  understand  that  there  is  a
 wide  difference  between  the  meaning
 of  the  term  ‘cess’  and  the  term  ‘excise
 duty’.  The  term  ‘cess’  means  a  tax
 for  a  particular  purpose,  that  is,  the
 revenue  from  a  cess  cannot  be  spent
 for  any  purpose  other  than  that  for
 which  it  has  been  imposed.  No  such
 condition  is  attacheq  to  excise  duty.
 Excise  duty  is  part  of  the  general revenue  and,  therefore,  can  be  spent for  any  purpose.

 There  is  another  difference.  The
 proceeds  from  a  cess  cannot  be  appro-
 Priated  to  the  general  revenue,
 whereas  excise  duty  is  a  part  of  the
 general  revenue.  This  change  from
 the  ‘cess’  to  ‘excise  duty’  has  got  a
 very  wide  and  important  implication because  it  empowers  the  Government to  spend  the  proceeds  from  this  tax
 for  any  purpose  This  is  also
 corroborated  by  this  fact  that  in  clause
 4  it  is  stated:  ‘The  Central  Govern-
 ment  may  utilise......  Why  not  ‘shall
 utilise’?  If  that  is  not  the  purpose of  the  Government,  if  Government
 does  not  contemplate  to  utilise,  if
 any  occasion  arises,  a  part  of  the  reve-
 nue  derived  from  this  duty  for  other
 purposes,  then  what  is  the  objection  of
 the  Government  to  accept  my  amend-
 ment?  So  that  if  my  amendment  is
 accepted,  the  clause  will  read  thus:

 “The  Central  Government  shall
 utilise  the  net  proceeds  of  the  duty of  excise  levied  under  this  Act...”.
 Members  of  this  House  have  given their  wholehearted  support  and  appro- val  to  this  measure  because  we  know

 that  every  pie  from  the  proceeds  of
 this  tax  will  be  spent  for  the  develop- ment  of  two  of  our  very  important industries—the  khadi  industry  and
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 (Dr.  M.  M.  Das.]
 the  handloom  industry.  If  our
 Government  want  to  increase  their
 revenue,  there  are  so  many  other  ways
 left  open  to  them.  Therefore,  I
 think  my  amendment  is  very  important and  I  hope  this  House  will  accept  it.

 Shri  Punnoose:  My  amendment
 speaks  for  itself.  I  will  not  take
 much  time  of  the  House.  On  the
 application  of  the  proceeds,  we  have
 got  sub-clauses  (a)  to  (g).  To  these
 4  would  add  (h)  and  (i).  If  you  look
 into  the  application  of  proceeds  clause,
 you  will  find  vague  declarations,  brave
 words  and_  very  valuable  intentions.
 But  I  would  like  to  submit,  that  all
 those  are  of  no  practical  importance
 unless  you  give  immediate  relief  to
 the  lakhs  of  people  who  are  hit  by  the
 crisis  in  this  industry.

 The  hon.  Minister  was  labouring
 fong  and  hard  on  all  economic  prob-
 lems  and  on_  philosophical  implica-
 tions.  But  unless  some  relief  is
 immediately  given  to  the  worker  who
 is  starving,  this  is  not  going  to  gain
 anything  for  the  masses  of  our  people.

 I  am  also  afraid  that  the  intention
 of  canvassing  votes  for  the  hon.
 Minister’s  party  in  the  next  General
 Election  on  the  merits  of  this  legisla- tion  is  also  going  to  fall  fiat  because
 the  number  of  Bills  and  speeches  will
 not  cut  ice  with  the  people.  Are  we
 in  a  position  to  give  them  bread  and
 work?  That  is  the  question.  I
 think  that  unless  my  amendment  is
 accepted  and  the  responsibility  of
 giving  immediate  relier  to  the  thou-
 sands  of  unemployed  workers  is
 shouldered  by  Government,  this  Bill  is
 not  going  to  be  of  any  importance  to
 them.  The  hon.  Commerce  Minister
 stated  a  number  ०  intentions.  They
 are  very  good  ones.  But  I  am  afraid
 he  is  prescribing  tonics  and  soups,  to
 a  patient  whose  condition  is  horrible.
 The  immediate  task  is  .to  give  him
 some  medicine  and  save  him  from  the
 grips  of  death.  Then  let  us  think
 about  these  soups  and  tonics.  You
 are  talking  about  encouragement,  pro-
 motion  and  ail  that.  There  is  no
 encouragement,  no  promotion.  unless
 Loa

 lakhs  of  people  are  put  on  their
 t.

 Shri  V,  P.  Nayar  (Chirayinkil):  I
 support  the  amendment  moved  by
 comrade  runnoose.  In  doing  so,  I
 am  positive  that  this  amendment  is
 apsolutely  necessary,  having  regard  to
 the  working  of  laws  as  we  have  seen.
 This  amendment  is  necessary  also  be-
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 cause,  you  find  that  although  there  are
 in  the  Title,  the  woras—

 “for  the  purpose  of  developing
 khadi  and  other  handloom  indus-
 tries  ang  for  promoting  the  sale
 OL  Khadi”  etc.,

 no  specific  provision  has  been  made  for
 the  distribution  of  the  amount  or  the
 ways  and  means  by  which  tne  indus-
 try  will  be  resurrected.

 We  know  trom  our  experience,  that
 provisions  in  such  disjointed  legisia-
 tion,  will  not  do  any  good  in  ame-
 iiorating  the  situation  which  has  been
 the  result  of  the  gross  mismanagement
 ot  affairs  by  the  Government.  We  also
 Know  that  Government  in  bringing
 forward  this  legislation  hhas  only  at-
 tempted  to  have  a  whitewash  at  the
 top  without  going  into  the  funda-
 mentals  of  the  question.

 Why  is  it  that  the  handloom  indust-
 ry  faces  a  crisis  tuday?  That  ques-
 tion  has  not  been  tackled.  You  know
 that  in  the  cost  structure  of  yarn,
 about  50  per  cent.  will  be  the  share  of
 the  price  of  raw  cotton.  How  is  it
 that  during  war  time,  during  the

 period  of  peak  inflation  which  we  have
 had,  yarn  was  availiable,  say  of  20

 counts,  at  Rs.  12/8  per  buridle  and
 how  is  it  that  today  it  is  Rs.  20  or
 Rs.  217  This  Government  has  not
 tackled  that  question,  because  they
 have  not  been  able  to  cope  with  the
 demand  for  raw  cotton  in  the  country
 from  internal  sources.

 You  know  that  after  partition,  the
 import  of  cotton  became  an  absolute
 necessity.  it  was  not  possible  for
 them  to  improve  the  cotton  production
 of  the  country  and  the  figures  supplied
 by  the  Government  show  that  there
 has  been  a  progressive  decline  in  the
 per  acre  yield  of  cotton.  That  has
 led  to  the  present  crisis  in  the  indust-
 ry.  You  know  also  that  raw  cotton
 trade  is  in  the  hands  of  certain  people
 whom  the  Minister  himself  once  called
 as  cut  throat  traders

 Mr.  Deputy-Speaker:  How  are  all
 these  things  relevant?  How  are
 these  general  observations  about  raw
 cotton  being  in  the  hands  of  money-
 lenders  etc.,  relevant?

 Shri  V.  P.  Nayar:  I  submit  to  your
 ruling,  Sir.  This  is  relevant  in  view
 of  the  amendment  suggested.

 I  also  remember  that  one  or  two
 years  before,  you  yourself  quoted  the
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 _portion  of  a  sloka  from  Kalidasa’s
 Raghuvarusa:

 त्यागाय  संभृतार्था  7  म्‌

 T  would  like  to  quote  the  words
 which  follow  your  quotation:

 सत्याय  मितभ।षिणाम्‌
 Mr.  Deputy-Speaker:  How  does  it

 all  arise?  There  is  no  a
 ‘coach  and  four  here.  I  must,  close
 the  whole  debate  at  seven  2’clock.

 Shri  V.  P.  Nayar:  This  provision  is
 necessary,  because  without  this  amend-
 ‘ment  even  if  the  cess  collected  comes
 to  Rs.  one  crore  or  Rs.  two  crores,  it
 ‘may  not  mean  any  substantial  benefit
 ‘to  the  people  concerned.  In  my  State,
 I  have  seen  some  10,000  looms  in  a
 small  area  of  two  or  three  square  miles
 around  Balaramapuram.  I  have  had
 occasion  to  tour  such  places  in  the  early
 forties  in  connection  with  a  Govern-
 ment  work.  At  that  time,  I  found  a
 flourishing  centre  there.  Last  year,
 I  had  occasion  to  visit  the  very  same
 places  Balaramapuram,  Nemom,  Palli-
 -chal,  Aralumoog  etc.  along  with  an
 thon.  Member  of  the  Upper  House  and
 Kumari  Annie  Mascarene  of  this
 ‘House.  Hundreds  of  looms  were  lying
 idle.  Is  it  enough  that  Government ‘collects  one  or  two  crores  of  rupees and  spends  the  amount  as  it  pleases?
 That  is  not  the  way.  If  you  calculate,
 it  will  not  come  to  even  a  rupee  or
 two  per  loom.  These  looms  have
 ‘been  ,Jying  idle  and  the  mass  of  cob-
 webs  we  saw,  bore  eloquent  testimony
 to  their  continued  idle  state.  We
 enquired  about:  the  reasons,  and  were
 told  that  the  weaverg  could  not  buy
 yarn,  because  the  price  was  such—so
 high.  In  my  State  where  the  rainfall
 is  very  heavy,  we  find  that  in  many
 places  the  thatched  roofs  covering  the
 looms  had  fallen  over  them  and  the
 people  had  no  means  to  raise  even  the
 thatched  sheds.  That  is  the  situation.

 After  all,  we  know  how  the  ad-
 ministrative  machinery  of  this  Govern-
 ment  functions.  It  is  not  only  out-
 moded  but  out  of  gear  also.  It  is  the
 administrative  machinery  that  has  to
 administer  this  law,  because  no  provi- sion  of  law  has  a  separate  and  in-
 dependent  existence.

 Mr.  Deputy-Speaker:  Al]  that  may be  a  very  interesting,  but  it  is  irrele-
 vant.  He  was  supporting  Mr.  Pun-
 noose’s  amendment.  That  amendment
 refers  in  part  (h)  to  immediate  relief
 to  the  unemployed  and  in  part  (i)  to
 enabling  of  Government  to  purchase
 handloom  products.  I  doubt  if  part
 th)  is  in  order.

 46  PSD
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 Shri  V.  P.  Nayar:  It  was  not  ruled

 out  of  order  when  moved.
 Mr.  Deputy-Speaker:  At  any  time,

 I  can  do  so.
 Shri  ्,  P.  Nayar:  In  that  case,  I

 shall  speak  on  part  (i).  Part  (h)
 urges  the  necessity  for  affording  imme-
 diate  relief  to  the  {unemployed  per-
 sons.

 Mr.  Deputy-Speaker:  If  the  amend-
 ment  is  not  in  ordex,  what  is  the  good
 of  suggesting  it?  I  rule  part  (h)  out
 of  order.

 Shri  Punnoose:  The  Bill  refers  to
 developing  the  handloom  indus‘ry  and
 this  is  a  part  of  it.

 Mr.  Deputy-Speaker:  Part  (h)  is  out
 of  order.

 Shri  V.  P.  Nayar:  I  shall  confine
 myself  to  part  (i).  There  is  no  use
 starting  fantastic  schemes  jn  the  imagi-
 nation  of  people.  We  must  get  down
 to  some  concrete  thing.  Some  of  us
 come  from  places  where  the  misery  is
 acute.  There  the  position  about  the looms  is  that  starvation  is  looming
 large.  The  amendment  of  my  hon.
 friend  is  necessary,  because  it  will  not
 be  possible  even  with  the  cess  to  do
 anything  with  the  present  administra- tive  machinery.  The  whole  industry
 is  prostrate.  You  cannot  help  them  in
 this  way  by  lending  a  helping  hand
 and  getting  them  to  sit  up,  let  alone  the
 question  of  making  them  standing
 erect.  Therefore,  I  submit  that  the
 amendment  of  my  hon.  friend  Mr.
 Punnoose  must  be  in  the  statute  book.

 Shri  Raghavaiah:  My  amendment
 relates  to  the  relief  to  be  given  to  the
 unemployed  in  the  textile  industry
 and  to  the  handloom  weavers.

 Pandit  K.  C.  Sharma:  The  Chair
 has  ruled  it  out  of  order.

 Shri  Raghavaiah:  Yesterday  during
 the  general  discussion  I  pointed  out
 that  owing  to  the  reservation  of
 certain  varieties  for  the  textile  indust-
 ry  a  large  number  of  workers  in  the
 weaving  section  will  be  unemployed.
 This  fact  was  admitted  yesterday.  I
 do  not  know  how  it  becomes  out  of
 order  overnight,  as  has  been  suggested
 by  an  hon.  Member  on  the  other  side.
 In  this’  connection  the  suggestion  made
 by  Mr.  Somani  that  both  the  textile
 mill  industry  as  also  the  handloom
 industry  should  be  allowed  to  go  into
 full  production  is  certainly  worth  com-
 mending.  ”

 Mr.  Deputy-Speaker:  I  am  sorry
 what  I  said  with  respect  to  Mr.  Pun-
 noose’s  first  part  of  the  amendment
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 [Mr.  Deputy-Speaker]
 (h)  applies  to  Mr.  Raghavaiah’s  amend-
 ment  also,  that  is.  giving  unemploy-
 ment  relief  to  weavers  and  spinners. It  may  be  a  very  laudable  object,  but
 it  is  not  within  the  scope  of  the  Bill.
 This  amendment  is  out  of  order  It
 is  no  good  beating  a  dead  horse.

 Shri  Raghavaiah:  Then,  I  would  like
 to  say  a  few  words  on  my  amendment
 No.  70  in  the  Consolidated  List.

 Mr.  Deputy-Speaker:  I  am  sorry  it
 was  not  moved.

 Shri  Nambiar:  I  have  moved  three
 amendments.

 Mr.  Deputy-Speaker:  साई  amend-
 ment  regarding  unemployment  doles
 is  out  of  order.

 Shri  Nambiar:  I  do  _  not  wish  to
 traverse  the  ground  which  has  already
 been  covered  by  the  previous  speakers. All  I  wish  to  say  is  that  in  Tamilnad
 and  other  districts  of  South  India  the
 problem  has  become  so  _  acute  that
 several.  hundreds  and  thousands  of
 handlooms  had  to  close  down  and  the
 weavers  had  to  take  to  begging.  This
 fs  a  fact  which  anybody  will  admit.
 “Inder  these  circumstances  unless
 some  immediate  relief  is  granted  to
 them  there.  is  no  chance  of  this  in-
 dustry  surviving.  That  is  why  I  have
 come  forward  with  a  specific  suggestion
 that  ‘weavers’  of  the  lower  category,
 that  is  those  having  ten  or  less  looms
 of  ‘their  own  must  be  given  some  sub-
 ‘sidy,  either  in  ‘he  form  of  doles  or  in
 the  form  of  reduced  prices  for  the
 yarn.

 Shri  K.  C.  Sodhia:  The  hon.  Member
 wants  doles?

 Shri  Nambiar:  I  want  that  imme-
 diate  help  should  reach  the  people—
 call  it  doles.  or  whatever  you  like.  If
 the  hom:  Member  has  any  other  method
 to  suggest  I  have  no  objection  to
 accept  it.  You  know  the  position
 throughout  the  South.  It  is  therefore
 time  that  something  is  done.  I  have
 indicated  a  method.

 I  have  to  make  a  specific  suggestion
 and  I  hope  fhe  hon.  Minister  will
 consider  it.  They  say  they  are  going
 to  get  Rs.  five  crores  out  of  this.  It
 may  not  be  possible  to  distribute  these
 Rs.  five  crores  to  all  the  handloom
 weavers.  But  they  can  so  arrange  it
 that  the  produce  can  be  purchased  by
 Government—which.  of  course.  an  hon.
 Member:  has  suggested—and-they  can
 give  subsi7ies  so  that  the  loss  mav  be
 borne  by  ‘“tovernment  and  the  worker
 who  prodces  the  cloth  will  get  some-
 thing.  Today.  either  the  price  of
 yarn  must  be  reduced  or  the  price  of
 cloth  must  be  increased.  If  the  price
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 of  cloth  is  increased  it  cannot  be  sold
 in  the  market  because  of  the  low  pur-
 chasing  power  of  the  people.  There-
 fore,  the  only  solution  is  that  Govern-
 ment  must  com>?  into  the  picture  and
 help  them.  If  by  this  way  they  can
 find  Rs.  five  crcres,  we  will  grant  them
 another  Rs.  five  crores  apart  from
 that.  If  they.  can  find  some  other
 method  for  it,  let  them  do  it.  Other-
 wise,  whatever  money  they  will  realise
 by  this  they  will  spend  on  other  things. There  will  be  a  Board,  officers  will  be
 appointed  on  high  salaries  and  allow-
 ances,  therc  will  be  some  publicity  and
 propaganda  thathandloom  cloth  must

 be  purchased,  it  is  a  very  nice  cloth, etc.  The  money  will  be  spent  on
 superfluous  things"like  that  and  no  aid
 will  go  to  the  producer  or  the  persons
 practically  affected.  That  situfation
 must  be  avoided  and  whatever  money
 is  realised  should  go  for  their  aid.

 Therefore  I  am  making  a  concrete
 suggestion  through  my  amendments.
 If  you  consider,  Sir,  that  my  amend-
 ment  which  refers  to  doles  does  not
 come  within  the  scope  of  this  Bili,
 there  is  the  other  amendment  in
 which  I  have  suggested  organising  of
 Government’s  _  purchase.  In  this
 respect  practical  help  must  be  render-
 ed.  ‘And  if  they  want  more  money,
 we  on  this  side  will  support  the
 Government  in  that  respect,  in  finding
 more  money  There  will  be  no
 question  about  that,  because  this  is  a
 life  and  death  struggle  of  millions  of
 people  not  only  in  the  but
 ‘throughout  the  country,  and  therefore
 something  concrete  must  be  done.

 Mr.  Deputy-Speaker:  With  regard
 to.amendment  No.  100,  I  would  like
 to  know  from  Mr.  Damodara  Menon
 or  Mr.  Raghavachari—I  would  like
 the  hon.  Minister  also  to  see  it—how
 this  amendment,  which  refers  fo
 banning  of  production  of  mili  cloth,  is
 in  order.

 Shri  T.  T.  Krishnamachari:  I  cannot
 understand  how  in  the  application  of
 the  proceeds  the  Central  Government
 can  ytilise  the  net  proceeds  of  the
 duty  ete.  for  banning  of  production  of
 mill  cloth.

 Mr.  Deputy-Speaker:  I  consider  this
 amendment  to  be  out  of  order.  t
 me  hear  Mr.  Raghavachari  also.  The
 whole  scheme  of  the  Bill  is  imposition
 of  an  excise  duty  and  application  of

 the:  proceeds.  !
 Shri  Raghavachari:  I  would  refer  to

 the  wofds“and,  in  particular,  measures
 for’

 Mr.  Deputy-Speaker:  All  these  items
 (a)  to  (g)  refer  only  to  application  of
 proceeds
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 Shri  Raghavachari:  But  really  the
 whole  matter  is  that...

 Mr.  Deputy-Speaker:  It  is  true  that
 this  is  one  of  the  very.  good  methods
 that  can  be  suggested,  but  indepen-
 dently  of  the  Bill.  Therefore,  this
 amendment  is  out  of  order.

 Shri.  Raghavachari:  There  is’  one
 point...

 Mr,  Deputy-Speaker:  We  have  to
 race

 oe
 time.

 of  imagination  can
 be  in  order.

 Shri  Raghavachari:  I  will  submit
 to  you  -how  it  is  relevant.  The  pur-
 pose  of  this  amendment  is  to  have
 drawn  out  spheres  of  production,
 demarcate  areas  of  production.  How
 can  it  be  done?  One  of  the  sugges-
 tions  we  place  before  the  House  is
 that...

 Mr.  Deputy-Speaker:  The  purpose
 of  the  Bill  is  not  to  demarcate.

 And  by  no  stretch
 this  amendment

 Shri  Raghavachari:  Banning  certain
 varieties  of  cloth.

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  not  improving  the  situation
 at  all.

 Shri  Raghavachari:  I  perfectly  agree
 that  it  may  not  appropriately  go  as
 one  of  the  sub-clauses  under  clause  4
 and  that  it  requires  to  be  an  indepen-
 dent  clause.  Clause  4A  is  also  there.
 I  might  Be  permitted  to  support  that.

 Mr.  Deputy-Speaker:  I  rule  that  this
 is  out  of  order.

 Pandit  Thakur  Das  Bhargava:  So
 far  as  an  independent  clause  is  con-
 cerned,  this  cannot  be  ruled  out  with-
 out  hearing  the  author  of  the  clause,
 that  is,  myself.

 Mr.  Deputy-Speaxer:  So  far  as  the
 amendment  is:  concerned.  it  is  out  of
 order.

 Shri  Venkataraman:  I  want  to
 support  the  first  amendment  of  Shri
 Kachiroyar.  The  scheme  of  the  Bill
 is  that  the  administration  of  the  funds
 should  be  vested  in  the  Central
 Government.  The  amendment  sug-
 gested  by  him  is  that  the  money  should

 be  transferred  to  the  respective  State
 Governments  in  proportion  to  the
 looms  so  that  they  may  be  ad-
 ministered’  by  the  State  Govern-
 ments.  My  points  are  very  simple.
 Firstly,  there  would  be  economy  in
 administration  if  it  is  administered  by
 the  State  Government.  Secondly,  my
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 point  is  that  if  the  proceeds  are  trans-
 ferred  to  the  respective  States  in  pro-
 portion  to  the  looms  which  are  exist-
 ing  in  each  one  of  those  States,  it
 would  be...

 An  Hon.  Member:
 a

 Looms  can  be
 censed.

 Shri  Venkataraman:  I  do  not  think
 you  are  going  to  administer  this  with-
 out  licensing  looms.  It  would  be  in
 the  best  interests  of  the  persons  whom
 we  seek  to  protect  if  we  transfer  these
 funds  to  the  respective  States.  By
 doing  this  there  would  be  economy  in
 administration.  “There  would  be  ex-
 pedition  in  administration.  In  fact  it
 would  lead  to  decentralisation  and  all
 these  handloom  weavers  will  be  protec-
 ted.  Suppose  the  Central  Govern-
 ment  spends  all  the  money  in  one  of
 the  States  which  has  not  got  a  large
 number  of  weavers,  while  thousands  of
 handloom  weavers  are  dispersed  cver
 a  few  States.  I  know  very  wel!  that
 the  handloom  weavers  are  largely  con-
 ecentrated  only  in  Madras,  in  a  part  of
 Assam  and  in  a  part  of  Madhya
 Pradesh.  .  Therefore,  my  submission
 is  that  this  is  a  very  necessary  amend-

 I  support  this.
 Shri  S.  V.  Ramaswamy:  I  sppport all  that  Mr.  Venkataraman  said.
 Mr.  Deputy-Speaker:  The  House  has

 agreed  to  conclude  discussions  at  seven
 We  will  finish  this  Bill.  Therefore.  }
 will  now  put  all  the  amendments.

 Shri  Radhelal  Vyas:  I  want  to  oppose
 an  amendment.  ~

 Mr.  Deputy-Speaker:  We  have  had
 enough  of  discussion  in  this  matter.

 The  question  is:

 In  page  2,  for  lines  l  to  ‘15,
 substitute:

 “4.  Application  of  proceeds.—
 The  Central  Government  shall  dis-
 tribute  the  net  proceeds  of  the
 duty  of  excise  levied  under  this
 Act  to  the  States  in  proportion  to
 the  number  of  handlooms  existing in  each  State  for  _  generally
 meeting  the  cost  of  such  measures
 as  it  considers  necessary  or  ex-

 .Pedient  to  take  for  developing
 khadi  and  other  handlaom  indus-
 tries,  including  measures  for.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question is:

 In  page  2,  line  I],  for  “may”
 substitute  “shall”  ;

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  2,  line  16,  after  “en-
 couraging”  insert.

 cre  and  spinning  and  manufactur-
 ing  of”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 In  page  2,  line  1,  after  “hand-
 loom  industries”  add:

 “including  grant  of  reasonable
 subsidies  to  the

 ere
 worker

 with  ten  or  less  looms  of  his  own.”
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The
 is:

 question

 In  page  2,  line  19,  after  “cloth”
 add:

 “which  will  lead  to  further
 reduction  in  cost  of  production,  in-
 cluding  apparatus  for  long
 warps,  sizing,  bleaching  calender-
 ing  etc.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 st pt

 In  page  2,  line  26,  after  “hand-
 loom  cloth”  add:

 “including  that  of  organising
 Government’s  purchase  of  the
 accumulated  stock  and  sale  at

 reduced  prices  on  Government  sub-
 sidy.”  ‘

 The  motion  was  negatived.

 _Mr.  Deputy-Speaker:  The  question
 is:

 In  page  2,  after  line  30,  insert:

 “(9)  supplying  raw  materials  and
 yarn  at  cheap  rates  to  the  khadi
 and  handloom  workers,  co-opera-
 tive  societies  and  organisations  and
 safeguarding  the  interests  of  the
 khadi  and  handloom  industries
 against  the  competition  of  mill
 made  cloth.”

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question  is:

 In  page  2,  after  line  30  insert:

 “(h)  making  available  adequate
 supply  of  yarn  made  of  Indian
 cotton  at  reasonable  rates  direct
 from  the  mills  to  handloom  in-
 dustries.”

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question  is:
 In  page  2,  after  line  30  insert:

 “(h)  giving  immediate  relief  to
 the  unemployed  workers  of  hand-

 -loom  factories  and  those  previously
 employed  by  master  weavers,

 (i)  enabling  Government  to  pur- chase  the  handloom  products  at  a
 reasonable  price  and  sell  them
 through  Government  agencies.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 That  clause  4  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 Clause  5  was  added  to  the  Bill.

 Clause  l,  the  Title  andthe  Enacting
 Formula  were  added  fo  the  Bill.

 Shri  T.  T.  Krishnamachari:  I  beg to  move:

 “That  the  Bill  be  passed.”
 Shri  K.  0.  Sodhia:  What  about  new

 clauses?

 Mr.  Deputy-Speaker:  Nothing  more.

 The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  _  adopted.

 The  House  then  adjourned  till  Two
 one

 Clock  on  Friday,  the  0th  April,


